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LOK SABHA DEBATES

LOK SABHA

Thursday, November 22, 1962/Agraha-
yana 1, 1884 (Saka).

—

The Lok Sabha met at Eleven of the
Clock.

(MR. SPEAKER in the Chair),

ORAL ANSWERS TO QUESTIONS

Distribution of Rihand Power bet-
ween U.P. and M.P.

+
[‘Shri S, M, Banerjee:
vagy J SHri Daji:
321- 5 Shri Birendra Bahadu
| Singh:

Will the Minister of Irrigation and
Power be pleaged to state:

(a) whether a compromise formula
has finally been evolved between
Uttar Pradesh and Madhya Pradesh
regarding distribution of power from
Rihand Dam; and

(b) if so, the details of the agreed
formula?

The Parliamentary Secretary to the
Minister of Irrigaiion and Power
(Shri §. A. Mehdi): (a) No; Sir.

(b) Does not arise.

Shri S. M. Banerjee: May I know
when a compromise is likely to be
arrived at on this issue and what is
the suggestion given by the Chief
Minister of Uttar Pradesh?

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim): I
am not aware of any suggestion made

2189(Ai)LSD—1.

2836

by the Chief Minister of Uttar Pra-
desh, but I know that both of them
are going to meet shortly in order to
consider this question between them-
selves. I had talks with both and 1
had some correspondence with both,
and last time, when he came here, the
Chief Minister of Madhya Pradesh
promised that they will consider this.

Shri 5. M. Banerjee: May [ know
whether the Minister is aware that
some of the industries are likely to
suffer during this emergency because
of the lack of power and, if so, whe-
ther a decision is likely to be taken
so far ag the Rihand power distribu-
tion is concerned a:z between these
two States?

Mr, Speaker: They will take a

decision,

Shri S. M. Banerjee: This is about
the Rihand dam and so 1 am putting
it.

Mr. Speaker: Then he has put it
Dr. Govind Das.

o diifaws qvar - 391 47 19 AG
@1 ¢ ag A agT Al & geadr
gAT W Tgr @ Wtv To wew gEm F
FIGr 27 &t TN g 5 Aeg 93w ¥
THH FTHI &9 &, W7 FT qFT 39
I w1 9gew  Foar fe g sTee
St & s fame s w wE Amwar
& ami ?

o W s a1 @ fF oAy
Lt E iR ERCE ¥

ofen grew w9 ag
9T ¥ @A 9 A9 e gar
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a1 &F 39 a0 T FET 41 AT araT
foar a1 & sowT ek @ wEw |

Shri A. S. Saiga!: May I know the
result of the talks which were held by
the hon, Minister with the Chiet
Minister of Madhya Pradesh and the
Chier Minister of Uttar Pradesh?

Mr. Speaker: Both of them are
going to meet now. That is the result.

Shri R. §. Pandey: May I know
whether the Ministry has written a
letter to both the Chief Ministers to
come and sit together and finalise
matters in regard to the distribution
of power?

Hafiz Mohammad Ibrahim: ] have
already said that we are in corres-
pondence with both of them.

Shri Vidya Charan Shukla: This
matter has been hanging fire for the
last four years. May 1 know the
specific reasons because of which the
Governments of Madhya Pradesh and
Uttar Pradesh have not been able to
arrive at an agreed formula?

Mr. Speaker: He said they are
meeting. Why should he ask about
it then? Next question.

INF AG F KO wFATA
*333. it faifay fot 77\
A g T AT FT T

(%) fagrm, smam, 9o w139,
g s UeAt & aRuE a9 7 A
% w0 mgETQ A A e fad
g A & F19 § 30 fa g #ie

(=) wemm fFa @ &% &40
g’

| HAWY § oA (o
To ®o TW) : (F) w1 (@), e
EA O OOF fagvor ™ @ 9@
& faar o @) [qeasTm § e,
. ¥fed dem oW A-y=3-%3)
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sit fowfa e @ @ @ 2@
g qar dear & f6 9w ag ag faar
o ¢ fF e s A fafuw @2
NamaE g 1 g aaage . .

WH WG . HIAAIG G936 UF
ARELE I e

W fafa e o wemer g,
AT &1 UF 97 AfHT JFE ¥ Ja9
fed qure | w fam @ ¥ ] I9
TE & § 7911 F% |

WA WEEW . WIUH JAT q9Te
e vEa feara & sarg avar g
A7 3\ o g @zde gz T
g1

s frafr ot - & e e
fF =iz #1 T@F ¥ gg T A& T+
¥ f5 ¥ avae ¥ fabr @8 =@
@ & FT R AT w9 ¥ R F o
R EArg |

wree Wl (o gelar AwR) ¢
TH 999 AIHIL FT WEE 24 FT aOAFT
o faew #1 g T @ A FEl
AT A WEE FET ATFT T AW
gan ffew & i & fad wm=
TaRaeH 1 fAedt & 1 9 F IawiA
zn fagg # fa=y o fagg wgz Y
TagFA] 7 Trar:i'i\zyr 1 TR
gt g€ & | 9fF i & o 7Em
AR qEY & g gHTe EW FT #E
HaTe &Y AEL F2AT |

it fayfe o 3@ @9 A &
e A @1 fF weaY aga s 3
g EE W A A zar A
=g %A F fod w18 7 A @ A
fEaafar Fr s g

o gaiten AT : F=FU F fag
ar Fm wx ¥ wefar IEe 1 fads
FUFT 99 W 2 A JaH dwer
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AT FUZT §941 F1 7&Z FET G
§ €2z wadiza ¢ A T § | 98 FAHT

g F 92T F WY A7 v g W gy
LIk i |
ot fafa fwr . g7 EEe @

o1 5 4fF a1z & w=gT sy A1 W@

WA WEIRY . ARAI 9 S
gl & % g 18 =g AT A9
g

&t gro AT faary @ mm@Ea:
afeot st gzar wf of oy 37 Tww
fae & fafaeed ¥ a@m & 4
ar FaT IAFT AEw gwr ar fa faedy
WIS A F7 FELT @i § ar 76 !
AT GHT WX # IFA 57 G § a0
faar ?

Mo Farew AW : W qF H
7Y =y fF wraA A3 fr #rdsy
Fa Hqg W@ E | 917 ¥ FEAA F
T H a1 FE A fagr & Afeai
¥ gg 7@

st gro ATo faart :H gz wWr 4w
Ffs fax fawi fagiz & mz mf gé
ot 37 fadt § qear af gf 4 M7 @A
auAY wiEt & qt 31 fasiifewr w1 2ar
AT &1 397 39 @EY H IART FIE AT
S 3gt & 9% fafreey a1 eq fafaees
¥ gt fF 3@ o7 dwr A 6 A
T S a1 waat sfEa A gy ? owmw
g€ @Y aY 3w wawT faay man foedr e
agr AT Ag g 7

W@ W W7 WEAT 3T
WO HOAT ©E & fR T uARa weeer
q&i At gt T wag w2zm , wifar
W TG § Fgi AT I 7 ITF FE
=i w9 & e fafaezr & A gf
o, AR A I FE ARG |
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Shrimati Savitri Nigam: May I
know if the Minister has received
any communication from any State
that the epidemics have gone up be-
cause of floods?

Mo ﬂ;!ﬁ?-ﬂ qaT ;T ?ﬂ

Shri Sham Lal Saraf: What res-
ponsibility does the Centre share with
the States in this matter over and
above procuring for them medicines,
etc. when there is an out break of

epidemic or liklihood of its breaking
out?

Dr. Sushila Nayar: Strictly speak-
ing, Health is a State subject.

Mr. Speaker: Is not all that in-
formation given in the Constitution?

Dr. Sushila Nayar: It is all given in
the Constitution.

Mr. Speaker: Therefore, she nend
not answer it.

Gold Smuggling

) ~+
[ Shri S. M. Banerjee:
| Shri Umanath:
| Shri Harish Chandra
| Mathur:
393 ) Shri Dasaratha Deb:
-] Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Lakhmu Bhawanli:
| Shri Kola Venkaiah:
| Shri Bishanchander Seth:

Will the Minister of Finance be
pleased to state:

(a) whether gold smupgling had
increased in 1962;

(b) whether some foreigners were
caught by Customs in Calcutta and
Bombay,;

(c) how the figures of 1962 com-
pare with those of 1980 and 1961;
and

(d) the steps taken by Government
to check the same?

The Deputy Minister in the Ministry .
of Finance (Shri B. R. Bhagat): (a)
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and (c). Gold valued at about Rs. 76
lakhs, Rs. 220 lakhs and Rs. 1/6
lakhs was seized as smuggled during
the first ten months of 19680, 1961 and
1962, respectively. While there is
better detection, there is no reason
to think that there has been an in-
crease in gold smuggling in 1962. °

(b) Forty four foreigners were
arrested by the Calcutta and Bombay
Customs and Land Customs authori-
ties during the first 10 months of
1962 for the smuggling of gold,

(d) A statement showing some of
the measures to prevent the smuggl-
ing of gold is laid on the Table of the
House. [See¢ Appendix I, annexure
No. 78].

Shri S. M. Banerjee: May I know
whether the fixation of gold price at
Rs. 6250 nP. or something like that
has minimised smuggling of gold?

Shri B. R. Bhagat: That is the in-
ternational price which, under obli-
gation to the IMF, we have fixed, as
the Government. But that has no
relation to the market price in  this
country, which is very much high

Mr, Speaker: What effect does it
have on smuggling? He wants to
know whether some decreasc has
happened.

Shri B. R. Bhagat: Smuggling is
unofficial. It has no relation to the
market price. If the market  price
goes down, certainly il will be a dis-
incentive for smuggling.

Shri S. M. Banerjee: As a preven-
tive measure; it has been stated in
{:e statement that:

“A Directorate of Revenue In-
tellipence  has also been
functioning at the Centre to
consolidate more effectively
the anti-smuggling activities.”

I want to know since when this Dir-
ectorate is functioning, whether they
have deviscd certain ways and means
to check gold smuggling and whether
the Government accepted that.

NOVEMBER 22, 1862
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Shri B, R, Bhagat: This Directorate
has been functioning for a number
of years. What I mean to convey is,
it is becoming more and more effi-
cient; it is getting all the information
from inside and outside and it is able
to collate and analyse it more effee-
tively.

Shri Harish Chandra Mathar: Ac-
cording to knowledgeable quarters
the annual smuggling is to the tune
of Rs. 40 crores. May I know what is
the Government's assessmecnt? How
do they think that such gold is paid
for? When gold is smuggled there is
payment for it. How is it paid for,
unless and until there is organised
trade and big industry involved in it?

Shri B. R. Bhagat: This question
has been answered repeatedly both
here  as well as at warious other
places.

An Hon. Member: We are not able
to hear.

Mr, Speaker: The hon. Deputy Min-
ister says that yesterday also we
have been discussing this smuggling
on the Bill. He only says that a
number of times this question has
been answered.

Shri Harish Chandra Mathur: I
do not know what answer has been
givon,

Shri B. R. Bhagat: They are paid in
a number of ways. Earlier, as the
House is aware, we demonetised the
rupes noles eirculating in the Persiam
Gulf which was a great source of
pavmeni. Then, people who were go-
ing cut without foreign exchange
used to get rupees from the Indian
nationals there at high prices. That
was another source of payment. We
have prevented persons going in an
unauthorised way without any foreign
exchanpge. There are other ways of
payment. The mode of payment var-
ies from time to time. When we
plug one mode of payment they open
another. So it is a constant process.

Mr. Speaker: The hon. Member
there.
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Shri Harish Chandra Mathur: The
first part of my question has not been
answered.

Mr. Speaker: I will give him an-

other opportunity.

Shri Jashvant Mehta: While mov-
ing amendment of-the Bill for acquis-
jtion of gold mines the hon. Minister
for Commerce and Industry said that
Government was thinking of taking
further  steps to bring down the
prices of gold to check smuggling.
May I know what further steps Gov-
ernment wants to take to bring down
the prices to check smuggling in this
country?

Shri B, R, Bhagat: Only the other
day the hon. Finance Minister an-
nounced that he would take certain
steps to bring down gold prices. The
House should have some patience;
when the steps are taken they would
be known,

Shri Harish Chandra Mathur: The
Ministry of Finance has got consider-
able intelligence. The first part of
my question was this. What is Gov-
ernment’s own assessment about the
extent of gold smuggling? Know-
ledgeable quarters think that  gold
worth Rs. 40 crores is smuggled every
year. May I know, according to a
rough estimate—one cannot be wvery
sure about it—what is Government's
assessment of gold being smuggled?
May I also know what is the mode of
payment other than what my  hon.
friend has stated, whether there is
over-invoicing and whether big trade
is involved in it or not?

Mr. Speaker: Does he want answer
to the first part also?

Shri Harish Chandra Mathar: Yes.

Mr. Speaker: That the Finance
Minister has got considerable intelli-
gence?

An Hon, Member: How to assess it?

Shri B. R. Bhagat: Various esti-
mates have been made. But they are
only estimates. Sometimes know-
ledgeable circles estimate it as

AGRAHAYANA 1, 1884 (SAKA)
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Rs. 30 crores and some others esti-
mate it as Rs. 40 crores. They can
only be very rough estimates and we
cannot put any reliance on them.

Shri Sham Lal Saraf: Is the Gov-
ernment aware that one of the senior
police officers in Delhi who has been
investigating crime in general and
about gold smuggling in particular
has categorically written that there
are police personnel and other staff
also invelved in it and it is  with
their connivance that gold smuggling
is taking place; if so, may I know
what steps Government is taking to
check this?

Shri B. R. Bhagal: We do not have
any such information.  Certainly, if
some of them are conniving at it and
we come to know of it we will cer-
tainly take very serious action.

Shri Sham ILal Saraf: If has appear-
ed in the Press.

Mr. Speaker: There arc many things
that appear in the Press.

Shri Subodh Hansda: Is it a fact
that most of the gold comes through
various foreign embassies; if so, what
steps have Government taken to see
that gold does not come through
embassies?

The Minister of Finance (Shri
Morarji Desal): It is not {rue that
most of the gold come through various
embassies.

st o fite wvdw : F s
areT g fr amaf oty w=war ¥ gamn
ft ey oy s a7 @i s
T3 £ 7 g 7, A1 A o) wmi?

st We e WA : T HEAAT
Azen AR A # 9w y Afew d A

# A T RFATE |

Shri D, C. Sharma: Since smu~-
gling is on the increase and sin
Government cannot plug all the loop-
holes in this matter, may I know
whether the number of customs
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officers who are engaged in anti-
smuggling work has ben increased?

Shri Morarji Desai: The inference
that smuggling is on the increase is
not true. At any rate, I have no
indication to show that it is so.
Wherever necessary, the strength of
the customs officers hasg been
mereased.

T A1 SR § AEW A

so-faga G

+
st e A
Lsft wrrEa w1 W

a1 fead s fagm w3
e, tes3 F awifEr v e
XY & ITT F wEETY ¥ qg q@IH FY
TN w4 fF w qar FAR T
4 & A% 99 fagd deer F (o
NEAE 9T FEA T a9 A s
g fa=me faar st <@r 91, s9F At
# o F Fav A g g 7

faarf st fagm swem & @0
wfam (st §o wo Agd) : Ao FHY-
T W ¥ oW v fama www &
gfamf@t 7 g9 w99 &1 g &
i fadreror fFar 4n, %X 9g 941 ==
fr faset 9T &1 oY qond 0 &
T § AR wfus ggEe 1A
arfgd  afw@er sfesfel & ag
ST FY T ¢ fF & meage F F1 AR
wx aforw FEm W qar fag
AN F1 FF & 1

*33Y

[The site of the Scheme was recently
inspected by the officers of the Plan-
ning Commission and the Central
Water and Power Commission, and it
was found that further investigations
should be carried out in connection
with the supply of water to the power
house. The project authorities have
been requested to undertake these
studies and furnish the results thereof
to the Central Water and Power Com-
.mission.]
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s e IRT - AlAq, qg AW
Baw I ¥ @ gmF
qarfas @sr afaw Gaar 9 a5 @
ST, EF a1 F 4T FeA g 7

fead wdir faga w=t (zfew
qEAT IWEW) © FZT SAET T At
A a2 2, 7O G- A o
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st e T ¢ A, @ A
F W FELX TACH HT FHHT
frator &6t a1 ¥I=@ FTER IR
gaFT famfor oo gra & faar seam 7

Hafiz Mohammad Ibrahim: That is
a State Government scheme; it does
not belong to the Centre at all.

Irrigation and Power Seminar at Ooly

- o
[ Shri P. K. Deo:
Shri Vasudevan Nair:
“327.J Shri A. K. Gopalan:
Shri Y. N. Singha:
| Shri P. K. Ghosh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the major subjects discussed at
the Irrigation and Power Seminar re-
cently held at Ootacamund; and

(b) the decisions or conclusions
arrived at as a result of the delibera-
tions in the Seminar?

The Minister of State in the Minis-
try of Irrigation and Power (Shril
Alagesan): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See No .LT-583f
62.]

Mr. Speaker: No supplementaries?
Next question.

Shri P. K, Deb rose—

Mr. Speaker:
late.

Shri Ranga: He was already on his
feet. Why should you be in such a
hurry to pass on to the next ques-
tion? You were not good enough to

I am sorry, he was



2847 Oral Answers

look at him. When he was already
on his legs you called the next ques-
tion.

Mr, Speaker: 1 looked twice on this
side and that side and found nobody
on his feet. He stood up when I
called the next question, simul-
taneously.

Shri Hari Vishnu Kamath: May I
submit that he took a few seconds to
attune himself, because he is here
after a long time.

Mr. Speaker: The hon. Member con-
cerned has not complained. Pro-
bably, he is compelling him to com-
plain.

Shri Ranga: Sir, it is my duty to
defend my colleagues.

Mr. Speaker: Next question.

Supply of Power Generating Plants
from Russia

Shri P. R. Chakraverti:
*328.{ Shri P. C. Boroodh:
| Shri Bibhuti Mishra:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a revised schedule for
the supply of power plants from
Russia has been drawn subsequent to
the recent visit of the Soviet Deputy
Premier to Delhi;

(b) if so, what will be the volume
of supply by the end of Third Plan
period;

(¢} whether the seven units of 50
M.W. will be made available to
Pathratu Thermal Station in Bihar, as
was originally decided upon; and

(d) what will be the total shortfall
in the Third Plan Power generation
capacity, after taking into account the
figure included in the revised sche-
dule?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes; Sir.

(b) and (d) The capacity of the
steam plant and equipment to be
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delivered by the U.S.S.R. will be 800
M.W. of which 800 M.W. of power is
expected to be available by the end
of the current Plan period.

(c) Instead of seven units of 350
M.W. each, four units of 50 M.W. each
and two units of 100 M.W. each, ie,
50 M.W. more than originally agreed
to, will be delivered.

Shri Vidya Charan Shukla: Part (d)
of the question has been answered.
We have not been told what the short-
fall would be during the Third Plan
period after these plants have been
received.

Shri Alagesan: I said that plant
and equipment for 900 megawatis will
be delivered and 800 megawatts power
will be available in the current plan.

it frfey oy < 99 & e (A1)
¥ Og @ T 67

“whether the seven units of 50
M.W. will be made available to

Pathratu Thermal Station in
Bihar”.

IO # gg 72 Famn @ fF fagw
& T g w29 F1 fFa e fasr )

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
It is very premature to say.

Mr. Speaker: One hon. Member
says that part (d) of the question has
not been answered and other hon.
Member says that part (c) of the
gquestion has not been answered. So,
they might be answered fully.

Shri Alagesan: Sir, there are four
parts to the question, namely, (a),
(b), (c) ani 7). I apswered part
(a) separate!y. I clubbed together
parts (b) and (d) and answered them
and part (c¢) 1 answered separately.
To which part is an answer required?
I shall read it out again. Is it to
parts (b) and (d)?

Mr. Speaker: Yes.
Shri Alagesan: The answer is:—

“The capacity of the steam plant
and equipment to be delivered by
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the USSR will be 900 MW of
which 800 MW of power is ex-
pected to be available by the end
of the current Plan period.”

Mr, Speaker: The answer was
wanted again because the question
was in termz of gshortfall and the
answer has been given in another
form. Therefore hon. Members did
not feel satisfied.

oft fawfa e @ § 27 s
=ren 2 7 fagre § qure 9da =
FI famt a7 faer

Shri Alagesan: In this  Plant it
will be four unit; 50 MW each and
one unit of 100 MW, that js, 300 MW
of power will be available.

Shri Vidyva Charan Shukla: What
wou'd be the total shortfall in power
generation during the Third Plan
period after these plants are received
and installed?

Shri Alagesan: That will be too
early to say.

Adulteration of Food and Medicines

J

*329-{ Shri Subodh Hansda:

Will the Minister of Health be
pleased to state:

(a) the special steps that have been
taken or are proposed to be taken to
combat the adulteration of food and
sale of sub-standard medicines; and

(b) the magnitude of the problem
and facts brought to light during the
last 3 months?

The Dcputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
and (b) A statement containing the
requisite information is laid on the
Table of the Sabha. [See Appendix I,
annexure No. 79],

Shri Harish Chandra Mathur: May
I know whether in thi~ -~+tir'or ~on-
nection the hon. Minister of Health
and the hon. Deputy Minister have
toured the various States and. if so,
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which of the States they have cover-
ed and whether any programme or
stheme of things has been thought of
to combat this element?

The Minister of Health (Dr. Sushila
Nayar): I have gone round and visit=-
ed most of the cases that suffered
from this disease. They had been
admitted into different hospitals, 1
am sorry, Sir. T thought, it was about
Malda epidemic.

An Hon. Member: It is quite a
different question.

Dr. Sushila Nayar: Will the hon.
Member kindly repcat the question?

Mr, Speaker: Have any of the hon.
Ministers or both of them toured the
areas affected and what impressions
have they gol?

Shri Harish Chandra Mathur: Hzve
they discussed with the State Gov-
ernmenls any programme to be taken
up by the State Gowvernments?

Dr. Sushila Nayar: We have visited
practically all the States of the Union.
It is one of the programmes along
with several others, A discussion took
place in the Central Health Council
meeting also on this question, They
are all proposing to tighten controi
and improve implementation of Anti-
Adulteration Laws. We are here pro-
posing to tighten and improve legisla-
tion.

™yri Harish Chandra Mathur: It
has been mentioned here that in only
one of the States the magnitude of the
problem has been assessed. May 1
know whether in the Centrally
administered areas this problem has
been assessed or not? What lead as
the Central Government given in the
matter of legislation as well as of
tightening control and doing some-
thing?

Dr. Sushila Nayar: It has not been
stated that the problem has been
assessed only in one or two areas.
What has been said is that there has
not been any great reported increase
in the magnitude of the problem
except in one place. So far as the
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Government of India are concerned, I
have already told the hon. Member
that there have been a number of
committees and panels which have
made certain recommendations with
regard to increasing the punishment
and fines and so on. The proposed
amendments of the legislation are
being considered at different levels.

Shri Subodh Hansda: May I know
whether there is any arrangement
from the Government to tlest various
samples of medicines that are manu-
factured in the private sector?

Dr, Sushila Nayar: There are a
number of lahoratories and the State
Governments have a number of
Drug inspectors who are vequired io
take samples from the manufacturing
houses and get them tested. They
also take samples from the sale places
and on the results  of the analysis,

prosecutions  ave lunched if neces-
sary,
Shri Hari Vishnu Kamath: Tbhe

Chief Minister of Andhra  Pradesh
who was the President of the party to
which the hon. Minister has the
honour to belong said in Andhra
Pradesh Assembly some time ago that
nearly 50 per cent of foodstuffs and
drugs in the market were adulterated.
Was that, after enquiry and investi-
gation by the Government here, found
to be correct and if that is correct,
does that apply to other State also?

Dr. Sushila Nayar: I do not know
whether the statement attributed to
the Andhra Pradesh Chief Minister
is correct or not. I wrote a letter 1o
the Andhra Pradesh Chief Minister
after the hon. Member opposite had
mentioned this very statement sonic-
time ago, and asked him what was the
basis of his statement. I have not had
any reply. If he had made the state-
ment attributed to him, I presume it
was more in the nature of rhetoric
than on the basis of exact analysis.

Shri Hari Vishnu Kamath: What is
it? Tonic? 1 did not hear.

Mr. Speaker: Rhetoric.
Dr. Sushila Nayar: Rhetoric.
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Shri Harl Vishnu EKamath: In the
Assembly, the Chief Minister cannot
afford to be rhetorical.

Mr. Speaker: In the reply, it was
no information that was being im-
parted. She said, she presumes if he
had said......

Shri Hari Vishnu Kamath: Will the
pursue the matter and get a reply?
He did not reply. Is it proper for the
Minister? She writes to the Govern-
ment, to the Andhra Pradesh Chief
Minister. He does not even send a
reply. What is this Government
coming to? If this is the state of
affairs, how can the Government run?
It will run down at this rate,

Mr, Speaker: It is expected that
Ministers would reply to the com-
munications of Members. ~

s gETIEI WER o oFar § A
arar ¢ fo g ¥ F1 oA #
|y g At TRrEf wR aiefagi §
framae % @ & fog 39 fasig
s Td WY &1 T & 7 afg gf, A1 e
faeTor qa7 2 7

¥o GrirT AW : /Y 7O fAaa=
fear & f& gwa @@ @ maAAE w51
Fgr ? & wvr 9@t 39 aAehy =
FAr 2, fos fadrrer ot adteror gt
qFAT F, ITH! ATCAT AT | gHA TANT
7 Y F2 ¢ (F Tadws & amw, 5@,
F1 AT HIT IAHT ATEATE F7E
F ATE TAvAL I1 AT | TAEH w=ATAT
TaGwes & iffm & fed ¢ fameas
7 oF v o A W e fen
ST T &, ST fE om e ST e
AT T IWEET &1 BAGHW,
dvre e At FAY TEAE F oA
SATEY AT 774 FY Fiforew 2y HY

Shri A. N. Vidyalankar: Has the
Government received a suggestion
that the names of manufacturers
guilty of adulteration should be
regularly published from time o time-
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and wide publicity should be given to

those names?

o P AAT : AT qAF TAE-
w3t ¥ am afeqasw F@ @ a9 §,
w4 & A gqH wifawT § 5 o7 ag
#ifad g1 g fF FE AHT TAEATC
2, @ 39F §F 9T 39 & AW 1 qfeq-
fedt &1 o aFcl § AR v 0

o Mfaz Iw : Fa1 73 FT &G
2t & o 9T o @i geet F7 g
&, 9% a9 sgreT fs ot § g
A IEY FAefa &1 fauw gar g
TR FHIAG a1 A1} g a1 Far Jorf
T 2 f& gEdr o1 fear S ar Iadr
vt = fFar 9 7 T T I9F
T} ¥y g R g 7

To GHET AW : TH AL F T
AT q9E "I RAEd 8 g4
g, 91 SURT "wegr gnm | & §@Ie
wgrRa & a1 AgAd g fF g A §
TG T T1lEd |

st "o WMo fFdd : ug N WM
T g 9T THET T § Iad e
g —

“The State Governments have
been apprised of the norms for
gsetting up an efficient Drugs
Standard Control Organisation
and requested to reorganise their

organisations-so as to conform to
such norms.”

F ST qrgar g 6 wsa
%1 5@ vy § ¥ gfafFn g ")
farat ueg gl 7 IO faar § "%
Foeret & i feam & 7

To FHIAT AT : 1A, FE TR
qT &1 FTH T= € T § WL FL TR
9T 39 30 FE I ¥ gefafaaEay § 39
FAGID ¢ | TG TF FT IR &
' HATH § [T FFAHIAA gL OF A
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¥ sararae wgfafadfeear grae @ &
qg9 goq wifaw ¥ g7 9¢ w=i g€ 4@
g @t @ Afeg ¥ @ ogaw
1 qTH AT AT T A=y a0w
¥ qavg < 41 5 ag 9 gAT =nfed
o7 fF9 g2 aF 9 q/ T q=t 9T
qaeAg T AFT g " & qiefeafa &,
gg a1 g UF UG FEHTT JIAT HIAT
gffeafa 3@ &< fqua 40 |

Shri Venkatasubbaiah: May I know
whether it is a fact that illicit liquors
are going under the name of Asavas
and Arishtas and are being sold in the
market, and if so, what steps Govern-
ment have taken to stop such things?

Dr. Sushila Nayar: It is true that
Asavas and Arishtas are in many
cases found to have a fairly high per-
centage of alocohol and are used as
substitutes for  alecholic beverage
by certain people. It js for this rea-
son that it is proposed to bring
Ayurvedic drugs under the Drug Con-
trol Administration, so that we can
check this to whatever extent it is
possible to do.

Kuttiyadi Power Project

+
Shri Sham Lal Saraf:
Shri Rameshwar Tantia:
*330,{ Shri Basumatari:
Shri M. K. Kumaran:
| Shri A. V. Raghavan:

Will the Minister of Irrigation amd
Power be pleased to refer to the
reply given to Unstarred Question
No. 119 on the Tth August, 1962 and
state:

(a) whether the Central Water and
Power Commission has finalised its
examination of the Kuttiyadi Power
Project;

(b) if so, when is the project likely
to be started; and

(¢) what are the targets envisaged?

The Minister of State in the Minis-

try of Irrigation and Power (Skrl
Alagesan): (a) The finalisation of the
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scheme is awaiting some technical
details from the Kerala State Elec-
tricity Board.

(b) Pending finalisation of the
scheme, on the advice of the Central
Water and Power Commission the
Kerala State Electricity Board have
started preliminary work and alse
invited tenders for the generating
plant and equipment.

(c) The scheme with an installed
capacity of 75,000 kW is expected to
be completed in 1966-87.

Shri Sham Lal Saraf: May I know
whether the actual construction of
this project has been started?

Shri Alagesan: As I said, we have
asked the State Electricity Board to
go ahead with the preliminary works.
So, to that extent, it has started.

Shri Sham Lal Saraf: May I know
what the hon. Minister means by
starting of preliminary works? Does
he mean only draughting and design-
ing etc. or does he mean actual
ronstruction?

Shri Alagesan: In a hydro-electric
project, we have to construct roads
and quarters and make other arrange-
ments. These are called preliminary
works. We have asked the State
Electricity Board to start these
works and go ahead with them.

Shri Basumatari: In view of the
present emergency, may I know what
additional step has been taken by
Government. to expedite the work?

Shri Alagesan: In fact. we are very
much conscious of the need for more
power during the emergency, and we
are trying our best with the wvarious
authorities that are in charge of the
power projects to advance these pro-
jects as much as possible. Even if it
be a matter of a few months, it will
be advantageous, and we are taking
those steps.

Shri A. V. Raghavan: May I know
the foreign exchange involved, and
whether any steps have been taken to
avoid delay in the release of foreign
exchange for this project?
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Shri Alagesan: The foreign ex=-
change involved is about Rs. 1.15
crores, and we shall get the foreign
exchange necessary for this project.

Srisailam Hydro-Electric Project

+
331 J Shri Y. D. Singh:
* L Shri P. Venkatasubbaiah:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 554 on
the 24th August, 1862 and state:

(a) whether the project report of
Srisailam Hydro-Electric Project has
been prepared; and

(b) if so, what percentage of the
power requirement of Andhra Pradesh
will be met by this project when com-
pleted?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes; Sir.

(b) About 25 per cent of the anti-
cipated demand in 1971,

Shri Venkatasubbaiah: May I know
whether the fina] sanction has been
given by this Government for starting
this scheme immediately?

Shri Alagesan: No, not yet.

Shri Vekatasubbaiah: Since this
scheme has been pending for a long
time, and since Government are in
possession of the comprehensive report
now, may I know the reason why
Government are delaying the final
sanction of this scheme?

Shri Alagesan: The latest report as
asked for by the CWIC was received
only in October, 1962. It cannot be
said that it has been pending. Though
the scheme has been under considera-
tion, the project report as such cannot
be said to be pending for a long time.
This is also included in the various
projects which we want to decide as
a whole in the Godavari and Krishna
rivers. So, we are consulting the
State Governments. The report con-
cerned is under examination, and we
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propose to take steps quickly in this
matter,

Shri Ranga: May I take it that it
is the intention of the @overnment of
India to co-operate with the Govern-
ment of Andhra Pradesh in taking
early steps to develop this project?

Shri Alagesan: Yes, we would like
to do it as quickly as possible,

Shri Heda: Are Government aware
that if a decision on the project is
not taken early, the waters would
come over the site where the founda-
tion is to be laid? If so, in what way
would the decision be expedited?

Shri Alagesan: We are very much
aware of that contingency, keeping
that in view, we would like to take
a decision quickly in the matter.

Dr, K. L. Rai: Is it not a fact that
this project does not consume any
water and, therefore, there need be
no water controversy regarding this?
What steps are being taken to expe-
dite this project specially because it
has been pending for the last three
years? A modified project report
might have been received now, but the
project as such has been pending for
the last three years.

Shri Alagesan: I have already
assured the House that we would like
to take a quick decision in the matter
and I think there is no room for
further questions.

Shrimati Yashoda Reddy: The hon.
Minister was pleased to say that he
was awaiting some report from the
Government of Andhra Pradesh. May
I know what exaclly is the informa-
tion he is still awaiting, because our
information is that whatever material
hag to be provided was supplied long
ago by our Government?

Shri Alagesan: [ did not say we
were waiting for further information.

Surplus Power in the States

*332. Shri Sham Lal Saraf: Will the
Minister of Irrigation and Power be

pleased to state:
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(a) whether Government are aware
of power shortages in some of the
Stateg while in some others there is
surplus power which is left unutilised;

(b) whether this fact was also
brought to light in the rscent Con-
ference of the federated chambers of
commerce and jndustry, held in Delhi
in September last; and

(c) what steps Government propose
to take to remowve such anomalies and
also not to allow power going waste?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) While there are power
shortage  conditions prevailing  in
some of the States, there is no signi-
ficant surplus of unutilised power In
any area.

(b) The Conference had referred to
power shortage condilion jn some of
the regions.

(c) It is proposed to expedite con-
struction schedules of the wvarious
power projects, and inter-connect the
various State grids to ensure maxi-
mum utilisation of the awvailable
generating capacity. A few schemes
have also been sanctioned to meet the
regional power shortage conditions.

Shri Sham Lal Saraf: May I know
whether at this Conference said to
have been held by the federated
chambers of commerce and industry,
in which one of the hon. Ministers
participated, they had specifically
pointed out that in certain greas or
States power was going waste which
could be utilised? If so, what steps
have Government taken thereon?

Shri Alagesan: I have said that
there is no significant surplus of
power in any area. It so happens that
in Rihand and Hirakud there is some
power available. We are now divert-
ing that power in agreement with the
UP. and Orissa Governments to the
DVC-Bihar-Calcutta area.

Shri Harish Chandra Mathur: May
1 know what are the super-grids
which have been agreed upon and



2859 Oral Answers AGRAHAYANA 1, 1884 (SAKA)

whether all the State Governments
have agreed in this respect that there
may be one unified super-grid?

Shri Alagesan: The scheme sanc-
tioned up till now relates to the

southern grid connecting Kerala with
Madras, Madras with Mpysore and
.Andhra Pradesh with Madras.

Shri Bhagwat Jha Azad: In refer-
ence to the reply to the answer to
part (c), as a result of expediting this
scheme, how far will it be possible
for Government to meet the power
shortage? What percentage of the
power shortage wil] be met with this
additional increase?

Shri Alagesan: [t is not a question
.of increase. It is a question of con-
‘necting several State grids, With the
same plant capacity we are able to
‘utilise more power. That is where
‘the usefulness of the grid comes.

Tro TifaT TR : FAT A7 AT TEY
T & f¥ fora awg st 1 gt
BUT W WA WA FT TIAT ;0 T
FATAT TAT IH WAG Tg FgT T4 47 f*
f& e w2er ¥ i wlas faee=r sa-
g #1907 fvar s T oww @
A #EEm dWa 2 & z4
Ty A Wd AF w g W2 W W Frd
fair a@ed adY faar mw g, @ ==

g 7 a4 &5 fa=re fwar oo
-

g7

Shri Alagesan: As far as Madhya
Pradesh is concerned, we are very
much conscious of the needs of that
State. One of the Russian-aided
plants is going to come in Madhya
Pradesh. There is the Chambal power
house built alt Gandhi Sagar dam. We
are going to have other power houses
at Rana Pratap Sagar and Kotah. We
are also going to have g thermal plant
at Satpura in which Rajasthan and
Madhya Pradesh are co-operating.

Shri A. P. Jain: Power projects are
meant to cerve a certain area, and
‘because it could not be used in that
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area, it was diverted to other regions.
May I know how much of the electri=
city which was meant in Rihand for
UP. has been diverted to other
places?

Shri Alagesan: At present we are

supply 20,000 kW power from
Rihand to the DVC-Bihar-Calcutta
area.

Shri Vidya Charan Shukla: What is
the quantum of surplus power avail-
able at Rihand and Hirakuad, and since
when has it been surplus?

Shri Alagesan: As soon as we found
that it is possible to divert some
power from Rihand and as soon as the
transmission lines were ready, we
were able to do so.

Shri Vidya Charan Shukla: I want
to know the quantum of surplus power
available, and since when.

Shri ‘Alagesan: [ do not know the
date when the five units of Rihand
were commisgioned. That is why 1
said that as soon as we found it was
possible to divert power from Rihand,
because there is gn aluminium indus-
try there which is not utilising the
full capacity that it is supposed to....

Shri Vidya Charan Shukla: My
question has not been answered.

St AETR™ AT ;w47 G FA
w¥ar g fw fea gra & waifedise
qra FART § 7

Shri Alagesan: I mentioned two,
namely Rihand and Hirakud, whose
power we are utilising elsewhere,

Shrimati Savitri Nigam: What was
the basis and the reason for diverting
Rihand power to DVC when U.P. jtself
requires so much power?

Shri Alagesan: This is done in
agreement with the UP. Government.

-

T
*3R. ot WO e ;T AT
wfr dug o fafemn & o F ag-
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¥faF fade & oot 3 a2 & 3¢
o, {853 F Fvofem ww d@ear
Yo & I F AR A ag Faq79 FT T
w4 fF -

() w1 @@ @w" § wgafas
fasiamt &1 qow ¥ oy v @

(@) afggr, AT TaFT & ;

(1) = f9< Y fafeer & fo
AT qaTEar TATETATEE & adt
g7

W WENeT § 9Twst (¥
To ®ro TW) : (F) Sfrar

(&) s (7) safes a=ai
T SYET HEAAT FIA & 941 qoar
¢ f& 99 d9T gy, s f& @ 9™
guET wraT &, "ty fa=r =@
T & marfe gH s R AT
“gediE" F1 Ieom gar € e oF
SHTL FT HEL AT AT FFaAT & | GO
o (e ATfeey & 3% ITAC FY FE
Iur shfy ar wefagd &1 o9
AT F1E FHGE ITATY AT AR
TG HIAH AL E |
[(a) Yes, Sir.

(b) and (c). A careful study of the
Ayurvedic classics shows that cancer,
as it is understood today, did not
receive major consideration. How-
ever, mention has been made of
“arbuda rakta” and “valmika” which
are sought to be identified with some
form of cancer. It may not be very
easy to find out from old Ayurvedic
literature if there is any drug or
combination of drugs or a systematised
kind of treatment which can be
considered useful.]

s} §TW 9T ;AT AEEGF &
TR AT MNTE F A
.9 & wE g I F SE] w7 O
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gar & 7 oy F1€ AT S qaend &
a1 7g ?

|reg w6 (e gHien AwY)
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Shri Hari Vishnu Kamath: Has
research in India and outside into the
etiology of cancer established that
cancer is only the end product of
general foxaemia and that radiation
or surgery is useless until the entire
system is completely rid of the poison?

Dr. D. §. Raju: This is about
Ayuvedic research,

Mr. Speaker: This is abaut consul-
tation with ayurvedic experfs in con-
nection with the treatment of cancer.

Shri Hari Vishnu Kamailh: Belore
the treatment of cancer we must know
the cause. What has research shown
about that?

Dr, D. S. Raju: There are so many
theories as to its causes and so far it
has not been well-established which
particularly is responsible for the-
causation of cancer.
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Shri Hari Vishnu Kamath: There
has been some advance recently.

Mr. Speaker: Shri Yashpal Singh
asked whether tobacco ig causing can-
cer and whether Government is going
to do anything.

Dr. D. S. Raju: Yes, Sir; it has been

found that smoking tobacco has pro-
duced some cancer in lung cases.

Shri R. S. Pandey: Is the hon.
Minister aware of the medicine pro-
duced by a pharmaceutical firm of
Bombay with German collaboration
which claimed a fifly per cent
success?

The Minister of Health (Dr. Sushila
Nayar): There are many people who
claim to have found a cure for cancer
but when a cure is really found it
would be a world-shaking discovery.
We are not aware of any such cure
at present.

st ®GAW ;T K AW AT g
fF far £ S 5 = 7 wfasm
Y ¥ g 8, Wiv IaF arey weenue
Fqfrar g ?

B0 GIrAT AW | FH77 A A
F et @ o= ¥ o ower a9
fasin qeaTa AR wET &1 Wg
Tt gfar w7 H g g Wl fergmAm
& wfY oAt F @A &0

Insecticides

+
[ Shri Ram Ratan Gupta:
| Maharajkumar Vijaya
334, { Ananda:
| Shri Bishanchander Seth:
( Shri Yashpal Singh:

Will the Minister of Health be
pleased to state:

(a) whether there is any proposal
to have new law for the control and
use of insecticides; and

(b) if so, when jt is likely to be
enacted? .
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The Deputy Minister in the Minis-
try of Health (Dr. D. S, Raju): (a)
and (b). Yes, Sir. The Government
of India propose to promote legisla-
tion to regulate the import, manu-
facture, sale, transport, distribution
and use of pesticides, as soon as
possible,

Shri Ram Ratan Gupta: Is the hon.
Minister aware that some of these
insecticides are used as intoxicants by
the toxic drink addicts?

Dr. Sushila Nayar: We are not
aware of insecticides being used as
substituteg for drinks. We are only
aware that insecticidegs have acciden-
tally got mixed up with foodstuffs in
certain cases with disastrous results.

Shri Ram Ratan Gupta: I think that
it is a matter which requires serious
enquiry by the Government because
my information is that it is being used
as intoxicants by many addicts and,
therefore, I want to know whether
some arrangements have been made
for that,

Mr. Speaker: It is a suggestion for
action.

Shri Hari Vishnu Kamath: Have
reports reached Government that some
food crops sprayed with these pesti-
cides, to which the Minister referred,
were found later on, on consumption,
to be delcterious and even poisonous
to human organism sometimes?

Dr. Sushila Nayar: We have no
such reports that insecticides used for
spraying crops were disastrous.

Shri Hari Vishnu Kamath: Pesti-
cides,

Dr. Sushila Nayar: Pesticides and
insecticides are more or less the same
thing. But we do know that in trans-
port, etc., they have got mixed up with
food in certain cases and produced
very harmful effects,
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Tribunal for Tax Evasion

+
[ Shri 5. M. Banerjee:
| Bhri Daji:
| Shrimati Savitri Nigam:
Shri Yashpal Singh:
‘335.1 Shri Mohsin:
| Shri S. B. Patil:
| Shri Sonavane:
| Shri A. N. Vidyalankar:
| Shri Indrajit Gupta:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that a
.gpecial tribunal has been constituted
to check tax evasion and realisation
-of arrears;

(b) if so, the composition of this
tribunal; and

(c) whether the tribuna] has started
functioning?

The Deputy Minister in the Minis-
Ary of Finance (Shri B. R. Bhagat):
(a) No.

(b) and ic). Do not arise,

Shri S. M. Banerjee: May I know
whether the statement made by Shri
‘T. T. Krishnamachari, the Minister of
Economic and Defence Coordination to
the effect that........

Shri B. R, Bhagat: I could not catch
it.

Mr. Speaker: There is much noise.
I cannot go on in this manner.

Shri S. M. Banerjee: I want to know
whether the attention of the hon.
Minister was drawn to a press state-
ment issucd by Shri T. T. Krishna-
machari, Minister of Economic and
Defence Coordination about the neces-
sity of a tribunal to check tax evasion
and realisation of arrears, and if so,
what ig the Government's reaction,
especially at this time of emergency
when we need much revenue and
when we_ should collect all the
arrears?

Shri B. R. Bhagat: This matter was

considered sometime ago by the Taxa-
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tion Enquiry Committee presided over
by my hon. friend Shri Tyagi. The
Committee suggested certain legisla-
tive and administrative measures and
we impiemented some of the measures.
The House has approved of them in
the new law. So far as administrative
measures are concerned, these were
examined at the meeting of the Com-
missioners which was held recently.
We are trying to implement some of
these measures. Therefore, we do unot
consider that there is any urgent
necessity for such a tribunal

Shrimati Savitri Nigam: After these
measure; have been suggested by the
Tyagi Committee, may 1 know if any
improvement in tax realisation has
been noticed?

Shri B. R. Bhagat: These measures
have come into effect only in recent
months, because the law was passed
sometime ago, but for the benefit of
the hon. Member, I may say that so
far as arrears are concerned, the
arrears have come down,

Shri Bhagwat Jha Azad: Apart from
the arrears, since the evazion of tax
amount is considerably large in the
country, may I know whether the
Government propose, in spite of the
implementation of certain recommen-
dations, to have any other measure,
short of tribunal—if they have any
bias against it—to realise the ‘arrears
and check tax evasion.

Shri B. R. Bhagat: 1 have said that
legislative measures have been put
into law and that administrative mea-
sures are also being taken and we
hope that as a result of these wvarious
measures the evasion will 2ome down.

oft azre fag ;T § o aar
g fF @ar & g e =
el ¥ Wit T ¢ fomwy TAEEE

[ AR IR 7
st §o To WA : THSF AL H
AT FEE W AT E @ & o

L Ll
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Shri Jashvant Mehta: Mr. Kaldor
had given some figures in respect of
tax evasion, and after that, so many
years have passed. May I know what
is the assessment of the Government,
at present, in respect of the amount of
tax evasion in this country?

Shri B, R. Bhagat: We cannot give
the estimates. It is very dJifficult to
give them. Prof, Kaldor or some hon,
Member can give the estimate, but it
is very difficult for us, as Government,
to give it,

Shri A. N. Vidyalankar: May I know
whether the Government have been
publishing the names of the tax
evaders from time to time?

Shri B. R. Bhagat: It has been pro-
vided in law that in certain cases the
names may be given.

Shri.A. N. Vidyalankar: I want 1o
know whether that is done.

Mr, Speaker: Order, ordar.

*{} gesiaTa WTHE AT R A
oz A 99w g f& S A oow owoA
a9w F79 & @@t gl W fewrea

x 7
@ -

st Fo To WA : ATHIY &I Ug
FTeA & WIT AT agA &Y a1 JTA 2 |

Squatters in Delhi

 Shri Surendra Pal Singh:

Shri Bibhuti Mishra:

Shri Yashpal Singh:

| Shri Ram Ratan Gupta:

*336 J Shri Rameshwar Tantia:
‘7 Shrimati Savitri Nigam:

Shri P. R. Chakraverti:

Shri M, L. Dwivedi:

Shri S, C. Samanta:

|. Shri Subodh Hansda:

Will the Minister of Works, Housing

and Rehabilitation be pleased to state:

(a) whether Government has taken
any final decision to clear the Capital

of all squatters; and
2189 (Aiy LSD—2.
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(b) if so, what arrangements will
be made by Government to rehabili-
tate the squatters?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri Jaganatha Rao): (a) Yes.

(b) Those who had squatted on
Government and Public lands in
Delhi|[New Delhi prior to the special
census taken in June|July, 1960 and
whose names are included in that
census are proposed to be provided
alternative accommodation at selected
sites.

sit ftfa fasr @ & g S
arear § % & & o sefuga w7 &
TN THIAT 9T 43 g & W foadr
T FTU ORI 97 aq79 97 @ L,
FT A% Afasdr w9 wAT
a2 7

fratw, mramm wk qaafa w9t
(w7t FgT = @) foeft § oo Aww
Yo FATL FATET § | A7 {&UE-%o F
AN FAHT HAA A OY | I a9 § Y
¥ qCET dgd A1 TR § | W qHE
faeet F1 TR F97 T qF AT T I
g% TTg TEA AT IATAT & ST AFAT
JEAT AL | EW TAR SAgr o AL
T AR & & A gad g
T gw ag ot ifew 6T fF o971 aF
g % 7 50 FIH & THEE I |

*ft fergfer o & st e
fa st s gy g e #@T R &
a1 TH a9 57 &qTa @ F 3T 5q
Fel 97 AT sTeeAr g & IaAr
& g FRH 9T AT g !

sft g7 @ ww  fae § oA
FTH & | SHH a6 ¥ g9 F1 H1% f==r
TR

ot oo Ty ;a7 gR Wi
Frel &7 HaeT 43 a9 & fa=radia §,
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T H I qEA g F A4 wwoaw g
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Shri Narendra Singh Mahida: When
will the squatiers be given quarters?

SN WERT : aga awdi |
w s g & e agg i § 9
ar wfusifzal § faqr T wqar Fm
fagr &g §, afFa N kg § =
fag ez &1 fagiw afdfeafadt & 7=
%9 = @ 917 qrfe ag A% o
T qF |

u} AgT o WA : A9y F feg
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-
Mr, Speaker: Suggestion for action.

Shrimati Savitri Nigam: May I know
how much land and other facilities
will be provided to these sguatters
who have been registered in 1960-617

Shri Mehr Chand Khanna: The idea
is this. We are not going to place any
premium on squatting by giving free
lands to any squatier. That is the
basic thing that we propose to do.
We want to give sites and we want to
develop them. Where we are going
to have camps, the size of the plot is
going to be smaller. We are going to
provide water, lighting and all these
arrangements. Bul we cannot accept
thig policy and principle that anyone
who comes and squats in Delhi should
get away with free land, ete. In that
way, nothing will be left in Delhi.

Pochampad Project

+
( Dr. K. L Rao:
*338{ Shri Y. D. Singh:
| Shri P. Venkatasubbaiah:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given 1o Starred Question No. 658 on
the 28th August, 1962 and state:

(a) whether the Central Water and
Power Commission and ils advisory
committee have received the modified
report of the Pochampad Multi-pur-
pose Project; and

(b) if so, the decision taken thereon?

The Minister of Siate in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The question is under
correspondence with the Government
of Andhra Pradesh.

(b) Does not arise,

Dr. K. L, Rao: May I know whether
the water requirement for this project
can be met solely from the untied and

. free catchment of the river and there-

fore the sanction of this useful pro-
ject, which is already greatly delayed,
would be expedited?

Shri Alagesan: From the latest
report it appears that there will be
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enough water for the project, and we
will take steps to sanction it.

Dr. K. L. Rao: May I know whe-
ther it is a fact that this project i1s a
very simple one, not invelving any
foreign exchange, and when this pro-
ject will be executed it will  yield
2 lakhs to 3 lakhs tons of pice in a
short period?

Shri Alagesan: The projecl, per-
haps, may be  a simple one.  But
there is a lot of points of view that
the experts put forward and a lot of
correspondence gathers around it. It
may be g simple one, but it becomes a
litlle complicated after examination
by the experts.

Shri P, Venkatasubbaiah: May I
know the amount of water ' 13
going to be stored under this project
ag per the report of the Andhra Pra-
desh Government.

Shri Alagesan: Az per the latest
assessment it is going to be 66 T.M.C.

Re: Q. No, 332

Mr. Speaker: Next Q@Question—Shri
Surendra Pal Singh:

An Hon. Member: He is not present.

Mr. Speaker: Shri
Gupta.

Shri Ram Ratan Gupta rose—

Ram Ratan

Mr, Speaker: The Question Hour
is owver.

Shri Ram Ratan Gupta: Question
No. 339.

Mr. Speaker: The Question Hour is
over now,

WRITTEN ANSWERS TO
QUESTIONS

T. B. Patients in Delhi

*320. Shri Surendra Pal Singh: Will
the Minister of Health be pleased to
state: -

(a) whether it is a fact that a
seheme has been formulated by Gov-

ernment to provide free treatment to
poor T.B. patients in Delhi; and

(b) if so, how soon this scheme will
come into operation, and what are
its financial implications?

The Minister of Health (Dr, Sushila
Nayar): (a) A Pilot Prcject for con-
trol of T.B. in Delhi area is being
worked out and is cxpected to be
finalised soon.

th) The provisional cstimate of
expenditure on it i Rs. 15 lakhs for
buildings and equipment  and Rs. 25
lakhs annually for stafl and materiai.

Paralysis Cases in Malda

324 J Shri P. C. Borooah:
' | Or. Mahadeva Prasad:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 1620 on  the
241h August, 1962 and state:

(a) whether further investligations
have since been conducted into the
causes of the paralysis cases in Malda;

(b) if so, with whal results?

The Minister of Heaith (Dr. Sushila
Nayar): (a) and (b), Intimation has
been received from the Government
of West Bengal that jnvestigations into
the cause of the said disease were
carried out by the School of Tropical
Medicine, Calcutta and the All India
Institute of Hygiene and Public
Health, Calcutta. These investigations
have established that the disease was
due to consumplion of wheat Hour
which somehow gol contaminated
with a chemical substance known as
tricresyl phosphate.

‘Note Pass’ Cases Pending in
Customs Department

J’Shri Morarka:
| Shri K. C. Pant:

Will the Minister of Fimamce be
pleased to state:

(a¥ how many ‘Note Pass’ cascs are
pending in the Customs Department
for finalisation;

*326.
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(b) since when they are pending;

(c) the reasons why

they are not
finalised; and

(d) the amount of customs duty
involved?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) 14,622 as on 16-10-1962.

(b) The yearwise break-up of pend-
ing Note Pass cases is as follows:

1951 — 12 1957 — 670
1952 — 41 1958 — 1103
1953 — 18 1959 — 2847
1954 — 29 1960 — 013
1955 — 58 1961 — 2091

1956 — 94 1962 — G746
(upto 16-10-62)

(c)y The main reasons for non-
finalisation of the pending cases are
(i) failure or inability of the import-
ing departments to produce the re-
quisite documents and (ii) delay by
the departments concerned in arrang-
ing for credit of the duty even after
finalisation of the assessments.

(d) In the absence of relevant do-
cumentg necessary for assessment of
duty it is not possible to indicate the
amount of customg duty involved.

Rajasthap Canal

*337. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to refer tp the reply given
to Starred Question No, 187 on the
10th August, 1962 and state:

(a) whether the report of the En-
quiry Officer into the matter relating
to the use of defective material in
the construction of Rajasthan Canal
has since been submitted to Govern-
ment;

{b) if so, what are the findings; and

(c) what action, if any, has been
taken by Govefnment thereon?

The Minister of State in the Minis-
try of Irrigation ang Power (Shri

NOVEMBER 22, 1962
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Alagesan): (a) The Ceneral Govern-
ment has not yet received the report.

(b) and (c). Do not arise.

Quackery in States

Shri Surendra Pal Singh:
(Shri Ram Ratan Gupta:
Maharajkumar Vijaya
J Amanda:
| Shri Bichanchander Seth:
| Shri Yashpal Singh:
Shri Narendra Singh:
| Mahida:

Will the Minister of
pleased to state:

*339.

Health be

(a) whether it is a fact that a lit-
tle while back the Ministry of Health
issued z directive to all the States to
enact suitable legislation lo end
quackery as early as possible; and

(by whethey quackery prevails un-
checked in all the States or whether
there are some Slates which have
already put an end to this evil prac-
tice by legislation?

The Minister of Health (Dr. Sushila
Nayar): (a) The State Government
were advised in May, 1961, to pro-
mote suitable legislation to put an
eng to quackery.

(b) Quackery prevails in most of
the Statcs. Maharashira, Gujarat and
Kerala have enacted legislation
against this ewil, -

Sterilisation of Patients suffering
from Leprosy

698. Shri D. C. Sharma: Wil] the
Minister of Health be pleased to
state:

(a) the progress made in the
scheme tp sterilise all male patients
suffering from Leprosy and living in
Delhi;

(b) whether any steps have been
taken to extend the scheme to the
whole of the country; and

(¢) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) There is no scheme to
sterilise all male patients suffering
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from Leprosy and living in Delhi.
The Directorate of Social Welfare,
Delhi, and the Delhi Kusht Rog
Samiti brought to the notice of the
persons suffering from Leprosy the
availability of facilities for sterilisa-
tion operations. The patients who
agreoed to undergo the sterilisa-
tion operation were provided trans-
port facilities by the Delhi Municipal
Corporation for bringing them to the
Hindu Rao Hospital and taking them
back after the operation.

(b) and (c). The State Governments
have been requesteq to extend faci-
lities for Family Planning to leprosy
patients by detailing mobile family
planning clinics to visit the institu-
tions meant for treatment of Leprosy.
Drinking Water Supply ito Munici-
palities in Pumjab

699, Shri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) whether any sum has been al-
locateq by the Centre io the Punjab
Government for supplying protected
drinking waler {o Municipalities dur-
ing the Third Five Year Plan period
sg far; ang

(by what progress has becn made
in supplying protecteq water to the
Municipalities of Gurdaspur District,
Punjab, with itg heavy concentration
of working class busties, refugee
colonies and congesteq population?

The Ministey of Health (Dr. Sushila
Nayar): (a) An amount of Rs. 22.00
lakhs has been paid as loan to the
Government of Punjab for their ur-
ban water supply and sanitation
schemes during 1961-62 and an
amount of Rs. 41.51 lakhs has been
allocated as loan for these schemes
for 1962-63.

(b) The 1st instalment of Dalhousie
waler supply scheme has been com-
pleted and further work is in pro-
gress. A water supply scheme for
Pathankot has already been provided.
The Municipal Committees, Sujanpur
and Gurdaspur have recently asl_ced
the State Public Health Engineering

Department to prepare their water
supply schemes and survey work in
this connection has been undertaken.
The other local bodieg in Gurdaspur
District have not so far approached
the State Government for loan to im-
plement their water supply schemes.

Recovery of Sales-tax paid by
D.G.S.&D.

[ Shri Morarka;:
700. { Shri Vidya Charan Shukla:
| Shri R. S. Pandey:

Will the Minister of Economic and

Defence o .ordination be pleased to
state:

(a) whether it is a fact that con-
seguent on the Sales Tax Continuance
Order 1950 being held ultrg vires of
the Constitution, a sum of Rs. 40
lakhs paid as sales tax by the Di-
rectorate General of Supplics and
Disposals during 26th January 1950
and 31st March, 1951 in inter-State
transactions, became recoverable;

(b) whether the said amount was
realised; and

(c) if not, the reasons therefor?

The Minister of Supply in the
Ministry of Economir ang Defence
Coordimation (Shri Hathi): (a) to (c).
According to the judgement of Sup-
reme Court in the case of M|s. Ram-
narain & Sons (1955), sales-tax could
only be collected by the State in
which the goods were actually deli-
vered, and not by the State from
which the goods were sent for such
delivery. Consequent on this judge-
ment, the question whether the sales-
tax of the ‘State of Despatch’ paid by
the Directorate General of Supplies
and Disposals to their suppliers in
respect of the transactions during the
period 26-1-1850 and 31-3-1951 could
be recovered from the suppliers was
examined. The State Governments
had treated as final the assessments
made before the aforesaid judgement
of the Supreme Court. The suppliers
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were barred by time to file any ap-
peal against these assessments. As
the suppliers had already paid the
sales tax to the State Governments,
the Purchase Organisations could
not  obtain refunds from  the
State Governments at this
late stage and litigation with the
State Governments in this behalf was
considered neither desirable nor
fruitful. Hence it has been decided to
drop the claim for refund of the sales-
tax collected by the State Govern-
ments,
Foreign Exchange Banksg

702, Dr. Ranen Sen: Will the Minis-
ter of Finance be pleased to state the
share of each foreign exchange hank
in financing the foreign trade of India
year by year from 1956 to 19607

The Minister of Finance (Shri
Morarji Desai): A statement furnish-
ing the available information is laid
on the Table of the House. [See Ap-
pendix 1, annexure No. 80].
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Increase in D.A. of Government
Employees

704, Shri P, C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) how far the cost of living index
has risen in Delhi since the month
of November, 1981; and

(b) how far the increase in dear-
ness allowance granted to the differ-
cnt categories of the Central Govern-
ment employees in Delhi and New
Delhi, recently, is estimated to .have
been off-set Ly this increase in the
prices?

The Minisier of Finance (Shri
Morarji Desai): (a) According to
the figures relcased by the Labour
Burecau, Simla, the index in Delhi
has risen by 4 points from 129 in
November, 1961 1o 133 in September,
1962.

(b) This ha; not been estimaled as
dearness allowance is granted with
reference to the All-India Consumer
Price Index for Working Class and
not with reference to {he index num-
ber of any particular city.

L.I.C. Policies

[ Shri P. C. Borooah:
705. 1 Shri Sezhiyan:

Will the Minister of Finance be
pleased to state:

(a) the number of policies issued
afresh during each of the years 1960
and 1961 by the Life Insurance Corpo=

ration:
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(b) how many of these new policies
lapsed for non-payment of premia so
far;

(c) what was the total value of the
new policies and that of the policies
referred to in part (b) above;

(d) how much money was disbursed
as commission on such policies as
mentioned in part (b) during each of
the years; and ~

(e) whether Government propose
to take any action in view of the
lapsing of a large number of new
policies?

The Minister of Finance (Shri
Morarji Desai):

{a) Yoar No of Now
Palicies
fasuad

T 12.57.557
Lyht 14,640,664
b) Yeoar of [ssa: Noof Policies
litmsed upto
3% Loeeinber,
ruh
15 3.39,859
10ht 15,164
(c) Yvar of Sum assurad  Suin assured

JERHTY uridicn bew usder policies
nalicies ijwed unte
31st
December,
10671
(In crores of Rupees)
1660 19754 10794
1961 6oB N2 503

(d) Rough ciimates made by the Life
Insurance Corporation are @

1962 125, 53 lakhs
1961 Re. 105 lakhs

(e) The Government has impressed
on the Life Insurance Corporation of
India the need to take all practicable
steps to reduce the lapse ratio. The

Life Insurance Corporation is making
all efforts to this end,

Municipal Corporation

706. Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state:

(a) whether Government are aware
that a Resolution was passed at the
Third Confrencence of Municipal
Corporations held at Bangalore on
the 25th and 26th August, 1962, that
Government should appoint a Com-
mittee for the formulation of modern
regulations for the Municipal Cor-
porations; and

(b) if so, the action thereon?

The Minister of Heallth (Dr. Sushila
Nayar): (a). Yes, Sir, it was recom-
mendeq that the Government of India
might set up a Committee to formu-
late Model Regulations for the Muni-
cipal Corporations in India,

(¢) This Resolution was placed be
fore the Eighth Meeting of the Cen-
tral Council of Local Self Govern=
ment held at Calcutta on the 1st and
ond November, 1962, for considera-
tion. The Council adopted the follow-
ing Resolution in this regard:

“The Council having consi-
dered the note of Shri Barfivala
on the structure of Municipal
Corporations resolves that g Com-
mittee consisting of the Ministers
of Local Government of the States
of (i) West Bengal, (ii) Maha-
rashtra, (iii) Madras, (iv) Uttar
Pradesh ang (v) Andhfa Pradesh
be appointeq to examine _the
question of executive and delibe-
rative functions as well as _decen-
{ralisation of certain functions of
the urban local bodies and_ fen:l
its report to the Hea]thlyhms_try
within six months for circulation
to the members before the next
mnrting  of the Council. The
Minister ~m West Bengal shall
be Chairman and he may s_e‘lect "
the Secretary of the Committee.
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The Committee may consult ex-
pertg and ecord such evidence as
it may consider necessary.”

The above Resolution of the Coun-
cil is under consideration of the Gov-
ernment of India,
New Children’s Hospitals in Delhi

707, Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state whether Government are con-
sidering to open new Children’s Hos-
pitals in Delhi in view of the over-
crowding and ever-lasting waiting
list of child patients in Kalawati
Saran, Safdarjung and Irwin Hos-
pitals?

The Minister of Health (Dr. Sushila
Nayar): No, Sir. However, during the
III Five Year Plan period, Children's
Wing of different Hospitals are being
expanded. About 140 Paediatric
Medical beds are proposed to be
addeq in the Kalawati Saran Children
Hospital, New Delhi.

There are at present 68 beds for
children at the All India Institute of
Medical Sciences Hospitals, New
Delhi also. In the new  hospital
building under construction 94 beds
will be provided for children, There
will also be a large outpatient De-
partment for Children in the All
India Institute of Medical Sciences
Hospital when the new building is
completed by the end of 1863

In the expansion programme of the
Willingdon Hospital, New Delhi, also
more beds for children will be pro-
vided. Irwin Hospital wil] also ex-
pand their children’s Wing.

Eye Diseases

708. Shrimati Savitri Nigam: Will

the Minister of Health be pleased to
state:

(a) whether W.H.O. has sanctioned
some pilot projects for the research
. of various eye diseases; ang

(b) if so, the details thereof?
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The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A trachoma
pilot project has been establisheg at

Aligarh under the administrative
control of the Indian Council of
Medical Research, in collaboration

with the W.H.O, for the epidemiolo-
gical study of Trachoma and deve-
lopment of a suitable and simple me-
thod for its treatment. A survey of
the incidence of this disease has
been completed in all the States
in the country excepting Uttar
Pradesh where it is still con=
tinuing. A statistical map of India
on Trachoma is under preparation.

Family Planning

709. Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state:

(a) the Stales where extraordinary
increase has been noticed in the popu-
lation growth during 1961-62 and the
reasons for such increase; and

(b) whether any intensive schemes
of Family Planning arc going to be
starteq in these areas?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The census of
India of 1961 shows an increase of
population above the average in the
following States:—

1. Assam (34.45 per cent).

2. Gujarat (26.88 per cent).

3. Kerala (24.76 per cent).

4 Madhya Pradesh 24.17 per
cent).

5. Maharashtra (23.60 per cent).

6. Punjab (25.86 per cent.

7. Rajasthan (26.20 per cent).

8. West Bengal (32.7% per cent).

The reasons for the increase, however,
are not fully known and are probably
several. There is, however, need for
popularisation of family planning in
view of the large general increase,
and the important measures to pro-
mote family planning which are being
taken throughout the country are as
follows:—

(i) Pilot scheme for appointment of
male and female depot holders on an
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honorarium of Rs. 7 per month for
distribution of contraceptives in
selected villages. The State Govern-
ments have been requested to consider
ithe desirability of extending the pilot
scheme in the States.

(ii) Pilot scheme for training and
appuintment of Dais on an honorarium
of Rs. 10 per month for motivating
people and distribution of contracep-
tives 1o them in their respective
localities has been approved. Dais
are expecled to play a notable part
in popularising family planning prac-
tices among the people in their areas
and the cooperation of the dais in
exterding the programme particularly
in rural areas is likely to prove useful.

(iii) Establishment of family plan-
ning clinies in each primary health
centre and its three sub-centres on
an approved pattern of financial
assistance.

(iv) Establishmeni of urban family
planning clinics on an approved pat-
tern of financial assistance which has
been liberalised.

(v) Provision of mobile family
planning clinics in the States, on an
approved pattern of assistance.

(vi) 100 per cent financial assist-
ance has been offered {o the State
Governments for the provision of
facilities for sterilisation operations in
the district hospitals and also in the
taluk/tehsil hospitals in the States
subject to a maximum of Rs. 10,500
per annum in each case and for train-
ing of persons in medical teaching
institutions in the technigque of steri-
lisation operations and mobile surgical
units.

(vii) Family Planning exhibition
sets have been procured and supplied
to State Governments for conducting
family planning exhibitions in dis-
tricts in the States.

(viii) A number of posters and
pamphlets have been printed and
films have been produced.

(ix) Honorary Family Planning
Education Leaders have been appoint-
ed in the States. Proposals for such

appointments in the remaining dis-
tricts are under consideration.

" (x) 75 per cent Central subsidy has
also been offered to the States for the
appointment of a District Family
Planning Officer in each district.

(xi) Contraceptives are distributed
free and at subsidised rates. In rural
areas they are distributed free irres-
pective of income.

(xii) 100 per cent financial assist-
ance is offered to Local Bodies and
Voluntary Organisations for family
planning services.

(xiii) Research in  demographic,
motivational, and biological fields is
being carried out.

Primary Health Centres

710. Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state the number of Primary Health
Centres which have remained without
any doctor for more than three months
in 1961-62?

The Minister of Health (Dr. Sushila
Nayar): The information is as follows:

5L Statef/Union
No. Territory

No. of Primary
Health Centre

which remain-
ed without
doctors for

more than 3
months in

1961-62,

(1 (2) (3)

1 Unar Pradesh

Information
not available,

2. Maharashtra 36
3. Gujarat . . 23
4. Andhra Pradesh 48
5. Madras . Information
not availahle
6. Rajasthan Do.
7. Mysore . 33
8 Kerala . . “Nil
9 Madhya Pradesh 16
10 Bihar ) 105
11 Orissa . . B
12 West Bengal . Nil
13 Punjab . . 19
14 Assam . i 2
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Information is
not available.

15 Jammu and Kashmic

16  Maiipur | 3

17 Tripura Nil

1R D-lhi . Nil

19 Pondicherry 1

20 Himachal Pradesh 21

«21  Andaman & Nicobar ) No  Primary
Islands | ticalth  Cen-

22 Laccadive. Minicov & lished.

ires Estab-
Amindivi Tslands E
Water Supply in Kerala

[ Shri A. K. Gopalan:
\ Shri P, Kunhan;

Will the Minister of Health be
pleased to state:

71l

(a) whether the Central Govern-
ment have decided to finance the set-
ing up of an investigation division to
draw up water supply schemes in
Kcerala;

(b)Y if so, whether this investiga-
tion division has been set up; und

(¢) what is the net oullay expected
on this division?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, a scheme for the
setting up of Special Investigation
Divisions in all States for assessment
of rural water supply problem with
100 per cent financial assistance from
the Government of India has heen
introduced in August, 1982;

(b) and {(c). A Division has not yect
been set up by the Government of
Kerala bul a proposal in this connec-
tion has been received and is under
consideration.

Shortage of Medical Personnel in
Delhi

712. Shri D, C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that there
is great shortage of doctors, nurses,
pharmacists, radiographers and X-ray
attendants in Delhi;

(b) if sn, the reasons therefor; and
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(c) the steps taken or proposed to
be taken to train more men in the
above avocations so that the meeds of
the capital are met?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). There is no great
shortage of medical personnel in
Delhi although wvacancies have been
reported under some categories by
the Corporation. These shortages
may be due to the increasing demand
for such personnel in the country, to
cover which there is provision in the
Third Five Year Plan, and training
programmes for medical and para-
medical personnel are being stepped
up.

gwrd, ferelt T sET WRw & faq
fasret &1 d@owm @z

w3, oMt wea =W ;7 faard
=T f@mt 7=t vo wER, te<c &
FATIRA WO GEOT Yot § OIET §
TR 9g g7 41 S F (6 997,
fo=it W7 A7 w2 Ay & fawer
F TAF AT F AT/ T A 7 i

-

faa Wi faem saem § T
w0t (o1 ®EAWA) ST AT (AT
feaa aonfaat #1 sufea afz & =9
" 9o &1 GEarsgar 9% geage
Ty g fEeet w99 s3@ A gon-
faai & gmamy § o T oW W
SEqIT HAT FIAT & |

Violation of Foreigm Exchange
Regulations

[ Shri Ram Ratan Gupta:
714. { Shri Rameshwar Tantia:
| Shri Yashpal Singh:

Will the Minister of Finance be
pleased to lay on the Table a state-
ment showing the various fines
imposed and the nature of offences of
parties violating foreign exchunge
regulations since June, 19627

.
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The Minister of Finance (Shri
Morarji Desai): 296 cases of alleged
violation of the foreign exchange
regulations were decided by the
Director of Enforcement during the
5 months June to October, 1962, It
is considered that the furnishing of a
statement giving details of all cases
decided during this period would
require an amount of time and labour
which would be incommensurate with
the benefit likely to he derived from
such a compilation,

Recognition to- Unions of Government
Employees

-+~ [ Shri S. M. Banerjee:
r)
. Shri Daji:

Will the Minister of Finance be
pleased to stale:

{u) whether 1t s a fuct that orders
for the restoration of recognition of
Unions which went on strike in 1960
have not been implemented by the
Comptroller and Auditor General;

(b) if so, the reasons for the same;
and

(¢} steps taken to get  the orders
implemented?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir. Orders
for the restoration of the recognition
of the Unions/Associations of the Stafl
of the Indian  Audit and Accounts
Dcepartment which went on strike in
1960 have been implemented by the
Compiroller and Auditor General
except in the case of three Associa-
tions,

(b) The recognition of three Asso-
ciations has not so far been restored
because the conditions laid down in
the Central Civil Services (Recogni-
tion of Service Associations) Rules,
1959, are still to be fulfilled by them.

(¢) The members of the staff of the
respective offices have been informed
that the restoration of the recognition
of the Association will be considered
as and when the defects pointed out
to them are remedied.

2883

Under-Invoicing in Exports *

[ Shri-S. M. Banerjee:

| Shri Daji:

J Shri P. K. Deo:

] Shri P. K, Ghosh:

| Shri Sham Lal Saraf:
| Shri Rameshwar Tantia:

716.

Will the Minister of Finance be
pleased to state:

(a) whether strict orders to check
under-invoicing in export of jute
goods have been issued;

(b) if so, what are those orders;

(c) number and names of those
concerns who have been fined in 1961
and 1962 for undcr-invoicing; and

(d) number and names of those
against  whom  the  cases  were
dropped?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). No
spreial orders to check under-invoic-
ing in the cxport of jute goods have
been issued by Government. It is the
normal function of the Cusloms
authoritics 1o take nceressary action
to prevent the under-invoicing of
export of jute as of any other goods.

(e) and (d). The information is
being collected and will be placed on
the Table of the Sabha.

Scheme for Acquisition and
Development of Land

Shri A. K. Gopalan:
kp ki Shri P, Kunhan:

Shri Surendra Pal Singh:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) whether Government have
finalised any scheme for the acquisi-
tion and development of land;

(b) it so, the details of this scheme
and amount sanctioned, State-wise,
during the first two years of the Third
Five Year Plan;
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(c) the total amount sanctioned for
the whole of the Third Plan period;

(d) the progress achieved so far in
acquisition and development of land,
State-wise, during the first two years
of the Third Plan, year-wise; and

(e¢) the amount spent by the States
during the first two years of the Third
Plan; State-wise and each year
separately?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) to (e). The land Acqui-
sition and Development Scheme,
which was introduced in October,
1959, envisages loan assistance to
State Governments for the acquisi-
tion and development of land in grow-
ing towns for setting up composite
housing colonies. In allocating the
house-siles  developed under the
scheme, the State Governments are
required to give preference to those
eligible for aid under the Slum Clear-
ance and other housing schemes.

A statement showing, stale-wise, the
loan-allocations made wunder the
scheme, the expenditure actually
incurred and the land acquired/
developed under the scheme so far
during the first two years of the Third
Plan, is laid on the Table of the House.
[See Appendix I, annexure No. 81].

Costing Cells for River Valley
Projects

( Dr. P. N. Khan:

J Shri Subodh Hansda:
7 Shri §. C. Samanla:
|_Shri N. R. Laskar:

718.

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that costing
cells have been introduced to watch
the actual performance during con-
struction of the big river wvalley
projects;

(b) if so, whether they are working;

(¢) whether the cells have been
able to pinpoint the excess expendi-
ture; and

NOVEMBER 22, 1962
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(d) if so, of which projects?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Costing Cells have
been introduced in some of the big
projects such as Bhakra Nangal, Kosi,
Maithon, Panchet Hill, Chambal and
Nagarjunasagar Dams. In Hirakud
and Tungabhadra, though no separate
units were staried, technical staff
were collecting cost data required for
analysis purposcs. Besides the above,
there is also a Cost Control Directo-
rate functioning in the Ceniral Water
and Power Commission which reviews
the rates and provisions made in the
Project estimates and suggests econo-
mies, It also reviews cost reports,
schedules of rates and tender quota-
tions received from important pro-
jects.

(b) Yes.

(c) (i) The Costing cells in the
projects function under the respective
projects and the extent of economies
achieved as a result of their function-
ing is not available in this Ministry.

(ii) The Cost Control Directorate
in the Central Water and Power Com-
mission, in the course of its scrutiny
of project estimates, project schedules
of rates, cost reports and tender quo-
tations has contributed to substantial
economies in different projects.

(d) Some of the important projects
in which economy was effected as a
result of the scrutiny of the estimates
by the Cost Control Directorate in the
Central Water and Power Commis-
sion are:—

1. Kosi Project (Bihar)
2. Gandhisagar Dam (M.P.)

3. Chambal Canals
Kotah Barrage (Rajasthan)

4 Rana Pratap Sagar Dam
(Rajasthan)

6. Koyna Project (Maharashtra)
7. Sone Barrage (Bihar)

8. Nagarjunasagar
(Andhra)

9. Beas Project Unit I (Punjab)

Project



2891 Written Answers AGRAHAYANA 1, 1884 (SAKA) Written Answers 2892

10. Tawa  Multipurpose  Project
(M.P.)

11. Pamba-Kakki H.E. Project
(Kerala).

Cure of Colitis

719. Shri Yashpal Singh: Will the
Minister of Health be pleased to state:

(a) whether any research as to the
cure of colitis has been conducted at
the Central Institute of Research in
Indigenous Systems of Medicine,
Jamnagar; and

{b) if so, the results achieved?

The Minister of Health (Dr. Sushila
Nayar): (a) Different kinds of chro-
nic colitis have been under study at
the Central Institute of Research In
Indigenous Systems of Medicine,
Jamnagar.

(b) Preliminary studies have given
encouraging results. Further work is
necessary to confirm the findings.

D.V.C. Navigational Canal

Shri B. K. Das:
720, shri S. C, Samanta:
Shrl Subodh Hansda:

Will e Minister of Irrigation and
Power be pleascd to state:

(a) by what time the Damodar
Valley Corporation Navigational Canal
will be ready for navigation;

{(b) what are the reasons for the
delay in its completion; and

(¢) how much quantity of a com-
modity can be carried through the
canal per month?

The Minmister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). The Canal is
ready for limited navigation since
July, 1962. The Canal is expected to
be ready in all respects during 1963.

The impediments to full navigation
are (1) the existence of silt in the
tail end for a siretch of about two
miles and (2) the presence of three

unauthorised bamboo bridges over the
canal, the removal of which is objec-
ted to by the local people.

The Damodar Valley Corporation
have already placed an order for a
dredger to conduct desilting opera-
tions. Pending receipt of this dredger
the Corporation have decided to hire
one from the Govt. of West Bengal.
This dredger is now under repairs and
Wil be ready by March, 1963. The
existence of silt in the tail reach will
not, however, cause serious difficulties
for navigational operations during
the monsoom months. The Corpora-
tion have also requested the West
Bengal Government to assist them in
getting the bamboo bridges removed.
The Corporation have agreed to pro-
vide ferries at these locations as an
alternative means of crossing the
Canal.

(c) The forecast of traffic in the
Canal is of the order of 1,60,000 tons
per month.
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Settlement of Easl Pakistan Refugees

722, Shrimati Renuka Ray: Will
the Minizter of Works, Housing and
Rehabilitation be pleased to state:

(a) whether Government have any
plan towards setting up a satellite
town for unemployed East Pakistan
refugees squatting in Calcutia so that
the congestion in the city may be
reduced; and

(b) if so, what are the details?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) No.

(b) Does not arise.

arrigation Schemes in Madras State

723. Shri Umanath: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether it is a fact that a num-
ber of irrigation schemes in Madras
State connected with Cauvery are
held up for want of concurrence from
Mysore Government;

(b) if so, what are the schemes and
the objections of Mysore Government
in the matter;

(c) what steps Government of India
have taken or propose to lake to
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resolve these differences and enable
execution of these schemes;

(d) whether Madras Government
have approached the Centre for sane-
tion of these schemes; and

(e) what is the Government's deci-
sion in the matter?

The Minister of Siate in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). The Central
Government is not aware of any irri-
gation scheme in Madras State con-
nected with Cauvery being held up
for want of concurrence from Myvsore
Government,

(c) Does not arise.
(d) No.

fe) Does nol arise.
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Shortage of Power in Eastern India

725: Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Bengul Chamber of Commerce and
Indusiry had in an appraisal of the
power situation in eastern India  in
September, 1961 warned  that  the
Industrial belt in the east was facing
prospects of a disastrous setback in
its development through a# shertage of
eweiric power and demand.d priority
to power genceration for that area; and

i) if so, what has been the Gov-
ernmont’s reaction to this demand?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

() The matter is constantly under
examinaiion with a view to meeting
the shorlage, considering the resources
available for the purpose.

Repayment of Loans in Indian Exports

nog J Shri Morarka:
" | Shri Ravindra Varma:

Will the Minister of Finance be
plessed lo state:

(a) whether negotiations are going
on with our creditor countries for ac-
cepting the repayment in Indian ex-
ports; and

(b) if so, the nature of negotliations
and the results achieved so far?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). In respect
of loans obtained from USSR,
Czechoslovakia, Yugoslavia and Poland
arrangements already exist for their
repayment (including interest charges)
in rupees initially, the rupees being
utilized for financing exports - from
India on the terms and conditions of
the trade agreements entered into with
the governments of these countries.
In regard to loans obtained from other
countries no negotiations are going on
for accepting the repayment in Indian

exports.

28g6
Srisailam Hydro-Electric Project

Dr. K. L. Rao:

J
A&l L Shri Kolla Venkaiah:

Will the Minister of Irrigation and
Power be pleased o state:

(a) whother it is a fact that Srisailam
Hydro-Electric Project does not  in-
volve consumption of any wauler;

(b} if so, the reasons for withhald-
ing the sanclion of the project; and

(¢) whether it is a fact that it will
be extremely difficult to lay  the
foundations of Srisailam Project if
Nagarjunasagay dam s built down-
stream?

The Minister of State in the Minis-
try of Irrigation anqg Power (Shri
Alagesan): (a) The project report
received from the Government of
Andhra Pradesh in Oclober, 1962, does
contemplate consumptive use of water.

(b) The project report is under
examination in the Central Water and
Power Commission,

{¢) The construction of the founda-
tions of the Srisailam dam would be-
come difficult and more expensive if
the work thereon is taken up after the
Nagarjunasagar dam is construcied to
an elevation of plus 546"

Provision for Projects

728. Dr, K. L, Rao: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) what are the maximum amounts
of money in a year spent in the case
of large projects like Bhakra, D.V.C.
and Hirakud; and

(b) what is the maximum provision
made for a year for Nagarjunasagar
Project?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): {(a) The information is as
follows:

Bhakra Rs. 27.52 crores in the year
£3-54.
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D.V.C, Rs. 15.54 crores in the year

57-58.
Hirakud Rs. 933 crores in the
year 55-58,
(b) Nagarjunasagar Rs. 10 crores
< each in 60-61 and 61-62.

M.D. and M.S, Courses of Bhopal

729, Shri R. G. Dubey: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that M.D.
and M.S. Courses of the Gandhi
Medica]l College, Bhopal, have been
granted due recognition by the Indian
Council of Medical Research; angd

(b) if so, the reasons for the delay
in the recognition of Medica] College
at Hubli in Mysore State?

The Minister of Health (Dr, Sushila
Nayar): (a) The Gandhi Medical
College, Bhopal, is affiliated to the
Vikram University. The M.D. and
M.S, qualifications of this University
are already recognised under the
Indian Medical Council Act, 1956, The
Indian Council of Medical Research
are not concerned with the recognition
of Medical qualifications.

(b) The Medical College at Hubli is
affiiliated to Karnatak University. The
M.B.B.S. degree awarded by this Uni-
versity is already recognised under
the Indian Medica] Council Act, 1956.

Rural Electrification in Kerala

Shri P. Kunhan:
* 1 Shri A. K. Gopalan:

Will the Minister ot Irrigation and
Power be pleased to state:

(a) the number of villages covered
under the Rura] Electrification Scheme
in Kerala during the Second Plan;

(b) whether the percentage fixed by
the Central Water and Power Com-
mission has been geached by the State
‘Government; and

730

(c) it not, the reason therefor?

The Minister of State in the Minis-
iry of Irrigation and Power (Shri
Alagesan): (a) 735.
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(b) No percentage is fixed by the
Central Water and Power Commission.
The formulation and execution of
rural electrification schemes are the
concern of the State Government.

(c) Does not arise,

Right Bank Power HOuse at Bhakra

Shri Bhagwat Jha Azad:
w31 Shri Bhakt Darshan:
* ) Maharajkumar Vijaya
[ Ananda:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether some Russian engineers
are expected to arrive to finalise the
design of the right bank power house
at Bhakra;

(b) whether the Indian engineers
who went to Russia in this connection
have returned; and

(¢) whether the excavation work for
the power house has been completed?

The Minister of State im the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (c). Yes,

Menta)l Hospitals and Lunatic Asylums

732, Dr. L. M, Singhvi: Will the
Minister of Health be pleased to state:

(a) the number of mental hospitals
and lunatic asylums in India and the
number of lunatics inside the hospitals
and asylums at present;

(b) how many mental patients were
denied admission to asylums during
the last three years for want of seats;

(c¢) whether any attempt has been
made to collect statistics regarding the
lunatics outside the hospitals and
asylums; and

(d) whether it is a fact that the
number of lunatics has been steadily
increasing in India?

The Minister of Health (Dr. Sushila
Nayar): (a) A statement is laid on
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the Table of the Huuse. [Placed in
Library. See No, LT-585/62.]

(b) A state nent compiled from the
replics receiv :d upto-date from cer-
tain State Covernments and Union
‘1erritories 15 laid on the Table of the
House. [Pliced in the Library, See
No. LT-585/62]. The remaining State
Governments have nol furnished the
required information so far.

(c¢) All the State Governments (ex-
cept Orissa where there was no mental
hospital at that time) were requested
in July, 1961 to carry out a survey
of the incidence of mental morbidity
and mental disorders within their
jurisdiction, From the information re-
ceived sn far from the State Gowvern-
maemts, it is observed that survey has
been undertaken by the Governments
of Andhra Pradesh, Assam, Bihar,
Kerala, Madhya Pradesh. Maharashtra,
Punjab., UP. and West Bengal. The
Governmentg of Assam and Maharash-
tra have already completed the survey
and the findings have been communi-
cated to the Government. of Tndia. The
results of the survev undertaken by
other State Governments have not
been received so far. The results of
the survey will be statistically tahu-
lated as soon as necessary data are
received from all the State Govern-
ments.

(d) As no survey on the incidence
of mental diseases and mental mor-
bidity has been ecarried out in  the
country, the required informatjon is
not available.

Anti-water logging in Punjab

[ Shri Rameshwor Tantia:
%33 4 Shri Sham Lal Saraf:
| Shri Basumatari:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the outcome of the anti-water
logging steps taken up by the Punjab
Government on experimental basis in
the light of the wviews of Professor
Janert, an expert on drainage from
East Germany;

2189(AI)LS—3.

(b) when these are likely to be im-
plemented on a larger scale, if found
efficacious; and

‘c) what allernative arrangements
have bcoen thought of, if thcy are
found as inadeguate?

The Minister of State in the Minis-

try of Irrigation and Power (Shri
Alagesan): (a) to (c¢). The requisite
information is being collected and

will be laid on the Table of the House
in due course,

CH.S. in Delhi

734, Dr. U. Misra: Will the Minister
of Health be pleased to state:

(a) whether it is a fact that the
doctors who belong to the contribu-
tory health service scheme, are relue-
tant tp visit patients at home even in
emergency cases; and

(b} it so, the reasons thercfor?

The Minister of Healih (Dr, Sushila
Nayar): (a) and (b). Domiciliary visits
are part of the normal duties of the
medical officers. Specific instances of
neglect, if any, will be Jooked into
if reported to the Director, C.H.S.

Properties of Mango Seed

735, Shri D. N, Tiwary: Will the
Minister of Health he pleased to state:

(a) whether the properiy of mango
sced has ever been examined 1o deter-
mina the nutritional value of the same;

(b) whether Government are aware
that in Bihar poor neaple make flour
by grinding the scod and cat it as
bread;

(c) whether Government are aware
that in the fourth yeek of August,
1962, five people of village Josgar,
District Bhagalpur, Bihar died as =&
result of eating such bread; and

(d) it so, the action proposed to be
taken in the matter.

The Minister of Health (Dr, Sushila
Nayar): (a) A certain amount of in-
formation on the nutritive value of
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fresh '‘mango seed kernel is available
and is given below:—
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Constituent Fresh Kermnel
Neelam  Totapuri
‘o L]
Moisture 471 63°2
Protein . 2.6 22
Fat . §°1 33
Minerals 14 12
Fibre . o8 1'0
Carbohydrntes 430 29°1
um, mg . 50°0 30 0
Phosphorus, mg . 110°0 90 ©
Iron, mg . 07 o
Calories, per m‘g i 228-0 1550
Carotene, I.U. Vit. A
per 10°g . 240 440
Thiamine, mg./100 g 210°0 2170
Nicotinic acid mg per
100 . Nil Nil
Riboflavin, mghoo g 1050 273°0
Yitamin C, mg. per
1008 . . . 60 IT o

(b) to (d). The requisite infor-
mation is being collected from the
State Government and will be placed
on the Table of the Sabha.

Kosi Project

736. Shri D. N. Tiwary: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
estimates of Kosi Project have been or
are being revised for the third iime;
and

(b) if so, the rcasons for the same?

The Minister of State in the Minis-
try of Irrigation amd Power (Shri
Alagesan): (a) Yes, the Kosi Project
estimate is currently under revision.

(b) The main reasons for the up-
ward rcvision are given below:—

(i) Revision in the design of
barrage and other features of the
Project.

(i) Increase in the cost of basic
materials, like cement, steel efc.

(iii) Increase in labour wages.
(iv) Inadequate provision in the

earlier estimates {nr the cost of
compensation for subm:rged lands

particuarly in Nepal {erritory.
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(v) Increase in the quantity of
total earth-work in canals from
152 crore cft. to 182 crore cft.

(vi) Inadequate provision for the
cost of distributaries.

(vii} Inadequate provision for
the cost of major canal structures,
specially cross drainage works.

(viii) Increase in expenditure
on establishment,

Nurses in Agartala Hospitals

7371. Shri Biren Dutta: Will the
WMinister of Health be pleased to state:

(a) the number of Nurses in V.M.
Hospital and Gobinda Ballab Pant
Hospital at Agartala;

(b) whether this number of Nurses
1s adequate for the indoor patients;

(c) if not what steps are  being
taken for looking after the indoor
patients properly; and

(d) whether any remuneration is
given to the Nurses for extra duty?

The Minister of Health (Dr. Sushilx
Nayar): The information in res-
pect to the V, M. Hospital is as indi-
cated below:

(a) and (b) The strength is 72 (but
there are 13 vacancies). In addition
there are 58 student nurses.

fc) The question does not arise.

(d) Since Nurses are not put on
extra duty the question of giving any
extra remuneration does not arise.

information in respect of the G.B.
Pant Hospital is being collected and
will be laid on the Table of the Sabha
in dues course.

Drugs

[ Shri Yashpal Singh:
738. { Maharajkumar Vijaya
| Ananda;
Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a small
Red Cross plant at Bubaneshwar is
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producing high quality drugs at half
the normal cost; and

(b) if so, how much assistance is
being given for this purpose?

The Minister of Health (Dr. Sushila
Nayar): (a) Tone Orissa State Red
Cross Blood Bank has a Pharmaceuti-
cal Division located at Cuttack and not
at Bhubaneswar. This unit manufae-
tures Calcium Gluconate, Glucose,
Glurose Saline, Normal Saline and
water for injection. Manufacture of
standard B.P. Tablets such as Sulpha,
Vitamin, AP.C. and Sodamint tablets
was started about a month ago. From
a comparative study of the sale prices
of the products of this unit and the
sale prices of similar products manu-
factured by a few other firms it is
observed  that the Pharmaceutical
Division's prices are certainly cheaper
although the prices are not quite .alf
the normal cost.

(b) Red Cross has received requi-
site assistance from the State Govern-
ment.

wWET I wen

w3& ot wETW & mEs o aEy
fa=r w=a1 a® e F gur w96

(%) #7 gt deq wEW g
"o sEveed wo avadt faal
Lo e i cen cal T e R e i
faamit ® et w7 ¥ e A< fRaw
g AR

(a) afz &), @ ot @ 3=
A A FA & FAT FTw S 7

famr st (= Soeht @) ¢
(%) A (w) gETres W& & fom
WA qva77 & @l wearerai /et
o €T ¥ AER &
Agricultural Development Finance
Corporation

740, Shri Warior: Will the Minister
of Finance be pleased to refer to the
reply given to Unstarred Questicn No,
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1656 on the 25th August, 1962 and
state:

(a) whether Goverament have taken
any decision in the matter of establish-
ing an Agricultural Development Fin-
ance Corporation; and

(b) if so, what steps have been
taken in the matter?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The mat-
ter is still under consideration.

Import of Printing Machinery

741, Shri A, 8. Saigal: Will the Mi-
nister of Works, Housing and Rehabi-
litation be pleased to state:

{(a) the total wvalue of printing
machinery imported for Government
presses during the years 1957, 1958,
1959, 1960 and 1961 from general cur-
rency area; and

{b) the total wvalue of printi. :
machinery imported for Governmu '
presses during the years 1957 195a,
1959, 1960 and 1961 from the rupec
account area?

The Minister of Works, Housing and
Rehabilitation (Sfhri Mehr Chand
Khanna): (a) and (b). The infurma-
tion is being collected and will be laid
on the Table of the House in due
course.

Sharavathi Hydel Project

742. Shri Bishanchander Seth: Will
the Mirister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
Mysore Government have submithed
a design relating (o the Sharavalhi
Hydel Project to his Ministry;

(b) if so, the reactions of the Gov-
ernment thereupon;

(c¢) when the project is likely to be
commissioned;

(d) whether State Government nave

asked for release of foreign exchange
for buying heavy equipments; and
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(e) if so, whether the request has
been agreed to?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No, but the design of
the earth dam on the right flank of
the main dam has been prepared and
finalised by the Central Water &
Power Commission on a reference
from the project authorities.

(b) Does not arise.

(c) First unit of 89'1 MW in early
1964

(d) and (e). Yes.

Two Ioomed Quarters for Class IV
Government Employees

743. Shri Bishanchander Seth: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether it is a fact that Goy-
ernment is planning to construct two
roomed quarters for the ciass IV
CGovernment employees;

(b) if so, when it is likely to be
constructed and how many such quar-
ters will be constructed;

(e) whether this will have any effect
on those who are already in the
ocrupalion of one room quarters; and

(d) what are the full details of this
scheme?

The Minister of Works, Housing and
Rechabilitation (Shri Mehr Chand
Khanna): (a) to (d). It has been dccid-
ed that in future two-roomed quarters
will be provided for Class IV Govern-
ment employees instead of une roomed
quarters provided at present. The
construction of new quarters, whether
by re-development or on new land,
will be on this basis. To begin with,
it has been decided to construct about
800 two-roomed quarters on Panch-
kuin Road, New Delhi as the first
phase of re-development in that area.
The existing occupants of one-roomed
quarters will be provided two-roomed
quarters.

NOVEMBER 22, 1962
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Cultivation of “Lang”

[ Shri Buta Simgh:

J Shri Gulshan:

) Shri Narendra Singh
[ Mahida:

T44.

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a pulse
called 'LANG' is extensively cultivat-
ed in Gujarat and many other parts of
the country;

(b) whether the use of this as a food
grass continuously for some months is
often found to produce incurable forma
of paralysis of the lower extremities;
and

fc) if so, why cultivation of this
puise has not been banned so far?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The pulse called ‘LANG' which
is also known as 'Kesari Dal' is coun-
sumed either in the form of ‘dal’ o1 in
the form of ‘chapaties’. If this pulse
is continuously used as a major part
of the staple diet without inciusion
of protective {oods and cereals it pro-
duces a disease known as Lathyrism,
which is characterised by contraction
of the calf muscles and paralysis of
lower limbs.

(¢) Under Rule 44-A of the Preven-
tion of Food Adulteration Rules, 1955,
State Governments have been zutho-
rised to prohibit the sale of Kesari
Gram'Dal or their preparations with
effect from such dates as may be
specified by them in the official Gazet-
te. But the cultivation of this crop
has economic aspects too and in order
to find a suitable substitute crop the
Government of India have decided to
set up a centre in a typical tract where
‘Kesari Gram' is cultivated, to under-
take research work in order to exa-
mine the several varieties of ‘Kesari
Gram' and to isolate those that are not
harmful.
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SP.E. Enquiry into Dandakaranya
Project Irregularities

45. Shri Vidya Charan Shukia; Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether it is a fact that some
Special Police Establishment officials
were detailed to inguire into the al-
legations of certain financial irregu-
larities over purchase of stores and
tractor repair work at the Danda-
karanya Project; -

(b) it so, the particulars of the al-
iegations; and

(c) the results of the inquiriea made
thereon?

The Minister of Works, Housing =nd
Rehahiliiatiom (Shri Mehr Chand
Khanna): (a) to (c). An information
was lodged with  Government in
September, 1960 that some otficiais of
the Dandakaranya Project had pur-
chased a number of tractors, motor
trucks and jeeps at prices higher than
the prevailing market prices and mis-
appropriated the difference. Enquiries
made by the Special Poiice Establish-
ment revealed that there was no truth
in these allegations.

Housing for Landless Agricultural
Workers in Punjab

748. Skri Daljit Singh: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) the amount allotted to Punjab
Government during the Third Five
Year Plan for securing house sites for
landless agricultural workers, sche-
duled castes and to Panchayats for
the improvement of streets and drains;
and

(b) the amount given so far?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). No specific al-
locations have been made to State
Governments for these purposes. The
State Governments (including Punjab)
have, however, been recently inform-
ed that they can utilise about one

third of their yearly allocation under
the Village Housing Projects Scheme,
for provision of house-sites to land-
less agricultural workers (including
such members of the Scheduled Castes
us might belong to this category). In
uddition, about 1/Gth of the allccation
can be utilised by them for the pro-
vision of streets and drains in the
vil ages  sclected for  development
under the Scheme. Expenditure ca
both these items will be trealzd a8
a grant. The allocation of the Punjab
Government under this Scheme 18
Rs. 6.72 lakhs during the current
flnancial year.

Dams in Mysore

747. Shri P. K. Deo: Will the Minis-
ter of IrrigaMon aad Power be pleased
to slate:

(a) whether there is any proposal te
construct two Dams in Mysore on the
Chuvery, one at Mevedatu and another
14 miles from Shinsha, for generation
of hydel power;

(b) whether the Shinsha and
Sivasamudram power statiors will be
submerged by these dams; and

(e} if so, the reason for having
thas> two new power projects?

Th= Minister of State in the Minis-
try of Irrigation amd Power (Shri
Alagesan): (a) No such proposal has
been received from the State Gowern-
ment.

(b) and (c). Do not arise.

Power Generating Units in Tripura

748. Shri Biren Dutta: Wil] the
Minister of Irrigation and Power be
pleased to gtate:

(a) the names of the places in
Tripura where power generating units
have been installed;

(b) the rate charged in these units
for the supply of the electricity;

fc) whether this rate is too high
compared with rates of West Bengal;
and
\
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(d) if so, steps taken to lower these
rates?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan):

(a)
1. Agartala.
2. Dharmanagar
3. Kailashahar
4. Khowaj and
5. Uddipur.
tb)

Auwirtala Other
Per kwh  places
I'cr kwh

A b nP

(1) Domestic  and
Commercial
(lights and fans) 41 52
(1) Heating and
small power for

domestic use . 25 31
(#) Industrial 19 31
(iv) Public lights . 31 37

(c) The rates for industrial supply
in Tripura are slightly lower. In
other cases, the rates are fairly com-
parable with those prevailing in the
areas supplied with diese] power in
West Bengal though they cannot be
. mpared with those prevailing in
C.lcutta or other large cities in West
Livngal.

(d) The reason for the slightly
higher rate structure in Tripura is
that the cost of diesel oil, which at
Calcurta is abour  Rs. 300 per ton,
works out to more than Rs. 450 per
ton in Tripura, i.e., 50 per cent higher,
owing to the rail and road transport
difficulties. The undertakings are
running at a loss even with the tariffs
in force at present and it is not possi-
ble to reduce the rates. A scheme for
purchasing bulk supply of Hydro-
power from Assam has been envisaged
for implementation om a long term
basis during the Third Five Year Plan.
When the scheme materialises, it will
be po.'}aible to lower the rates,

NOVEMBER 22, 1962
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Markets in Agartala

749. Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

(a) whether Government have any
scbeme for the development of the
tollowing markets in Agartaia Town,
Tripura;

(i) Math Chowmohini;
(ii) Bat Tala;
(m) Durga Chowmohini;
(b) it so, the details thereof; and

(c) steps taken so far to implement
these schemes?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) and (c). (i) Math Chowmohini
Bazar. It is being shifted to &8 new
site and land acquisition proceedings
are in the final stage. Jn the new
site the bazar will be develonred with
roads, drains and shops for vege-
tables. fish and meat.

(ii) Bat-tala Bazar: A programme
has been drawn up for the ccnstruc-
tion of one fish and meat shop and
improvement of paths and drains
within the market. One semi-perma-
nent fish and meat stall has been con-
structed and internal paths and drains
are being improved.

(iii) Durga Chowmohini Bazar. The
scheme provides for construction of
grocers’ shops, vegetable, [ish and
meat stalls, internal paths and drains
and a set of sanitary latrines and
urinals. Five blocks of permanent
grocers' shops of pucca type and two
vegetable shops have been completed.
One fish and meat stall is nearing
completion. The entire work of this
market is likely to be completed by
December, 1962

Central Council ef Sanitary Inspectors

750. Shri Narendra Singh Mahida:
Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that Govern-
ment are proposing to constitute a
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statutory Central Council of Sanitary
Inspectors;

(b) if so, what useful purpuse such
a body is likely to serve; and

(c) when legislation to this effect
is likely to be introduced in Parlia-
ment?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The Council when constituted
will establish a higher and more uni-
form standard of training of sanitary
Inspectors in India.

(c) The necessary Bill is proposed
%0 be introduced in Parliament at a
suitable opportunity after the State
Govts. and Administrations, who are
also concerned with its implementa-
tion, have concurred in with the pro-
posal to  establish such a  Central
Council.
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Aynrvedic Medicines

( Shri Ram Ratan Gupta:
752. { Maharajkumar Vijaya
[ Ananda:

Will the Minister of Health be pleas-
=d to state:

(a) how much amount has  been
allocated for Ayurvedie medicine in
* the Third Five Year Plan; and

(b) how much amoust has been
spent so far?

The Minister of Health (Dr. Sashila
Nayar): (a) A total sum of Rs. 982

lakhs has been provided in the Third
Plan for the development of Indige-
nous and other Systems of Medicine—
Ayurveda, Unani, Nature-Cure and
Homoeopathy for the Central and
State Schemes. Of this, Rs. 300 lakhs

has been earmarked for Central
Schemes.

(b) The Central Government assis-
tance is confined to post-graduate

education research, survey of medi-
cinal plants etc. by way of grants. So
far, during the Third Plan Period, the
Central Government has given by way
of direct grants to the various Ayur-
vedic institutions a total amount of
Rs. 10,17,015. Information regarding
the expenditure incurred by the State
Governments on Ayurveda is not avail-
able.

Awards for Medical Books

753. Shri Bishanchander Seth: Will
the Minister of Ilealth be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to institute a system
fu awards to those producing standard
books on Medical subjects in  Hindi
and regional Janguages; and

(b) if s0, whether the awards will be
in cash or kind with details thereof?

The Minister of Health (Dr. Sushila
Nayar: (a) and (b)., There is a pro-
pocal to award prizes to the authors
of medical text books in English and
Hindi. The details of this Scheme
have not yet been worked out.

Ayurvedic and Unani Drugs

Shri Yashpal Sinrh:
Maharajkumar Vijaya
754. Ananda:
Shri Bhakt Darshan:
| Shri A. N. Vidyalankar:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that some
State Governments have suggested to
amend the Drug Act in order to in-.
clude Ayurvedic and Unani Drugs;
and
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(b) if so, the reaction of the Gov-
ernment thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The suggestion was approved
by the 10th meeting of the Central
Council of Health. The matter is
under consideration of the Govern-
ment,

Imtensive Programme for Rural Hous-
ing

755. Shri Kolla Venkaiah: Will the
Minister of Works, Housing amd Re-
habilitation be pleased to state:

(a) wherether there is any proposal
for the introduction of intensive in-
tegrated village housing programme
cader the village housing projecte
scheme;

(b) if so, what is the programme;
and

(c¢) what is its cost in the Third Five
Year Plan?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Ehanna): (a) and (b), The sugges-
tion that an intensive integrated rural
wousing programme on the lines of
.1¢ Intensive Agricultural District
Fogramme of the Ministry of Food
and Agriculture should be implement-
ed in selected Community Develop-
ment Blocks, was considered at the
recenit Housing Ministers' Conference
held at New Delhi in October, 1962
The Conferenee recommended that the
Stzte Governments should dovetail
their village housing programme with
the Intensive Agricultural District
Programme and select one C.D. Block
in each Division of the State for in-
tensifving their efforts under the
Village Housing Projects Scheme. It
also advised the State Governments to
s.* up adequate planning and co-
ordinating agencies in the selected
Blocks to ensure proper use of the
funds available under the various
rural development schemes.

(c) No separate assessment of the
oost of the programme has been mada
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because it is to be met from the over-
all allocations of the State Govern-
ments under the Village Housing
Projects Scheme and other rural
developmamt schemes,

Plague Cases im Madras and Mysore

756. Shri Bishanchander Seth: Will
the Minister of Health be pleased te
state:

(a) whether it is a fact that Gov-
ernment have deputed an officer to
examine and report on the sporadie
out-break of plague cases in Mysore
and Madras States;

(b) if so, the details thereof; and

(e) if not, when it is likely {o be
submitted?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes

(b) A copy of the report on the
plague situation in  the States o
Mysore, Madras and Andhra Pradesh
by Dr. A. M. Francis is already avail-
able in the Paiiiainent library.

(¢) Dnes not arise,

Hydre Eleciric Schemes on Sail River

757. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Punjak
Government staried investigation of
hydro electric scheme on river Suil
(Chamba) in Himachal Pradesh areas;

(b) the likely power potential of
the scheme;

(¢) whether it is a fact that investi-
gations have been stayed as the per-
mission of the Himachal Pradesh
Administration to Punjab Govern-
ment employees to qarry on investiga-
tions has been withdrawn; and

(d) if so, what steps Government
propose to take to see that investiga-
flun is carried on?
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The Minister of State im the Minis-
try of Irrigation and Power (8hri
Alagesan): (a) Yes.

(b) About 40,000 KW,
(c) Yes.

(d) The matier is under considera-
tion between the Punjab Government
and the Himachal Pradesh Adminis-
tration.

Survey of Medicinal Plants Used in
Ayurveda

758. Dr. L. M. Singhvi: Will the

Minister of Health be pleased to -

state:

(a) whether Government have re-
cently decided to undertake a survey
of medicinal plants used in Ayurveda;

(b) if so, the details thereof; and

(e) whether it is being entrusted to
some independent research bodies or
it ig to be conducted by official agen-
cies and staff?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) and (e). It ig proposed $o0 set up
survey units in those institulions
where raquisite facilitiea are available,
To begin with, one such unit has
been set up in the Gurukula Kangri
Vishwavidyalaya which is a non-
governmental organisation. Other
sohemes are under examination.

Koyana Power Supply to Goea

759. Shri Bade: Will the Minister of
Irrigation and Power be pieased to
state:

(a) whether any final decision has
been taken to supply power to Goa
from Koyana; and

(b) if so, when the work of setting
up lines for carrying power to Goa
will start?

The Minister of State in the Minis-
try of Irrigation amd Power (Bhri
Alagesan): (a) The Government of

Maharashtra has agreed to supply
initially 2,000 KW of power to Goa.

(b) The work {3 likely to start dur-
ing the current financial year.

Thermal Power Station in Jammu and
Kashmir

760. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether thers is a proposal of
a joint venture of Jammu and Kash-
mir and Punjab State Governments
to instal a thermal plant power sta=
tion in Jammu and Kushmir 1o create
power from the coal; and

(b) it so, the details thoreof and
amount required?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): {a) Yes,

(b) The proposal relates to the
establishment of a large thermal sta-
tion at Kalakote in Jammu and
Kashmir. The details have yet to be
worked out,

Drinking Water Schemes in Vidarbha

761. Shri DBalakrishna Wasuik: Will
the Minisier of Healih be pleasaed to
atate:

(a) whcther it i3 a fuct that Gov-
er.ament of Mrharashtra nave appros-
ched the Governmoent of Tagia for
assistaare for the schema of drinling
waler in the water scarcity area of

Vidarbha;

(b) if s0, the amount of assistancs
demanded; and

(¢) the nature of the scheme and
arca it will serve?

The Minister of Health (Dr. Sushila
Nayar): (a) No such schemes have
been received in this Ministry.

(b) and (c¢). Do not arise in view
of (a) above.
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Drop in Profits of Public Sector
Industries

762, Shri Vidya Charan Shukla:
Wil]l the Minister of Finance be pleas-
-ed to state:

(a) whether it is a fact that profits
in public sector industries dropped
from Rs. 201 lakhs in 1960-61 {5 Rs.
185 lakhs in 1961-62; ang

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (2) and (b). The an-
nual reports and accounts for all
public sector industries for the year
1961-62 have not yet been received
-and so it is not possible to make a
comparison with the results for 1960-
6l. The reguired information will be
made available after al] the Accounts
have been received.

‘Monkey Menace in South Avenue and
South Block Areas

763. Shri Hem Raj: Will the Minis-
ter of Health be pleased to refer to
the reply given to Unstarred Question
No, 169 on the Tth August, 1962 and
state the progress made by the New
Delhi Municipa]l Committee t{p remove
the monkey menace in the South
Avenue and South Block Arcas?

The Minister of Health (Dr. Sushila
Nayar): Whenever complaints are re-
ceived regarding monkey nuisance,
dog shooters are deputed to scare
away the monkeys by gun shots jn the
air as the Committee has not been
able to secure the services of '‘monkey
catcherg so far.

Poppy Cultivation

764. Shri Birendra Bahador Singh:
Will the Minister of Finance be pleas-
ed to state the acreage of land that
would be brought under poppy culti-
vation in Madhya Pradesh during this
season?

The Minister of Finange (Shri
Morarji Desai): According to the in-
«formation received so far, an arca of
9,927 hectares has  been  settled for
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poppy cultivation during 1962-63 gea-
son., The settlement operations are
still in progress and the final area
allotted will be known only after the
settlement is completed,

Upper Jamuna Valley Electric Supply
Company

765, Maharajkumar Vijaya Ananda:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have
taken over Upper Jamuna Valley
Electric Supply Company; and

(b) it so, the compensation paid in
the matter?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No.

(b) Does not arise.

Shortage of Storage Capacity for
Blood Donated for the ‘Jawans'

[ Shri D. €. Sharma:

_J Shrimati Savitri Nigam:

7 Shri P. C. Borooah:

| Shrimati Maimoona Sultan:

766,

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that blood
storage capacity is not equal to the
offers to donate blood made for the
Jawans fighting the Chinese in NEFA
and Ladakh;

(b) it so, the steps proposed to be
taken in this regard; and

(c) the number of persons who have
so far offered to donate blood for the
Jawans?

The Minister oy Health (Dr. Sushila
Nayar): (a) to (c). Blood can be stor-
ed for comparatively short perieds and
it does not appear desirable to resort
to storage in large quantities. The
best way of providing ready supplies
of blood to the military hospitals is
by maintaining registers of blood do-
nors and arranging for bleeding them
according to the demand. Registra-
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tion of donors is being done accord-
ingly. The figures of donors for the
country as a whole are not readily
available and will be collected.

Water Supply in Calcutta

767. Shri Indrajit Gupta: Will the
Minister of Health be pleased to state:

(a) whether Government have been
approached by Calcutta Corporation
for assistance in sinking deep tube-
wells on the Layne well system;

(b) whether it is a fact that this
would enable Calcutta to have peren-
nial and ample supply of under-
ground water; and

(c} Government's reaction in  the
matter?

The Minister of Health (Dr. Sushila
Nayar): (a) fo (c). This Ministry had
received an advance copy of the pro-
posal which the Calcutta Corporation
had submiiied to the Goverament of
West Bengal for being forwarded to
the Union Government, The State
Government have not so far submitted
this proposal to the Union Govern-
ment,

Sharavati Valley Project

768. Shri S. B, Patil: Will the Min-
ister of Finance be pleased to state:

(a) whether any enquiry was made
by the Experts Committee appointed
by the Government of India in respect
of Sharavati Valley Project in Mysore
State in October, 1962;

(b) it so, what are the findings of
the Technical Experts Committee; and

(¢) what stepe have been suggested
by them to speed up the work?

The Minister ©f Finance (Shri
Morarji Desai): (a) The Irrigation &
Power Teamn of the Committee on
Plan Projects has recently been de-
puted to make a study of the Shara-
vathi Valley Project with a view to
making recommendations for the eco-
nomical and expeditious implementa-
tion of the mroject. The Team paid
ite first visit to Bangalore and Shara-

vathi from October 9 to 13, 1962 and
held preliminary discussions with the
State and project authorities.

(b) and (c). The study is still in
progress. The findings and recom-
mendations of the Team will be for-
mulated only after the study is com-
pleted.

Defence Gold and Prize Bonds

[ Shri D, C. Sharma:
769, { Shri P. C. Borooah:
| Shri Maheshwar Naik:

Will the Minister of Finance be
pleased to state:

(a) whether Government have re-
cently issued Defence Bonds, Savings
Certificates, Gold Bonds and Prize
Bonds;

(b) if so, what are the terms relat-
ing to the new issues;

te these issues will
blic; and

(e) from what
be on sale to the

(d) whether response from the pub-
lic has been encouraging?

The Finance Minister (Shri Morar-
ji Deai): (a) Yes, Sir.

(b) Copies of the relevant notifica-
tions giving their terms are placed on
the Table of the House.

(c) 41 per cent Nationa] Defence
Bonds 1972 from 10-11-62,
4] per cent Ten-Year Defence Deposit
Certificates from 10-11-62,
G} per cent Gold Bonds 1977 from
12-11-62,
12-Year National Defence Certificates
from 15-11-62,

Premium Prize Bonds from 1.1.63.

(d) It is as yet too early to judge
the response to these issues.
Salal Nydro-Electric Project in Jammu
and Kashmir
770. Shri Abdul Ghani Goni; Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government have com-
pleted the survey of the Salal Hydro-
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Hlectric Project in Jammu and Kash-
mir State;

(b) if so, whether the Project re-
port has been flnalised; and

(c) when the work on the Project is
likely to begin?

The Minister of Staie in the Minis-
try of Irrigation and VPswer (Shri
Alagesan): (a) No.

(b) and (c). Do not arise,

Contraband Golg Haul at Bombay

[ Shri Raghunath Singh:
nq1 J Shrl Himatsingka:

7 Shri Eamalmayam Bajaj:

| Shri Mahkeswar Naik:

Wili the Minster of Finance be
pleased to state:

(a) whether it is & fact thar  con-
fraband gold worth 78 lakh: was dis-
covered at Bombay on 11'th Novem-
ber, 1962; and /

(b) it so, the details of it?

Ths  Miuister eof Finavce (Shri
Morarji Desal): (a) On 11th Wovemn-
ber, 1962 g quantity of 36.000 tolas of
ocontraband gold with foreign moark-
ings was recovereg from the sea bed
in Revdanda Creek ntar Bombay by
the officers of the Central Excise Cul-
lectorate, Bombay. At the prevaill
market rate, the gold was valued 2p-
proximately at Rs. 43 lakhs,

ng

(b) On Tth November, 1962 3 quan-
tity of 15,900 toias of coantraband gold
was seized by the Police near Alibagh
in Kclaba Disirict. As it was  sus-
pected that the gold seized by the
Police authorities might be only a
part of a larger censignment of con-
traband gold landed clandestinely in
and around the coastline, further sear-
ches were carried out by a batch of
Central Excise officers and the above-
mentioned seizure was effected on the
11th Nvoember, 1962, Further investi-
gations are in progress,
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12 hrs.

RE: CEASE-FIRE ON INDIA-CHINA
BORDER

Shri Hari Vishnu Kamath (Hoshan-
gabad): Before you proceed, Sir, may
I appeal to you to request the Prime
Minister to make a brief statement on
the war situation now, particularly
with reference to that part of the
Chinese Government's announcement
that they would cease fire or would
have ceased fire last midnight, mid-
night of 21st-22nd. . We want to know
whether there is any information
available here in Delhi, in the Exter-
nal Affairs Ministry or not.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Such information as we have
got is to the effect that there has been
no firing since last night.

Shri Hari Vishnu Kamath: Mid-
night?

Shri Jawahar!al Mehru: There has
been no firing—midnight or before
that.

Shri Hem Baruwa (Gauhati): May I
kinow the exact position where the
Chinese troops are now loecated so far
an NEFA is concerned? Are they at
the Foothills now or have they crossed
Foothills? I woant to know the exact
location of Chinese at present.

Shri Jawaharlal Nebra: I do not
thinlk they are at the Foothills; they
are some way bevond that.

Shri Hem Barua: Theve i3 a place
eal'led Foothills.

Shri Jawaharlal Nehru: [ know.
Fhey are not there.

Mr  Speaker: They have not come
up to that; they are beyond that.

Shri Hari Vishmu Kamath: Sir,
before the House adjourns, will the
House have an opportunity of, if not
discussing, at least expressing itws
views on the Chinese Government’s
note?
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An Hom. Member: They have not
received it.

Shri Harj Vishnu Kamath: They
have received it. If not a discussioa
at least the House should have an
opportunity of expressing its views on
the Chinese note before the House
adjourns.

Mr. Speaker: We will have to find
wout. Let us proceed now. Papers to
be laid on the Table—

Dr. L, M. Singhvi (Jodhpur): Sir,
I rize to a point of order. I want to
draw your attention to the fact that
while on the same subject [ had given
a Calling Attention Notice, perhaps it
has not been admitted—I was not in-
formed—but, all the same, questions
on the very same subject have been
permitted by you. We should know
whether a Calling Attention Notice
can be admitted and, if it cannot be
admitted, whether we can also raise
questions without necessarily, formal-
1y giving any notice.

Mr. Speaker: Yes, that has been the
practice within the last two or three
days, when the recent developments
have been communicated to the House.
Therefore, T thought, if there was
something new to be given to the
House that might be given; there was
nothing else that was intended. The
Prime Minister has said that since last
night there has been no firing. That
is 21l. What ¢lse does he want at this
moment?

st armY (fe=r): womer wRiew,
q...

QeI WEEY ¢ AWET ATgd A

Shri Ranga (Chittoor): I take it
that the Minister of Parliamentary
Affairs is going to meet the leaders of
Groups at 12.30 today to discuss when
this session is to come to a close, it

at all it has to come to a close, whe-
ther it has to be adjourned for a few
days and, if, so, when it is to meel
again etc. In respect of that may ?
make a suggestion here in the full
House? Since anyhow Membersg are
going to be here during Saturday and
Sunday, could we not possibly make
an exception and meet on Saturday so
that in the situation obtaining now, as
my hon. friend, Shri Kamath, has
pointed out, Members of different
parties, including the Congress Party,
could express their views so that
Government might be aware of the
feelings, wishes and reactions of this
House in regard to the so-called cease-
fire offer of the Chinese Government?

Mr. Speaker: Has the Government
any such idea that there may be some
discussion here? There is a demand
that the House might sit on Saturday.

Some hon. Members No, no.

Shri Ranga: That is only if we can-
not meet on Monday.

Some hon. Members rose—

Mr, Speaker: Order, order. Only
one Member at a time; not in this
manner.

ot TR g (ATTTEE)
o 9gRy, war fF oo Groak
FTAG HIET A Fel (6 @TF a7 =fq
AT F 43 ATAMAR A1 A4S AT
T 3 ardm # wEry A
& X Tg a7 o =39 g O gt g
2 af dd AR TERm ¥
T Agar g fF qar ag @z qafea
ARl AT & "I T gy e aEr
ey fF S sErgm ga-faem
FHT AT TEIE AT T § A IEE
N TEA AT @E F I W W
R T g

ot wagTeTE AgE : qAE O
gt gg o= Zaradt argEsr
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India-China Border

[ sz dgw]

Mr. Speaker: Order, order. 1 feel
that this matter can be discussed by
the hon. Members when they are
meeting the Minister of Parliamentary
Affairs. There they can express their
viewpoint on whether we should sit
on Saturday or not, whether we
should sit on Monday and on allied
questions. That would be the proper
forum for that. At that moment they
can urge their views and make sug-
gestions.

ot aEY K aE W wE4T
a4 @ fad Aew ¥ smaw fafae
N Uw A F AT IERT @A
AR AT F7A FT [T AIFT R

79 &1 W y—ou famas 6wk
qETZd AR WA [T T 9T griaw

’

Mr. Speaker: Order, order. He might
resume his seat, He has stated what
he wanted.

st T aW OF d4F F AR
ARATE N ...

Mr. Speaker: There is no need for
repetition. I have understood him.

st Tyt oF miT & faw
R A & W g ar Afd
A o f5d WA aw oW
FAT T ar fv ®w @ Ty
qaiws & faaar gw afFT o =
FHT FEAT AET AT ATAA BT
AT WA § A AT ww @
g ff ag @ wmT @ TwR
7w = A fear 2, w9 oEE |
T of g fE W oA A oArsEar &y
FAAT F §H FAT 9Ogw fE AW A
™ faar 7 avgm am s A= ogn
ag &1 wET wec faar 2 adr
TAR] AFY A9AT  H Avg qeE FY
TARRfaT AT | gafan sfes @z
EAR SN E TR P e 1 VI L E
ME T AZ AT A T AT A
MmT F7 |

Mr. Speaker: Now papers laid on
the Table,

12.09 hrs.
PAPERS LAID ON THE TABLE

LETTER EXCHANGED EETWEEN THE Priva
MINISTER OF INDIA AND PrEMIER CHOU
EN-LAI

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I beg to lay on the Table &
copy each of the following papersi—

(i) Text of letter dated 4th Nov-
ember, 1962, from Premier
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Chou En-lai to the Prime
Minister of India.

(ii) Text of reply dated 14th
November, 1862, from the
Prime Minister of India to the
Premier Chou En-lai,
(Placed in Library. See No. LT-
573/62).

Shri A. P. Jain (Tumkur): Will You
get them circulated among Members?

Mr, Speaker: Yes, I may.

PusLic DEBT (ANNUITY CERTIFICATES)
THiRD AMENDMENT RULES, 1962

The Minister of Finance (Shri
Morarji Desai): Sir, I beg to lay on
the Table a copy of the Public Debt
(Annuity Certificates) Third Amend-
ment Rules, 1962 published in Notifica.
tion No. G.5.R, 1257 dated the 28th
September, 1962, under sub-section (3)
of section 28 of the Public Debt Act,
1944, [Placed in Library. See No, LT-
574|62],

ANNUAL REPORT AND AUDITED Acco-

UNTS OF THE NATIONAL RESEARCH

DevELOPMENT CORPORATION OF INDIA,
New DeLHr

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Sir, I beg to lay on the Table
a copy of the Annua! Report of the
National Research Development! Cor-
poration of India, New Delhi, (English
and Hindi versions) for the ycar end-
ing the 31st March, 1962 along with
the Audited Accounts and comments
of the Comptroller and Auditor Gene-
ral thereon, under sub-section (1) of
section 619A of the Companies Act,
1956, [Placed in Library. See No. LT-
575/62).

ANNuUAL. REPORT AND AUDITED Acco-
UNTS OF BHARAT ELECTRONICS LIMITED,
BANGALORE

The Minister of Defence Production
in the Ministry of Delence (Shri
Raghuramaiah): Sir, I beg to lay on
the Table a copy of Annual Report of
the Bharat Electronies Limited, Ban-
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galore, for the year 1961-62 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 619A of the Com.
panies Act, 1956. [Placed in Library.
See No, LT-576/62].
NOTIFICATIONS UNDER THE SEA CUSTOMS.
Acr, 1878, Erc.
The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): Sir,
I beg to lay on the Table—

(i) a copy each of the following
Notifications under sub-section (4)
of section 43B of the Sea Customs
Act, 1878 and section 38 of the
Central Excises and Salt Act,
1944, making certain further
amendments to the Customs and
Central Excise Duties Export
Drawback  (General) Rules,
1960: —

(a) G.S.R. No. 1395 dated the 27th-
October, 1962,

(b) G.S.R. 1396 dated the 2T7th
October, 1962,

(c) GSR. 1397 dated the 27th
October, 1962,

(d) G.S.R, 1398 dated the 27th
October, 1962,

(e) G.S.R. 1437 dated the 3rd
November, 1962.

(f) G.SR. 1439 dated the 3rd
November, 1962,
[Placed in Library. See No. LT-
577/62].

(ii) a copy each of the follow-
ing Notifications under sub-sec-
tion (4) of section 43B of the Sea
Customs Act, 1878: —

(a) G.S.R. No. 1400 dated the 2Tth
October, 1962,

(b) G.SR. 1401 dated the 2Tth
October, 1962,

(c) G.S.R. 1402 dated the 2Tth
October, 1062,

(d) G.S.R, 1403 dated the 27th
October, 1962,
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(e) G.SR. 1431 dated the 3rd
November, 1962.

(1) G.SR, 1432 dated the 3rd
November, 1862.

(g) G.SR. 1433 dated the 3rd
November, 1962,

(h) G.S.R. 1434 dated the 3rd
November, 1962.

[Placed in Library. See No. LT-
578/62). i
(iii) A copy of Notification No.
F. 4 (33) /62-Fin.(E) published in
Delhi Gazette dated the 4th Octo-
ber, 1962, containing the Delhi
Sales Tax (Amendment) Rules,
1962, under sub-section (4) of sec-
tion 26 of the Bengal Finance
(Sales Tax) Act 1941 as in force
in the Union Territory of Delhi.

[Placed in Library. See No. LT-
'5'?9',!62].

(iv) a copy of Notification No.
13/62 dated the 27th October,
1962 making certain amendments
to the General Regulations of the
Industrial Finance Corporation,
under sub-scction (3) of section
43 of the Industrial Finance Cor-
poration Act, 1948 [Placed in Lib-
rary. See No. LT-530‘(62]_

NOTIFICATIONS UNDER THE FOREIGN
EXCHANGE REGULATION AcT, 1947

Shri B. R. Bhagat: Sir, on behalf of
Shrimati Tarkeshwari Sinha 1 beg—

(i) to re-lay on the Table a copy
of the Foreign Exchange Regu-
lation (Third Amendment)
Rules, 1962 published in Notifi-
cation No. G.S.R. 642 dated the
12th May, 1962, under sub-sec-
tion (3) of section 27 of the
Foreign Exchange Regulation
Act, 1947. [Placed in Library.
See No. LT-175/62].

1ii) to lay on the Table a copy
each of the following Notiflca-
tions making certain further
amendments to the Foreign Ex-
change Regulation Rules, 1952,
under sub-section (3) of section
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27 of the Foreign Exchange
Regulation Act, 1947:—

(i) G.S.R. No. 807 dated the 15th
July, 1961,

(ii) G.S.R. No. 972 dated the 28th
July, 1861,

(iii) G.S.R.No. 50 dated the 13th
January, 1962,

(iv) G.S.R.No, 264 dated the 8rd
March, 1962.

[Placed in Library. See No. LT-
581/62).

12.11 hrs.
PUBLIC ACCOUNTS COMMITTEE
THIRD REPORT

Shri Tyagi (Dehra Dun): Sir, I beg
to present the Third Report of the
Public Accounts Committee on the
Excesses over Voted Grants and Char-
ged Appropriations disclosed in the
Appropriation Accovnts (Civil), 1960-
61, il
1211} hrs.

ARREST OF MEMBER

Mr. Speaker: I have to inform the
House that I have received the follow-
ing telegram, dated the 21st Novems-
ber, 1962, from the Superintendent of
Police, Tiruchirapalli:—

“On the 21st November, 1962,
at 350 hours, Shri R. Umanath,
Member, Lok Sabha, was arrested
by the Deputy Superintendent of
Police, Tiruchirappalli Town, in
his residence at Tiruchirappalli
Town, under Section 151, Criminal
Procedure Code. as he is likely to
commit cognizable offences preju-
dicial to the safety and defence of
India and his being at Jlarge a
source of danger for the national
defence of India, and remanded on
the same day to the Court of
Additional First Class Magistrate
of Tiruchirappalli, for a period of
fifteen days pending action under
Defence of India Rules. He has
been despatched to the Central
Jail, Tiruchirappalll.”
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12113 hrs,
LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

Mr. Speaker: The Commiltee on
Abscnce of Members from the Sit-
tings of the House in their Third
Report have recommended that leave
of absence be granted to the follow-
ing members for the periods indicated
against each:—

(1) Shrimati Lalita Rajya Laxmi

(2) Shri Lal Shyam Shah

(3) Shri U. Muthuramalinga Thevar

(4) Shri Panampilli Govinda Menon

(5) Shri Babunath Singh

(6) Shri Era Sezhiyan

(7) Shri Yeshwantrao Martandrao

Mukne
(8) Shri T. Abdul Wahid
(9) Shri Ramchandra Ulaka
8th August to Tth September, 1962.
(Second Session)

6th August to 4th September, 1862
(Second Session)

6th August to Tth September, 1962.
(Second Session)

13th August to 31st August, 1962.
(Second Session)

6th August to 7th September, 1062.
(Second Session)

6th August to Tth September, 1962.
(Second Session)
6th August to Tth September, 1962.
(Second Session)
8th November, 1962 to end of ses-
sion.
(Third Session)
8th November to 22nd November,
1962,
(Third Session)

1 take it that the House agrees with
the recommendations of the Com-
mittee,

Several Hon. Members: Yes.

Mr. Speaker: The Members will be
informed aeccordingly.

—

2932

12.13 hrs.

PONDICHERRY (ADMINISTRA-
TION) BILL

Mr. Speaker: The House will now
take up the Pondicherry. (Adminis-
tration)  Bill, The hon, Prime
Minister.

Shri Jawaharial Nehru rose—

Shri Ranga (Chittoor): Sir, is there
ne other hon. Minister? Is it neces-
sary for him to move this?

Shri Hari Vishnu Kamath (Hoshan-
gabad): He should be relieved of this
by one of his Ministers. The other
hon. Ministers should relieve him of
the burden of such things.

Mr. Speaker: That is for the other
Ministers.

Shri Hari Vishnu Kamath: The hon
Minister of State is there.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I shall move the motion
Then my colleague will carry on,

Sir, I beg to move:*

“That the Bill to provide for
the administration of Pondicherry
and for matters connected there-
with, be taken into consideration.”

1 introduced this Bill the other day.
It is a very simple measure. The
House knows the past history of
Pondicherry and how in November,
1954, the French establishments of
Pondicherry, Karaikal and Yanam
were vested in the Government of
India following an agreement between
the Governments of India and France.
The two Governments entered into a
treaty in 1956 ceding full sovereignty
over these territories to India. This
treaty was to come into force on its
ratification. The Ins.-uments of rati-
fication were exchanged on the 16th
August, 1962 Accordingly, with

Moved with the recommendation of the President,

*2189(Ai) LS—4.
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effect from that date, these establish-
ments have become a part of the
Indian Union. In order to specify
these former French establishments in
the Union Territory called Pondi-
cherry and to amend article 240 of
the Constitution, to confer powers on
the President to make regulations for
their peace, progress and good gov-
ernment  the Constitution XIV
Amendment Bill, 1962, was passed by
both Houses during the last session.
This Bill has not yet secured the assent
of the President as it has to be rati-
fled by the State Legislatures pre-
viously. Until this Bill becomes law,
no Regulation can be promulgated in
respect of Pondicherry under article
240 of the Constitution. It was, there-
fore, found necessary to provide for
the continuance of the existing laws
and officers, to take power to extend
appropriate Indian enactments to the
Union Territory and to provide for
the extension of the jurisdiction of
the High Court of Madras over Pondi-
cherry as the powers of the courts of
France over the courts in Pondicherry
ceased with effect from 18th August,
1862. As Parliament was not in ses-
sion, the Pondicherry (Administra-
tion) Ordinance of 1962 was promul-
gated by the President on 6th Novem-
ber, 1962. As required under article
123(2) of the Constitution, the Pondi-
cherry (Administration) Bill is now
being moved in order to replace the
said Ordinance.

This is a relatively simple Bill
Bection 3: the existing officers and
institutions during the de facto period
are to continue to exercise the same
functions as before in the interests of
smooth administration. Section 4:
after the de facto agreement; effective
from 1st November, 1954, the adminis-
tration of Pondicherry was carried on
by the Government of India on the
basis of the then existing laws. How-
ever, Indian laws considered essential
were extended to the territory under
the Foreigners Jurisdiction Act. It is
considered that all the laws as existed
prior to the 18th August, 1862 should
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be validated. Sections 5 and 6: these
sections are based on the Treaty of
Cession which was signed by the Gov-
ernments of India and France in 1956
and has already been ratified. Sec-
tion 7: this section ensures the conti-
nuance of the existing taxes. Section
8: the Government of India has taken
power to extend to Pondicherry such
enactments as are in force in a State
at the date of the notification. I need
not say much about these specific
matters. It is seen that they are very
relevant and almost obvious such as
extension of jurisdiction of the High
Court of Madras to Pondicherry. The
complicated French judicial system
now ceases to exist.

Shri Ranga: Ceuases to exist?

Shri Jawaharlal Nehru: Not entire-
ly; I mean to say locally. It is cut
off from France. Appeals will go to
the High Court. That is all 1 have
to say at this stage.

Mr. Speaker: Motion moved:

“That the Bill to provide for
the administration of Pondicherry
and for matters connecled there-
with, be taken into consideration.”

Shri Ranga: I am happy to associate
myself with the Prime Minister in
supporting this Bill. I wish to take
this opportunity to congratulate the
people of Pondicherry upon their
achievement along with the people of
India on the de jure recognition of
their freedom and their merger with
India. This great achievement stands
to the credit of the French people.
The French people who have been
accused by the Chinese Government
as being one of the imperialist powers
have set indeed an excellent example
to the Communist powers in trans-
ferring power in such a peaceful
manner to India. I am also glad that
the Prime Minister has been far-
sighted enough to agree with the
demand made by the people of Pondi-
cherry that their special institutions
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which have been brought into exist-
ence through their association with
France for such a long time would
and should be respected and certain
privileges which they have been
enjoying would also continue to be
given to them. They have developed
a peculiar culture of their own during
the course of their co-operation with
France. Our Prime Minister has
already given them the assurance that
not only will their cultural institu-
tions be respected and strengthened
but that their special legal systems
also would be continued and respected,

1 think it is a good thing on the
part of India to have recognised their
special entity and to have assured
them even though they are merged
with the rest of India and with all
the people of India, whatever they
consider to be their special achieve=
ment and their development during
the course of their association with
France would be respected and would
be protected. 1 hope that they would
be able to get all the co-operation
that they desire and deserve from
the locAl Governments also.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Since the 28th of May, 1958,
when the de facto transfer of these
French enclaves in India took place
by a treaty of cession with the Gov-
ernment of India, the House and the
nation have waited long and expec-
tantly for this day when the de jure
transfer also would take place by a
ratification of the treaty by the French
Government. Due to various factors,
the most important of which perhaps
was the frequent political upsets
inside France, that day was long in
coming. And we are glad today that
though this is an ad interim piece of
legislation in regard to the Pondi-
cherry State, this Bill has been
brought before the House, and we
welcome it.

We look forward furthcr, in the
near future, to that day when there
will be a further integration of ‘this
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Union Territory and this area with
the rest of India, and when the elected
representatives of Pondicherry will
take their seats and take their place
along with us in the Lok Sabha. We
hope that that will happen in the
very near future.

Before I conclude, may I ask the
hon. Minister to clarify or to throw
light on one or two obscurities that
present themselves to me: in this Bill
and in the explanatory statement with

regard to the Ordinance? The
explanatory statement says:
“The Constitution (Fourteenth

Amendment) Bill was passed by
both Houses of Parlinment during
the last session”

1 think that that was at the fag end
of the session, 1 believe, on the 6th
or the Tth of September, or at any
rate, in the first week of September.
Then, the statement says:

“This Bill has not yet been rati-
fied......".

That is to say, it has not yet secured
the assent of the President after
having been ratified by not less than
one-half of the State Legislatures.
Until that happens, no regulation
could be promulgated under article
240. May I know whether action has
been taken already to forward that
Bill to the State Legislatures, and if
so, how many, if at all, of the State
Legislatures have taken action there-
on, and whether they have initiated
any move in their respective legis-
latures for the ratification of this Bill
passed by Parliament during the last
session?

Then, there is a rather difficult and
somewhat incomprehensible point in
this explanatory statcment. In the
last paragraph of the statement it is
stated that:

“As the powers of the courts in
France over the couris in Pondi-
cherry ceased with effect from
16th August, 1962,..." .
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And the very next sentence is:

As Parliament was mot in
session. ..,

That is what comes soon after. The
concatenation is rather curious. The
statement says that the jurisdiction
of the courts in France over the
courts in Pondicherry ceased from
16th August, 1962, and in the very
next sentence it says that Parliament
was not in session, the antecedent date
being 16th August, 1962.

Parliament was in session, as Yar agl
remember, till the 7th September, I do
not know whether there were some
legal difficulties in the way of making
& move in this matter before Parlia-
ment soon after the jurisdiction of
the French courts ceased over Pondij-
cherry. From 16th August to T7th
September, Government could have
moved expeditiously—it rarely does.
But it could have got initiated some
move. It could have told us about it
even when the Constitution Amend-
ment Bill wag moved for consideration
here. We Were told nothing about
this matter; nothing was conveyed to
us that the French courts’ jusidiction
had ceased, there were some difficul-
ties and they were examining the
matter in the Law Ministry and
therefore, the House would wait
patiently for this day. Therefore, I
would request the Minister, if he can
—I do not know who will reply, he or
she—to tel] ug today about jt.

The Minister of State in the Minfs-

try of External Affairs (Shrimati
Lakshmi Menon): She.

Mr. Speaker: ‘He' includes ‘she’.

Shri Harl Vishnu Kamath: Then I
will modity my statement and say
‘he’. Let him tell us as to why mno
action was initiated in Parliament
soon after the 16th August and why
it had to wait till this day,

One word more, and I have done.
When the Constitution (Fourteenth
‘Amendment) Bill was passed in the
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last session, we were given to undgr—
stand that it was only an enal?l!n[
measure. Is the Minister in a positioa
to tell us today—to make a statement
on this matter—as to when the formal
and necessary Bills in respect of the
other territories, with re!erer}ce to
which the Bill was passed, will also
be brought before the House?

oz Wt qifexd faw #ﬁ‘m
gmmﬁfmﬁfﬂf;
feie & 21 @ @ @

aqemay mar ¢ fr §fF @ fefenedt

ﬁ‘mmﬁ‘?ﬁﬁmm
g 5 4fF @k mm g I8 A
afefeeqma qifedd F wret o< faan
T dxafad @ A 2 fE am
T qifew<r #1 "R @ 7 fAwrar
A 1 AR qrE &1 F qffezagT
fed oma & & W gt @ fe
grE qifeId # ﬂ's.'mﬁm_f‘?
fran smam 1 & s A g 6
o o1 fasre Gar & ar qwwr &z
Refafrees @ T 3

WHEY F W gfaew g,
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“For the purpose of facillitating
the application of any law in rela-
tion to Pondicherry, any court or
other authority may construe any
such law in such maner not affect-
ing the substance, as may b:at
necessary or proper to adapt
to the matter before the court or
other authority.”

“The provisions of this’Act shall
have effect notwithstanding any-
thing inconsistent therewn_th con-
tgined in any other law in force
in Pondicherry.”
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wvl agt e Fgrm fE 9@ aifesd
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“If any difficulty arises 1n giving
effect to the provisions of this Act,
the Central Government may, by
order wublished in the Official
Gazette, make any such provisions
as appear to it to be necessary or

expedient for removing the diffi-
culty.”

T 4 G99 doo TEHAT F gg U
aqar fF feirdt sfed #&1 @
TR EF AU o1q@ Ga & WERew
F gug ¥ & faT aTFE &
' a1 @@ g1 WfeEw ¥ @
zgamrmqmgl

T WX { FgAT ARATE fa_ﬁ
W drer wefafes @ oW
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“In the current year's budget,
the revenue of these Establish-
ments has been estimated at

Rs. 231 crores and their expen-
diture at Rs, 4-45 crores,”

tofen ¥o gEm ifs e wwe
T W # oww gE w2 R
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wEX FT four aav & 94 & =t et
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4T FT@T E
Shri Joachim Alva (Kanara): While
supporting this Bill, I must say that
the irony of history is very strange in
this case that when we are having a
Bill on Pondicherry and it js being
incorporated into the Indian Union,

the Chinese are firing guns inside our
borders.

Two years ago when the Bill for
incorporating Daman and Diu was
passed in this House, I said that I
hoped the time would soon come when
Goa would become a part and parcel
of India. And Goa fell like a ripe
apple in the garden of the motherland,
though we had to wait for a long time
exhibiting extraordinary patience and
non-violence, and that paid us well
indeed, and it was a triumph of non-
violence wherein Goa was concerncd.

Last year, at this time, we moved
and passed a Bill with great acclama-
tion about Goa. Hardly did we dream
that within 12 months we would have
to stand up to the guns of a great
neighbour, who has greater strength
than the French or even the British
or the Dutch or any one else, or the
Portuguese, that had come into this
land. And today we pass this Bill
with great accalamation in our own
hearts, forgetting that France held out
s0 long on these tiny enclaves.

I remember many years ago, about
20 years ago, I was in Calicut, and I
saw a little flag on hardly 5 or 10
square feet of land, and they said
that was the flag of the French nation,
—that was the territory of France.
this bit of ground belonged to France,
because Mahe iz next-door! Yet we
had to respect itt We are a people
known for respecting tradition, for
respecting others’ traditions, culture
and monuments. We have not laid
our unholy hand on any monursents
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or trampled on the culture of other
people. We are very proud of it, and
we still preserve them. We shall also
at the same time preserve our liberty
and independence.

Chandranagore came to us by an
unanimous vote, and today indeed
it is the triumph of patience wherein
France is concerned. We had to wait,
we had to put up with many irritable
factors. We had to deny our active
sympathy to our friends, the Algerians
who were mowed down by France. I
shall not say anything more, but our
friends in the West Asia, in the UAR,
Moroceo, Tunis, in Iraq and every-
where misunderstood us when we sat
silent on the question of Algeria in
the sense we did not recognise the
Provisional Government of Algeria.

Now France has ceded this territory
to us. France had its own troubles.
France is a great republic, and it has
always been convulsed by revolutions,
until De Gaulle came and took a firm
hand. He is one of the great warriors,
one of the noblest warriors of the last
war, who was forced out of his own
land, but he saw that liberty came.
They have recently rushed into enor-
moug difficulties of their own which
have ended with the presidential elec-
tions. My esteemed friend Shri
Kamath asked why this House was
not informed. Perhaps he was not
awarc of the susceptibilities of the
givers who are to give and the Law
Ministry which had to hammer out
the measures on their anwil.

Shri Hari Vishnu Kamath: He has
not followed the point I made.

Shri Joachim Alva: I shall say no
more, but we are happy that the
French and the Portugucse, and above
all the British, have gracefully with-
drawn from our land, but we have to
wrestle with a bigger and more
oppressive enemy, an enemy who was
our friend for thousands of years and
who has spurnedq down our friend-
ship. We shall concede every support
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to this measure in regard to Pondi-
cherry, it has been a triumph of
patience, and we do hope and pray
that there will be a triumph of spirit
and resolution in dealing with the
enemy outside.

Shrimati Lakshmi Menon: I am
grateful to the speakers for extending
their support to this Bill.

It is a very simple measure, which
is meant to regularise the provisions
of the ordinance.

1 do not want to go into details,
because the details are very clearly
stated in the Bill, but I would like
to answer one or two points raised by
the speakers.

The question was raised as to what
has happened to the constitutional
amendment, and whether the State
legislatures have ratified it. The
following State legislatures have
already ratified it: Kerala, Rajasthan,
Madras, Jammu and Kashmir, and
Uttar Pradesh. Three more States
should ratify it before it can receive
the President's assent.

The presumption of an hon. Mem-
ber that the extension of the jurisdic-
tion of the Madras High Court is pre-
liminary to the integration of Pondi-
cherry into Madras is not correct. In
the case of Goa, the Bombay High
Court is the appellate court as it was
the nearcst. In the case of Pondi-
cherry, the nearest High Court is
Madras. Hon. Members would recall
that the system of making appeals
directly to France had continued after
the treaty of cession and it entailed
a great deal of difficulties for the
appellants. Therefore, it was decided
to make this provision. The position
now is that the decision of the High
Court in Madras would be final.

There has been a demand from
various quarters for the extension of
varioug agrarian and labour laws to
Pondicherry and they could not be
extended under the existing system
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till the Constitution Amendment Bill
is gatified and Pondicherry consti-
tutionally becomes an integral part of
India. It is in order to facilitate the
extension of these laws that this Bill
has been brought forward. I am
grateful to the House for giving its
support.

Shri Harl Vishnu EKamath: I asked
why during the interregnum between
the 16th August and Tth September
no move was made during the three
weeks or more?

Shrimati Lakshmi Menon: The final
draft had to be finalised only after
consulting the French representatives
and others and that explains the
delay.

Mr. Speaker: The question is:

“That the Bill to provide for
the administration of Pondicherry
and for matters connected there-
with be taken into consideration.”

The motion was adopted.

Mr. Speaker: There are no amend-
ments. 1 shall put all the clauses of
the Bill together.

Shri Hari Vishmu Kamath: There is
no time to give amendments also. This
was announced last evening at
5 Q'clock. Only then it was announc-
ed that this Bill would be taken up
first.

Mr. Speaker: Wherever there has
been such a case the hon. Member has
been pointing it out and asking for
waiver of it. This time he has not
asked it.

Shri Hari Vishnn Eamath: May I
submit that this was announced last
evening at 5 O'clock.

Mr. Speaker: He could have asked
me if he had to bring in any amend-
ment.
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Shri Hari Vishnu Kamath: Yester=
day I gave it too late.

Mr, Speaker: If yesterday was late,
today alse must be late.

Mr, Speaker: The question is:

“That clauses 1 to 20, Enacting
Formula and the Long Title stand
part of the Bill."

The motion was adopted.

Clauseg 1 to 20, Enacting Formula and
the Long Title were added to the Bill,

Shrimati Lakshmi Menom: Bir, I
move:

“That the Bill be passed.”
Mr, Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

18.38 hrs.
BUSINESS OF THE HOUSE

Shri Hari Yishnuo Eamath
(Hoshangabad): Before we proceed
to the next Bill, may I request you to
make it a definite practice in this
House that whenever the business Is
re-arranged we should get a' least 24
hours notice if not more. Yesterday
we got less than 12 hours notice.

Mr. Speaker: There hag bcen some
difficulty experienced by the hon.
Members and I could not overcome
it because the other Housc had no
business at all till we sent them some-
thing. They had nothing to sit on the
23rd and that was the difficulty ex-
perienced at the last moment and [
had no remedy.
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12.39 hrs,

INDIAN TARIFF (AMENDMENT)
BILL

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): Sir,
I beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

I do not want to take much time
of the Hosue on elaborating the differ-
ent aspects of these industries. This
Bil] mainly seeks to amend the Indian
Tariff Act, 1934, in order to give effect
to Government's decisions on certain
recommendations of the Commission
which are:

(a) to continue protection beyond
the 31st December, 1962 in the
case of gheet glass, certain arti-
cles falling under non-ferrous
metals and ball-bearings; and

(b) to discontinue protection with
effect from the 1st January 1963
on a large number cf industries,
namely, stearic acid and oleic
acid, certain articles falling
under non-ferrous metals and
plastics (P.F. Moulding pow-
der).

A review of antimony industry was
undertaken on the basis of the recom-
mendations of the 1958 report. There
i3 no change either in the existing
ad valorem duty or the existing period
of protection.

Copies of the Tariff Commission’s
reports on all these industries and of
Government’s resclutions containing
the Government decision thereon have
been laid on the Table of the House
and circulated to all Members, The
notes circulated to the Members con-
tain & gist of the Commission's recom-
mendations for the continuance or dis-
continuance or for expansion of the
scope of protection as the case may be
in each case. Hon, Members will no
doubt have gone through these docu-
mentg and I therefore need not take
up thelir time at this juncture.

ment) Bill

Protection, as an instrumeng of
industrial development has come to be
employed by Government since the
first Fiscal Commission made its
recommendations in 1821.

In recent years, several times, this
issue has been raised, namely, when
the country is undergoing difficulties
of foreign exchange and when import
restrictions are already there, why it
is necessary to continue this system of
protection through tariff or otherwise.
I had the occasion to explain before
the House that this helps us in several
ways, because we then judge the per-
formance pertaining to every industry
that has secured protection and those
industries that are of consumer goods
for quality for the consuming public.
This gives us an opportunity to soe
that the progress is in the right direc-
tion and also to see that protection
does not continue beyond what is the
minimum possible time-limit that any
industry requires to get on its own
feet or that the prices charged are not
excessive to the consumers. These
are all the features which are very
well-known to the Members of the
House and therefore I need not elabo-
rate on them.

There were 34 industries on the pro-
tected list on 1st January, 1959. On
the recommendations of the Commis-
sion, the permission granted to ten of
these industries has since been with-
drawn. It is in line with our general
policy to withdraw the protection
#from all the industries a3 early as
possible. Last year, out of the re-
maining 24 protected industries,
titanium  dioxide, electric moters,
calcium carbide, soda ash and caustic
soda industries were reviewed and in
all these industries protection was
extended with a view to aliow the
industries to stabilise their position.

Shri Bade (Khargone): May I know
why this protection was taken away?
Is it because they were not progres-
sing very well and were not taking
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advantage of it, or is it bocause that
the Government feels that the protec-
tion is not beneficial to the public?

Shri Manubhai Shah: Protection
was withdrawn because th:z industry
does not need any economic or tariff
protection. It has developed well, and
it has gained from strength to strength.
These prices are commensurate with
the international prices, and there-
fore that has been the policy of tariff
protection right from the inception of
the Tariff Board—that no industry
should enjoy protection even a day
more than what is absolute'y justified
from the economic working and the
expansion of the industry. So, it is
not a matter of merely using the dis-
cretion but to have a thorough
examination of the stage to which any
particular industry has developed
before the protection is allowed to be
granted or allowed to be withdrawn.

The Reserve Bank of India’s finan-
cial analysis of the working of joint
stock companies during 1958-1960
shows that the period witnessed gene-
ral improvement in tha financial
structure of industries, and the pro-
cessing and manufacturing group, to
which most of the protected indus-
trie; belong, showed considerable pro-
gress.

The Government is anxious that the
burden on the consumer, as I said,
imposed by protection is reduced to
the minimum prossible. It iz perlinent
to say that though certain industries
were de-protected during the last
threc years, in the case of certain
others the scheme of prolection was
restricted by the removal of certain
itemns like copper and brass sheets and
bare copper conductors from the pro-
tected list. While the process of de-
protection continues, even in generic
group of industries, whichever indus-
trial items have come to size or have
come of age and do not need any more
protection, they are deleted from the
list of the protected industries. In
several cases, the quantum of protec-
tion also gets reduced when we find
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that the original quantum is no more
mecessary. There was no enhence-
ment of protective duty cven where
theoretically justified, while in the
instance of diesel fuel injection equip-
ment the duty was considerably
reduced. With a view to safeguarding
the consumer interests a close watch
is also kept by the Government and
the Commission over prices, quality
and availability of protected products.

The quality of protected commodi-
ties has also generally improved. The
industries concerned have generally
made satisfactory progress. There are
observations by the Tariff Commission
in regard to the ball-bearing indus-
tries and the consumer industries and
they have taken notice of the com-
plaints against quality, but, by and
large, in more than 90 to 95 per cent
of the gector of the protected indus-
tries, the quality has come up to inter-
national standards and this is due to
the watch-dog position which the
Government as well as the Tariff
Commission have been exercising on
the protected industries.

1 shall now deal with the industries
reviewed by the Tariff Commission,
though not in very considerable
detail. I will only mention their
names, because the hon. Members
have all the details before them. As
I said, time is more important to us in
these emergent days for othcr moare
important work. So, I wouid not
dilate on them. Firstly, there is the
sheet glass industry on which there
has been tremendous progress as
shown in the brochure. The non-
ferrous metals industry has also made
considerable progress, and only the
following items of non-ferrous metals
and alloys are enjoying wrotection,
namely, copper rods other than elec-
trolytic copper rods, copper pipes and
tubes, lead sheets other than sheets
for tea-chests, zinc sheets not other-
wise specified, brass pipes and tubes
and brasg rods.

Then in the industry of ball-bear-

ings, there has been considerable pro-
gress. As a matter of fact, we are
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| Shri Manubhai Shah] .
also considering the putting up of a i\“&{qﬁ FT 'FfEITT e 7Y ¥ 2 ) a‘é’f |
project for ball-bearing, a ball-bearing AfFT AT A1 WA R mj;.‘ g R

factory, in the public sector which

will make the country near-self- T AT AZT T 1T WUE FY AT

sufficient in several varieties of ball- ;ﬂ-(qﬁﬁm 1Y Y frcy m’}gw
bearings. So, also in the stearic and fr BNt
oleic acid industries, we have im- femtfoar @ af g

proved as detailed in the brochure.

In the plastic industry, I am quite Efew a9 &1 oF fafaus & 1 @€
happy to say and mention before the fafaasr qgor fafer gfear & adf saar

t h mad t i - f‘ - )
House that we have e very grea - = < T Siiw QE'T

progress in the production of raw

materials and the primary organic FET 9@ 4 AT 3 N Efew A
chemicals and intermedjates required FT ITHT FIX 7 F4iFF

by the plastic industry, and it has 7 fr frer & s ‘"Eﬁ
grown from strength to strength. ki T fr e & faama vz
Even in the export angle of these w5 FUEURIE T F AT W@' Ay

industries, many of them are now
playing a considerable role. . ”EI‘%‘:@E‘E f;g RIS tgﬂg

I need not take any further time of Fﬁ'gf-?:l’ﬁf r
the House and 1 only say that in res- " ‘_ﬂ?{. ¥ wr e, 59 & fag
pect of those industries which have IR ifew are w1 fambor e o gt
been enjoying protection for a longer TF ¥ 39 2fTH 19 FT HAET I3 A,
gzriod‘ i::.ﬂt ha}r: been our ]endeavour b:.o 9 T SEEEE AT SO I3 I

-protect them as early as possible . i
and it is only for th::nsfer inescapable T R A AT [ ¥ fag
industries that I have come up with 77 few drRFm e ar dfema ifws
these proposals to continue the protec- 4T T AT |

tion or to levy new protection at
reduced rates. .
A faq & gvaa § 70 490 -

With these words, [ beg to move .
FF & e faafog # at & | a=-

that the Bill be taken into considera-

tion. frafog ST o FaT & fF SH A1 @
iTEN & | TF a1 aOg ¥ F e
geitfaafar sewia &, 9t fF ae-ahe

Mr. Speaker: Motion moved:

“That the Bill furth d ) .
the I::diane T;riﬂur.ﬁ:., tcl'sgin,erlle R | GO OF A g 4,
takgn into consideration.” fa| &1 AW qr deET™ g FEET )

- . . IH F TN FT F TN ORI
}&:"_"-_ e "3'“;‘-':“: faafr iR @1 AT far T & |
2fes wilaliz faw 9 grd & am T & wemar are-faafar &1 fain
BN £ 98 5.7 Nl SATCHRE N 0 AT AT 26 e T
£ | S Se v T § T T e 3 o # & 3¥ o §, ¢ et B AR
arfee ol goA g7 1 9 wTEE § S 1 T
39 F1 grEaEA fgaen Tifgw | @@ A
&z & Fz wi% & Ay, TR A A & 7z frivzr s g 2 f T
qra A g A7 g & fag e A e F TTH AT T g A T WG
, frmfor £ ot & A7 7@ 2w T 99 21 T & fagdia 2o e 7, AfF

(SN & SeEE Ao o@ A g AT WAt e Jam §, st fod
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¥ oFar g fF oo o9 TR W
qIET ARl AT aifge, wifE 39 o
w=gr Wi @ fafwa gar & 0 faw
TR & dw & a=-faafos o
FO & GIZ G FEM §, 98 TR
agt ft waifom w3 fag G ==
* srarga faar smar =nfed, afes s
#r feasts fegr amam 2

SAET TF TAYL T ATAA SAHAATCT
ITEIT T T §, IF B QLU F
L85 aF, IH WA aF, Greewd faar
ar, fer A I A F i gy A
AT € 75T, S & AT TAAT @A
g1 2 fF FTe@ee 39 B I9am A
AT & faq &gre /8 & | 3T AW
F gma ufadq faar § 6 3@ &1 AT
sieea fear orar @ 9 37 & Al
¥ AT gl A fear AT &, AfFA 3w &
arafaafoes ga g9 & a9 &
T Ffeare @ ¥ 1 IR T R
99 T ArAfEafOd F1 IGET § AT
AET R, 1 IT A AATA BT R 1 G &
JAC Agasegrmarfeggare o
geFrg 2 &1 g § 1 afFT ot aF
T@ WA g @ ) g @ A, &
a-faafar aedt aw A & 1 W &
ar ¥ :1§ seFwT Agt A 7 E A
7 &1 59 a1 § AT FT FIE FE0T § |
T8 7Y, ¥ ae-faafog gt Iv o
£ 97 79 A ¥ wa fEn T, @t
ag 397 faar mar fF gg @1 sfefamw
£ 8, Wil aF a7 &9 A FT q=AT
® | AT HIEHT F7 994 & AU FAE
& 9T & 1§ ag qoAr 9ma g fR
Wiz R a9 & & H F7TF
FaSr & AT @A | T T I B
S1EFar &) vt &, & a8 ot @ Tifge
e ag form sare w7 s §0

Efew ave 7 Frfor a1 o fr Fe
A% Fyna fFar T | 9@ 7=
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E, T AT qG AT & W A
7g s & 5 e eR A Siege
T 8, gafan Efos arer & fawio fear
JET§ 1 LEYY | IF IF 1 FERA
fear v 4, at ag wraEw faar mr
g1 fF ag S fas o g ' &
fau famrmar & | for v 1 (e aF
wrew faar T | T esR § ag Fgr
or g & fF fesy A% seww far
AT | & AT WA A FT T W
T fammar amean § f w3 gt
foiie F 39 e A g &

“There are complaints that
despite ten years of protection
and large expansion of production,
prices have not been brought

down and are still considerably
higher than imported prices.”

TreT 7 s s & 1w foms &y
T wrE 641 Y faar & 1 A W
¥ o g A S & gy AEY w5 fE
AR AT AR FA AT E AT EH
WTFT T g=g7 FAT 78S &, T qTA-
fagfog o s F79 &, 39 & T
AT R E |

w geifaefor {sefw W
¥gaT & 5 g9 ¥ TNIE AIEET A5
freram &, s v w1 faer, @ gw
AET § AT A W AT TSR
Fragy AT wgrar faio &3 IEE
-

“Nationa] Engineering Indus-
tries which had received an
industrial licence for gubstantial
expansion (15 million bearings)
in 1960 and was expected to com-
plete this expansion by 1862 has
not yet been able to secure im-
port licence...... ot

g ¥ oA DA 7 I R

arda Fat T4 famy 7 §g feso ¥
T % GreT 71 97r gAr 7 @ Ay
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¥ At # " we o X gerET ag
far & | dwmw §faafer ssefia &
R § Fee & arer-foafar ¥ are ¥
I B AEMTET 8 T g W AT o
AT, AT FAfAGIGT Fr9AT qor fHera-
FI AT w39, TR, ¥ 5T q9-
faafoy & at o swar fecdferdmm
g%z frar g 1| gawt I ae-faafee
IWHT § A F g s fear smar
R 0F GRA FEAT ¥ qr @1 F
R 3 a=-faatog av gara fas,
ATE, WG ATH, a1 IARr eEvEE
AT 7 g9AT AG, JfEHT TAT AGT
T T

fadsr gosslw # it a=-faafow
I g 2, ¥ gvzEw, weEe fom,
TUE, WA RN AR qEr fAEa
¥ A FamAAA g F e
s § | afF oA 3 W 3w s
A O ST A AF FE A
x@ fear @ 1 @ fawda =i v 2
f& =t wgre a1 7w 3 A IR
gt &, wifs § WY are-faafae dae
w3t & | F fde v AT g R
fadsr Seete 1 vamar wee faar s
aifgT W I AE AE A
a F gfaar w7 # 9@, aife

oy

T TR, 4 EF faw & ar
¥ wizde A, Afew = o T 0
Tawr T fF og W wwoFEr g,
wafad & GET A #T /97 |
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oM WENW : A 6T WA
T EEEa X &

ot a3 : wfs gy ¥ v WL 9w
e Al ) TR 'd FF A
93T, TAFAT F ALY 2 FFAT |

W m=l ¥ g9 § aw-fasfow
& 551 o< 34 faw #v1 faqw s g o

Shri Sham Lal Saraf (Jammu and
Kashmir): Mr. Speaker, Sir, while
supporting this Bill, I feel that the
hon, Member who preceded me has
not correctly interpreted the idea of
the Tariff Commission, when Govern-
ment comes up with a Bill like this
beforc the House on the recommenda-
tion of that Commission. These are
two different and separate functions
—that of the Tariff Commission and
to check the price of commodities that
would be manufactured in the country.
Keeping that in view, an institution
like the Tariff Commission in our
country is always welcome, because it
serves like a watch-dog, as the Minis-
ter said, with regard to the working
of the industry, the progress main-
tained and there is also the very im-
portant factor as to what industries
need to be protected, more particular-
ly in a country like ours that has
just started taking to industrial
development,

My hon. friend may know that the
tariff protection is not to benefit the
industry, but it is just to protect the
industry so that it can stand on its
own legs. Tomorrow when you find
that it can stand competition {rom
outside, the tariff protection should
go. The fittest reply to critics who
ask what this Government has bean
doing for the last 10 years is that in a
country like ours, with a vast popula-
tion, we have laid the industrial base
and on that base, we can build up our
edifice today. Therefore, the func-
tioning of the Commission may not
be confused with other agencies that
may be working in the Government.
The Tariff Commission is, therefore. a
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welcome institution. It has helped not
only the industry, but the trade and
commerce of the country as well
We are entering into the fcreign
market and, as such, are entering into
competition. Equally, we have to
invite that competition in our own
country also; of course,—I agree with
him—not at the cost of our own indus-
try. Once we see that with all the
help that is available, with all the
help that we can give, our industries
take root, they come of age, such
protection should be removed and they
should be left open to competition
with foreigners so that we can have
a hold on the foreign market,

13 hrs.

This is also indicative of the pro-
gress that we are achieving, the pro-
gress that we have achieved. I would
like to place one or two points before
the hon. Minister. You are continuing
your protection to certain goods: There
is non-ferrous metals. With rcgard to
non-ferrous metals the demand is
terrific all over the country. The
geological surveys have indicated that
in a number of places within our own
country we have copper, zine, lead,
anlimony ete. For
own State from where I come,—the
Tariff Commission speaks much about
antimony—in some parts of my State
Jike Kishtwar and Badharwah you
will see lumps of antimony lying
there. In the words of that great
German “financial Wizard"—I forget

Shri Hari Vishna
(Hoshangabad): Dr, Schacht,

Kamath

Shri Sham Lal Saraf:...... Yes,
Dr. Schacht. These metals are “ready
money.” Therefore, strenuou: efforts
should be made to work out these
non-ferrous metals that are in abund-
ance in our country. Most of the
places may not have been listed. Our
attempt should be, especially in view
of the emergency that has arisen—we
do not know how long it will last—
to give more and more atlention to the

instance, in my-

Re: Extension of 2956
session

working out of these non-ferrous
mines and to improving the metal-
lurgical industry.

Again, while you have protected the
imports of these non-ferrous metals,
sheet glass and ball bearings, you are,
at the same time removing this pro-
tection from copper rods, lead sheets
etc. That is an indication that as far
as the processing of these non-ferrous
metals is concerned, that industry has
gone ahead. I would, therefore, like
to congratulate this Ministry for
having shown this result.

Keeping all this in view, Sir, I
welcome this Bill, As far as the
question of continuing this protection
is concerned, certainly we agree with
the Government. At the same time,
as I have said, Government will do
its utmost, especially during this
emergency, to work out the non-
ferrous mines and see that the metal-
lurgical industry grows with the
maximum  speed possible. Also,
where protection is due, that protec-
tion must be given as otherwise it
will be difficult for us to set up our
industries or competing in the foreign
markets.

With these few words, Sir, I sup-
port the Bill.

13.05 hrs.
RE: EXTENSION OF SESSION

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Mr. Speaker, Sir, with your permis-
gion I rise to make the following
announcement. I had a meeting with
leaders and representatives of various
groups in the Opposition as also some
other Members of Parliament, and dis-
cussed with them the question of
duration of the present session of
Parliament. As majority of the
representatives of various parties were
of the view that the present session of
Parliament may continuye upto the 11th
of December as originally planned,
the Government have accepted their
suggestion.
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It was the unanimous opinion of
those present at that meeting that the
Question Hour may be dispensed with
and that the House may meet at 12
o'clock every day for its normal sit-
tings, This involves the suspension of
Rule 12 and Rule 32 of the Rules of
Procedure relating to Sittings of the
House and time for Questions I
Bopé, Sir, the House would agree to
suspend these Rules during the rest
of the Session from Monday next,

Shri Hari Vishnu Kamath
(Hoshangabad): Mr. Speaker, Sir, I
am sorry I could not attend the meet-
ing because I had to take part in the
debate on the Pondicherry {Adminis-
tration) Bill.

Shri Satya Narayan Sinha: His
representative was there.

Mr. Speaker: Was hig party repre-
sented?

Shri Satya Narayan Sinha: Yes.

Shri Hari Vishnu Kamath: Shri Hem
Barua was there. I am not discussing
about the duration of this Session; on
that a decision wns taken. I am
talking about the Question Hour,

Mr, Speaker: Aboui duration he
agrees?

Shri Satya Narayan Sinha: The hon,
Member's representative agreed to it.

Shri Hari Vishnu Kamath: I want
to make a submission. The House is
not ultimately, finally, completely
bound by the decision of a committee.
Always changes are madec by the
House.

Mr. Speaker: But the hon. Member
is bound by the decision of his own
group.

Shri Hari Vishnu EKamath: Yester-
day the announcement made by the
Minister was about the fixation of the
duration of the Session. Other matters

ment) Bill

were not mentioned. Therefore, when
Shri Hem Barua represented, I told
him that he may tell the Committee
that the House may sit up to the 11th.

Mr. Speaker: The hon. Member may
raise this objection when the motion
is put for suspension of the rules.

Shri Hari Vishnu Kamath: So the
motion is not yet before the House?

Shri D. C. Sharma (Gurdaspur):
Sir, I rise to a point of order. What
is the good of having these committees,
what is the good of calling the leaders
of parties, if its decisions are question-
ed like this? It is sheer wasle of
time,

Mr. Speaker: That we will consider.

Shri Satya Narayan Sinha: The hon,
Member's  representative  was there
and he has agreed to this,

Shri Hari Vishnu Kamath: Let the
motion come before the House.

13.07 hrs.

INDIAN TARIFF (AMENDMENT)

BILL—contd.

Shri A, C. Guha (Barasat): Mr.
Speaker, Sir, it has been the accept-
ed policy of all countries, particularly
undeveloped countries, to give pro-
tection to their nascent industries. It
is the accepted policy of this Gov-
ernment also. So, on principle, there
is nothing wrong in giving protection
to some of these industries which
have been developing and which have
to compete with foreign imports.

But, the question has also to be
seen whether this pro#ection has been
properly utilised for the good of
the country, for the economic deve-
lopment of the country, or the pro-
tection has been utilised only for the
benefit of some of the manufacturers
of even for the exploitation of the
consumers. Some of these industries
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have done quite well. In the notes
circulated to us we find that the Tariff
Commission has particularly recom-
mended that the stearic acid and oleic
industry does not require any more
protection, the industry has done quite
well and has made the best use of
the protection given to the industry
for these years. In respect of another
industry also, the antimony industry,
I think the performance is quite satis-
factory, though it has not yet reached
the stage of being able tp be inde-
pendent of any protection for develop-
ment.

But there are certain other indus-
tries which have been receiving this
protection for the last 10 or 12 years,
and still they are not yet in a posi-
tion to stand on their own legs or
to compete in quality or in price with
the imported goods. In 1952, when
for the first time protection was given
to the ball bearing industry, I think,
if my memory is not failing me, the
Tariff Commission made some remarks
that it was not able to get the costing
of the manufacture in that industry.
If the costing is not revealed to the
Tariff Commission, I do not know on
what grounds the Tariff Commission
can recommend the rate of protective
duty. In this report also I do not
find whether it has been possible for
the Government to get the proper
oosting.

Shri Bade: Since 1952 the same
question of costing is there and they
are again raising it today.

Mr. Speaker: That is what he is
pointing out.

Shri A, C, Guoha: The price varia-
tion of ex-factory production of this
industry and the wholesale market
price of imported articles excluding
the import duty is considerable; jt is
near about 100 per cent more than
imported goods, In some cases it is
more than that. In one case 149 is
the import price whereas the indi-
&enous price is 4:39, which is nearly
300 per cent higher. Similarly, in the
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case of most of the items the indi-
genous price is very much higher than
the import price, of course, before the
import duty. The import duty has
been about 92, 95 or about 100 per
cent,

About quality also, the Tariff Com-
mission is not satisfied. It has said:

“Though the indigenous ball
bearing industry has made some
improvement, there is still scope
for further improvement. There-
fore, it is necessary that the com-
panies shoulq properly enforce
statistical quality control, utilise
electric machines for this purpose,
ete.”

If not all, most of these industries are
highly capital-incentive. With an in-
vestment of about Rs. 1 crore the
persons employed in one industry are
only 200 or 300. Now some small-
scale units have also started produc-
ing this. I do not know how the
Government have been giving en-
couragement to them. If an indus-
trial unit, after enjoying protection
for 10 or 12 years, hag not been able to
improve its quality and reduce price,
it is no use giving it permission to
expand. In such cases, Government
should encourage small-scale units and
give them facilities for standardisa-
tion by supplying them with machines,
tools, ete.

So far as the ball bearing industry
is concerned, the hon. Minister has
stated that there is a proposal to set
up a factory in the public sector. It
is quite all right. We welcome that
sugg®stion. But the Hindustan
Machine Tools or the National Instru-
ments Factory can also try to manu-
facture these things. 1 am not sure
whether it would be possible for them,
but it should anyhow be attempted
in the public sector. Whether any
one of the existing industrial units
should attempt this or a new unit is
noet of much concern to this House
but the House would be interested to
know that Government proposes to -«
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start a factory for producing ball-
bearings. If they start one, I hope
the cost will come down and the
quality will also improve.

In the case vf the plastic industry,
it is a good thing that now the raw
materials would be manufactured in
the country. It has made some pro-
gress. Here also some small-scale
units are coming up. I do not know
what the proposals of the Government
is to protect the smail-scale units in
the face of competition from
bigger units. As  the Govern-
ment policy enjoin the Government
to give protection to indigenous in-
dustry as against foreign industries,
similarly, it is also the obligation of
the Government to give protection to
the smaller units as against the indi-
genous bigger units. In spite of pro-
tection for the last 10 or 12 years and
in spite of giving them permission to
-expand, the bigger units have not been
able to improve their efficiency. So,
Government should now try to en-
courage smaller units for the manu-
facture of some of these items, espe-
cially when some small units have
already started to come up.

Then, in the name of protection,
Government should not allow some of
the big industrialists to exploit the
people. Most of these are raw mate-
rials or accessories which are used by
the manufacturing industries. Any
higher cost in their case would mean
higher cost in the production of con-
sumer goods. So, it should be the
concern of the Government to see that
these raw materials and accessories
are supplied at an economic price and
according to the standard quality so
that the production vf consumer goods
may be put on an economic basis.

In the end I would request that the
smaller units in all these industries
may-also be given proper protection.
‘Whether it is tariff protection, fiscal
protection or any other protection,
they should be given some help so
that they can compete with bigger
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units, especially when the blgger units
have not showp any skill or efficiency
to improve their quality or reduce
cost. The smaller units should be
given a chance to see if they can im-
prove their quality and serve the
nation and the industries.

Shri Manubhai Shah: I am grateful
to the House for the very wvaluable
but brief remarks of the hon. Mem-
bers. I would take the observatious
of my hon. friend, Shri Bade, first.
He directed a great deal of his atten-
tion, and rightly so, on the ball-
bearing industry, because that is the
most important industry out of the
industries covered by this Bill. Re-
marks were alsp made by my hon.
friend, Shri Guha, about this import-
ant industry.

The real position is that ball-bear-
ing industry is not one which is
vulnerable to the small-scale sector at
all. No doubt, in the small-scale
sector there are a few units which
make bigger-size steel balls, or steel
balls required by the cycle and other
industries, but when it comes to high
velocity, high tensile strength ball-
bearing of great precision and of the
right quality, they can be manu-
factured by the large-scale, highly-
mechanised, technologically advanced
units only.

It may be remembered that ball-
bearing is part of a very fast-moving
accessory equipment, and the wear and
tear that a ball-bearing has to bear
upon itself is of a tremendous charac-
ter. If we give to a human body
something which is vital and yet which
is defective, then the body itself will
feel fatigued or disabled. So also is
the case with machines. Since the
ball-bearing is part of an Industry
which is accepted to be one of the
highly-advanced technological indus-
tries, no risk can be taken there by
using any inferior or badly-processed
ball-bearing. In spite of that, such
categories as are possible to be pro-.
duced in the small-scale sector are
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allowed to be produced and, as the
report itself and the summary of the
notes will clearly indicate, whereas
the output of the small-scale sector
was reported to be 3,60,000 Nos, in
1960, it rose to 4,70,000 in 1961. So,
all due and legitimate assistance,
consistent with the policy of the Gov-
ernment to support small-scale sector
—there is no village sector at all in
the ball-bearing industry, because it
is not a thing which can be attempted
by a blacksmith in the village—where-
ever some good mechanised units are
there which produce ball-bearings
satisfactorily, they are greatly pro-
moted.

Coming to the major units, it is
true, as Shri Guha has stated, in the
last report the Tariff Commission has
adversely commented on the Jaipur
unit. But in the present report the
quality has been found to be fairly
satisfactory. As a matter of fact, we
have very intimate persomal know-
ledge of the qualities produced, be-
cause in the public sector also some
of these ball-bearings have been pur-
chased by us and used.

Shri Bade: There are compliants
that the fans make much noise.

Shri Manubhai Shah: That is not the
fault of this industry, not »f the large-
scale unit. Further, when their num-
ber runs into millions of ball-bearings,
some ball-bearings may bLe found to
be defective. It has happened even in
the case of imported varicties. When
ball-bearings are produced in such
large numbers, if some ball-bearings
somewhere do not fil in or do not
come up to the prescribed standard or
quality of the specifications, it is some-
thing which is regrettable but, at the
game time, it is not a feature which is
absent cven in the case of imported
ball-bearings. As a mat‘cr of fact,
complaints have come to us of some
electric motors running defectively,
even in the case of imporied motors.
I have had occasion to go to Maha-
rashtra and see a sugar factory where
the whole of the turbine has been
rendered completely incapable of
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running and almost broken down on
account of some defectsg in the roller
bearing, ball bearing and cther bear-
ings of the imported equipment. Of
course, ] am not defending it; I am
only placing the correct facts before
the House. During the last few years,
especially since the last report, there
has been considerable improvement in
the quality of ball-bearings manufac-
tured in this sector.

Coming to the large necessity of this
country for ball bearings, as I have
mentioned, we are thinking of putting
up a big public sector project to make
ball bearings oi all types, that is, roller
bearings, coach bearings, taper bear-
ings, sleeve bearings etc. There are
hundreds of types of taper bearings
required for the different industries
and it will not be sufficient merely to
leave this basic industry to the private
units because it requires huge invest-
ment. The investment in the new
unit might range between Rs. 12 crores
and Rs. 20 crores. The production
capacity of the public sector project
might have {u be tremendous

Therefore whether it is run as a
separate unit, as Shri Guha suggested,
or as part of the existing unit is a
diffcrent matter. But when an entire-
ly different line neither the HMT nor
the National Instruments Factory can
produce ball bearings. It is a highly
technological, automatic and a con-
tinuous process industry requiring g
metallurgical base. Therefore it has
go to be put in a very major way in
the public sector to cover the entire
requirements, from pin bearing to,
what is called, the 36-inch bearing
which is like a big ball, to run some
of the gigantic machines on these
bearings. So, we are quite aware of
the cautions and the points which my
hon. friends, Sarvashri Guha, Saraf
and Bade made. b

Coming to the antimony industry,
my hon. friend from Kashmir is not
here just now, but 1 can assure him
that we are trying to look into the
deposits in the State of Kashmir.
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We are giving a very,very high prio-
rity to the development, industrial
and otherwise, of this pretty State of
ours which is one of the most im-
portant States of this country, namely,
the Jammu and Kashmir State. We
have given special attention to its
industrial development in the last
few years and considerable progress
has been made as he himself knows
because he was the Minister of Com-
merce and Industry of the Jammu nad
Kashmir State in recent years before
he came here. I can assure him that
the antimony deposits of his State
will be proporly surveyed and fullest
utilisation made thereof whenever
the need arises.

I am glad that on the whole the
Bill has received good support from
the House. Regarding the prices, the
quality and the warious inspections,
we are constantly aware of these
things. It is not possible to reduce
protection beyond a point where the
industry itself becomes disabled.

Shri Bade: From 1952 to 1962 a
tariff wall has been raised. Now you
want to keep the same height of the
wall. Why do you not reduce it year
by year? That was the policy of the
British Government as also of econo-
mists, namely, that the tariff wall is
always reduced and demolished to the
ground. That should be the policy of
the Government.

Shri Manubhai Shah: That js our
policy.

Shri Bade:
here,

Shri Manubhai Shah: As I have
mentioned in my eavlier speech, we
have de-protected a large number of
industries,

That is not indicated

Shri Bade:
demolished
scaled down,

Shri Manubhai Shah: I will come
to that. The second stage would be

Instead of it being
at once, it should be
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to demolish or reduce protection—I
will not call it demolishing of protec-
tion because that is de-protection.
The Bill already contains three major
industries which are being de-protec-
ted in line with our policy. Where
the raw materials, as in the ball bear-
ing industry, are imported non.ferrous
metals, higa carbon steel and rods, in
order to earn larger foreign exchange
in export markets many of the pro-
ducers in foreign countries try to sell
their finished products even cheaper
than their intermediate products or
raw materials because they do not
want competitive industries to be
development in other under-developed
areas. In order to kill the base, they
export finished products even at a
cheaper price than the intermediate
products. We have seen it in the
case of penicillin, in the case of anti-
biotics, in the case of non-ferrous
metals and even in the case of steel
structurals where billets are sold....

Shri Bade: Ball Bearings.

Shri Manubhai Shah: I am explain-
ing the basis and that jt is not without
calculation. The raw materials are
entirely imported in the ball bearing
industry. Therefore to demolish or
reduce protection at this stage is not
possible still. But that stage will
definitely come 70 to 80 per cent. of
our cost of production in the ball
bearing industries is really accounted
for by the raw material itself. If the
raw material is to be paid for from
imported varieties at a high price, we
cannot find fault with the producing
industry at thig juncture. But at the
same time I can assure the House that
all thesr aspects will be considered.

The Tariff Commission are now at-
taching two reports—one is the basic
report and the other is the confiden=
tial report on the cost of production.

Shri Bade: They have complained
in this report that there is lac of data

on costing. There is no costing at all.
That is the complaint.
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Shri Manubhai Shah: There are two
aspects of costing. Costing by the
regular cost accountants is one thing
and costing to be done by tho Tariff
Commission to arrive at the quantum
of protection is another, These are
two different things. The Tariff Com-
mission goes into the costing not only
for representative units but for prac-
tically every major unit and comes
to the conclusion as to what the
quantum of protection is required.
The House has been aware that for
several industries we have recom-
mended reduction of protection and
of duties wherever it was justified on
facts, I am merely mentioning why
in this particular industry reduction
has not been possible at this time. It
is due to the high dependence of this
industry on expensive imported raw

materials which are still not being
manufactured either in the public
sector or in the private sector. 1

hope before long in our steel plants
and in the non-alloy steel plant we
might be able to produce a =izable
quantity of these raw materials.

With these words I will commend
the Bill for the acceptance of the

House. 1 am grateful to hon. Mem-
bers for their constructive sugges-
tions.

Mr. Speaker: The question is:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

The motion was adopted.

Mr, Speaker: Now, we shall take up
the clauses. There are no amend-
ments. So, I will put all the clauses
together to the vote of the House.

The question is:
That clause 2 stand part of the

Bill.”
The motion wa3 adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Long Title were added to the
Bill,
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Bill
Shri Manubhai Shah: Sir, I beg to
move:

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

13.26 hrs.

DEFENCE OF INDIA BILL-

Mr. Speaker: The House will now
take up further consideration of the
fo'lowing motion moved by Shri A. K.
Sen on the 21sy November, 1962, namc-

ly:—

“That the Bill to provide for
special measures to ensure the
public safety and interest, the
defence of India and civil defence
and for the trial of certain
offences and for mallers connect-
ed therewith, be taken into con-
sideration.”

Shri D. C. Sharma who was in
possession of the floor might continue
his speech.

Shri Hari Vishnu Kamath (Hosha-
ngabad): Sir, the hon, Minister may
kindly be informed. He does not
know that it may start early. Two
hours had been scheduled for the
two Bills and we have saved one
hour. So, the hon, Minister, Shri
Sen, may be informed.

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhaj Shah): I am
here.

Shri Hari Vishnu Kamath: You are
here, but he is also interested in it.
He said that he was interested in it.

Mr. Speaker: Probably the Whip has
gone.
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Shri D, C. Sharma (Gurdaspur): Mr.
Speaker, Sir, I listened to the speech
of....

Mr. Speaker: In the presence of
Shri Kamath perhap< I might say one
thing about the business of the House.

13.27 hrs,
BUSINESS OF THE HOUSE

Mr. Speaker: The House has agreed
that we will sit upto the 11th Decem-
ber. That is settled. So far as ques-
tions are concerned, there is one diffi-
culty. As we had not been receiving
notices for the last few days and as
ten days' notice is reqguired, we can-
not have any question till the 3rd
December.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Agreed.

Mr. Speaker: Then the question
arises about the 4th to the 1lth
December. That we will certainly
consider. 1 am sure, hon. Members
would also take into account that
now the House will sit at 12 o'clock
from Monday, the 26th November,

Shri Indrajit Gupta (Calcutta South
West): What about questions notice
for which has already been given?

Mr. Speaker: They will lapse now.

Shri Indrajit Gupta: Due
was given for those questions.

notice

Mr. Speaker: But we had this
impression all along that we will be
adjourning sine die on the 23rd
November; therefore we never sent
them on Lo the Ministries. We took
the decision that questions will be
sont to the Ministries after  their
admission and because we had known
that the House will sit only upto the
23rd November, they were not sent
to the Ministries. That is the diffi-
culty why we cannot take up any

questions.
-—
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Shri Radhelal Vyas (Ujjain): There
was a suggestion in the lobby and
there was also a talk among some
hon. Members that it would be better
if we dispensed with the Question
Hour completely because some of the
questions that were asked here did
not have any bearing upon the pre-
sent circumstances. You might decide
that in consultation with the leaders
of parties.

Mr. Speaker: That decision had
been taken in consultation with the
party spokesmen, but here is the
objection by Shri Kamath, If all
other hon. Members and the whole
House agree, I will persuade Shri
Kamath also to agree.

Shri Radhelal Vyas: I learn that
the Leader of the PSP has already
agreed to that suggestion.

Mr. Speaker: He has agreed.

Shri Radhelal Vyas: Then, I think,
Shri Kamath will also agree.

Shri Tyagi (Dehra Dun): Meanwhile
would it be possible that in important
cases, as the rules permit, we might
give notice of ‘Short Notice Ques-
tions' and if they are accepted by the
hon. Minister concerned, they might
be answered?

Mr. Speaker: There would be no
bar against them.

Shri Hari Vishnu Kamath: May I
submit that I and the House too will
be very ghd that you have tenta-
tively decided......

Mr. Speaker: I have not taken any
decision.

Shri Hari Vishnu Kamath: Anyway,
you suggested, .

Mr. Speaker: I have only depended
upon the ancouncement of the agree-
ment that the hon. Minister has made

that he has yielded, nothing more.

Shri Hari Vishnu Kamath: The
entire House, I am sure, is one with
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you and with the Government for
prosecuting the war with vigour and
expedition. So, time must be utilised
as much as possible for the prose-
cution of the war and for victory.
But, may I submit that the deci-
sion taken or rather the recom-
mendation made by the Committee
through the hon. Minister for Parlia-
mentary Affairs is rather curious and
strange?

Mr, Speaker: 1 will advise the hon.
Member first to sit with his own
colleague, the representative of his
own party to find out the reasons
#hat prompted them to take that
decision and then come up to me.
Probably that would be better.

Shri Hari Vishnu Kamath: The diffi-
culty was that when he left this
Chamber, he said that this was the
only business. He said one point only
will be discussed. 1 was busy....

Mr. Speaker: The hon. Member
should appreciate, if he had given
permission to his colleague Shri Hem
Barua to discuss only one matter
and he had exceeded his powers to
discuss the other also, he should take
that up with him first and then
accuse me. If his appointee or rep-
resentative has exceeded his powers,
I am not to blame. He should settle
with his own colleague and then
accuse me or the House.

Shri Hari Vishnu Kamath: I am not
accusing you, Sir. It is far from me.
I am not accusing you at all.

Mr. Speaker: He must first consult
his colleague and find out what the
reasons were and then he will come
to me. We will consider.

Shri Harl Vishnu Kamath: A motion
has 1:3:n made. The motion was not
necessary. It is not necessary. I
would earnestly submit that the hon.
Minister for Parliamentary Affairs,
who we expect is well versed in the
Rules and procedure and all that,

need not have made that motion at
all,
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Mr. Speaker: No motion has been
made, Mr. Kamath should know.
There is no motion made.

Shri Hari Vishou Kamath: He sug-
gested, that. There is no need to sus-
pend the rules at all.

Mr Speaker: There is no motion
for suspension of the rules yet. Why
should he anticipate it? He enly
mentioned that these rules shall have
to be suspended.

Shri Hari Vishnu Kamath: He was
good enough to tell me earlier that a
motion may be made.

Mr. Speaker: When he gives me
that information, there is nothing
now. I will not make it.

Shri Hari Vishnn Kamath: He sug-
gested that a motion may be made.

Shri Indrajit Gupta: May 1 make a
submission? I did not quite catch
what you said earlier. Did you sug-
gest that in view of the fact that 10
days' notice is required, we may
consider the possibility of taking up
questions after the 4th?

Mr. Speaker: That was the sugges-
tion made by Shri Kamath. I have
not said that that would be done. 1
have taken no decision. A committee
that was representative of all the
parties iook the decision unanimously
that there would be no Question hour
during the next days till the 11th.
Mr. Kamath was opposed to it. But,
then he realises this difficulty that
because there was no notice for the
next 10 days, therefore, questions
could not be taken up at least up to
the 3rd. Then, the question remains
what about 4th to 11th. That we will
see. I have asked Mr. Kamath first
to consult his own colleague and
then come up to me. We will see
what can be done.

Shri Indrajit Gupta: Consultation, I
am afraid, will be necessary for us too,
1 am in the same predicament as
Mr. Kamath. Unfortunately, we had *
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|Shri Indrajit Gupta]
not been told that this discussion was
going to include this point. We would
have authorised our represents’ive to
state what our views are.

Mr. Speaker: He might also have
consultation with his own represen-
tative. There is my difficulty. If we
all agree that some committee might
sit and the representatives of the
groups are represented and they agree
to one thing, then, those groups at
least whose representatives are therc
should not raise a voice against a
decision that is taken by them. If
really they did not consent there,
there is justification that it may be
taken up in the House. But, if those
representatives agreed to a decision
and a unanimous decision is taken and
that committee was sent there by our
consent, then, normally,. ...

Shri Indrajit Gupta: Did the Minis-
ter say that it was unanimous?

‘Some Hon. Members: Yes,

Shri Indrajit Gupta: Or it was
consensus? e B

Mr. Speaker: “I had a meeting with
Leaders and representatives of valious
groups in the Opposition as also some-
other Members of Parliameni, and
discussed with them the question of
duration of the present session of
Parliament. As majority of the
representatives of various parties were
of the view that the present session of
Parliament may continue upto the
11th of December as originally plan-
ned, the Government have accepted

their suggestion.
This is majority.

It was the unanimous opinion of
those present at that meeting that the
Question Hour may be dispensed with
and that the House may meet at 12
O'Clock every day for its normal sit-
tings. This involves the suspension of
Rule 12 and Rule 32 of the Rules of
Procedure relating to Sittings of the
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House and time for Questions. 1 hope,
Sir, you would agree to suspend {hese

"

Rules......".

Offhand, 1 have nol looked inte
these rules and I advised Mr. Kamath
that he might take up the objection
when the motion is made for the
suspension of these rules, because
the Minister for Parliamentary
Affairs had suggested {t. Now. Mr.
Kamath tells me that there would
be no need for suspension of any rules
and no motion need be made. So far
as this decision of commencing the
sitting from 12 O'Clock is concerned,
without having any Question Hour,
that decision was unanimous. [f any
hon. Member besides Mr. Kamath
belonging to any other group has any
objection, he might also consu't the
representative that  was there and
then. of course. he might say anything.

This is during the rest of the Session
fromn Monday next.
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Shri Hari Vishnu Kamath: You are
completely right in saying that the
Members of those parties who are
represented in that meeting should
abide by the decision of the commit-

tee. I agree with you. But, is it not
fair, I am sure you will agree with
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‘that, when we are invited to a meeting
by the Minister for Parliamentary
Affairs, he should tell us what the
agenda would be, what the issues will
be? He said the duration will be
discussed. That was the only issue.
Otherwise, we would have advised our
representative or plenipotentiary....

‘Mr. Speaker: Order, order. If there
had been a specific agenda, then the
objection would have been valid that
something besides the agenda has
been decided. Because there was no
agenda, anything could crop up there.
Therefore, the hop. Member has no
justification in taking exception to
that. In future perhaps, he would
send only a representative that rep-
resents his view.

Shri Indrajit Gupta: In case you
wre good enough to consider later on
that there could be a possibility of
faking some questions after the 4th
or 5th, may 1 request you also to
consider whether it will be possible
for the Lok Sabha Secretariat to
return to the Members those questions
which had bzen tabled and which
have not been forwarded to the Minis-
iries so that we may use our discre-
tion” and eliminate those which we
consider unnecessary and do our
screening, and perhaps retain a few
of them.

Mr, Speaker: Perhaps, it would be
better if the hon. Member could sit
. with our clerk and see this. Return-
ing perhaps may not be possible.

Shri Hem Barua (Gauhati): I had
made a proposal in that meeting....

Mr. Speaker: I have salready an-
nounced that Short Notice Questions
would not be barred. That T have
announced.

Shri Hari Vishnu EKamath: Minis-
ters do not accept. They are unwilling
to accept Short notice questions.
Every time, I have been seeing this.
It comes back saying that the Minis-
ter is unwilling.
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13.39 hrs,
DEFENCE OF INDIA BILL~ contd.

Shri D. C. Sharma: I listened yes-
terday with great attention to the
specech of Shri Ranga. I was very
glad to find that he had put in a very
powerful plea in defence of demo-
ecracy. I also felt happy that he stood
for the preservation of freedom. 1
think that so far as defence of demo-
cracy is concerned, our country has
given a wvery good account of itself
all these years and I think, emergency
or no emergency, our country would
go on following the great traditions
of democracy that we have already
established.

So far as freedom is concerned, I
think that our country has enjoyed as
much freedom as any democracy in
this world has enjoyed. President
Roosevelt referred to four freedoms,
namely freedom of speech, {freedom
of worship, freedom from want and
freedom from fear. 1 feel that so far
as the defence of these four freedoms
is concerned, our country has a very
good record, But more than this, our
country has stood for the freedom of
thought, freedom of unfettered
thought, and I think that there can be
no better testimony to that than the
number of political parties that we
have in this Lok Sabha or that we
have in the State Legislatures.

13.41 hrs.

[MRr. DEPUTY-SPEAKER in the Chair].

All these things are very dear to
us. All these things are the precious
heritage of every citizen of India. All
these things have been kept going
and kept intact by every person, by
every political party and more by
the Congress Party which has the
honour and the privilege to rule over
this country.

But I feel that one should not look
at the proposition without reference
to the context. While T was listening
to the speech of my hon. friend I felt
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that he was trying to answer a ques-
tion of explanation without reference
to the context. Freedom is not an
absolute good; democracy is not an
absolute good; all these things are
relative, and they have to be judged
in the context of the particular situa-
tion. What is the situation with
which we are faced? 1 think that we
are face to face with a treacherous
and ruthless enemy who has unbound-
ed military strength and who will
not scruple at doing anything in order
to create confusion in this country and
to mislead the world and to put pres-
sure of all kinds on us. The Chinese
have now come forward with
their new proposals for cease-fire. I
have gone through the statement
which the Chinese have made in the
papers, and I feel that this has been
done only to put us off our guard,
this has been done only to create con-
fusion in the minds of the people of
India, and this has been done only to
lull us into a false sense of security.
I think that by doing so Mao and his
friends are following the same
strategy which they followed when

they were trying to beat the Kuomin- °

tang Government. They wused to
advance to some extent, and then they
used to lull the other party, so that
the other party was made to feel that
the advance had been made already
and no further advance was possible.
Therefore, the Chinese strategy is a
strategy of advance and pause, and
pause and advance. I feel that these
proposals are quite in line with the
strategy which Mao followed in his
own country and which he is follow-
ing so far as my country is concern-
ad. I think that anybody will see
that it is going to be a total war, and
as the Prime Minister has said, it may
be a long-drawn-out war and perilous
war, and in this total war I think we
cannot surrender to our enemy the
country that we hold dear and we
cannot but make all those prepara-
tions which are necessary for fighting
this enemy. I think that it is mnot
only my democracy or our democracy
which has been faced with this kind
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of emergency, but other democracies
in this world have also been faced
with such emergencies, Great Britain
was faced with an emergency in 1914,
and again in 1939 it was faced with
an emergency which was worse. They
have great democratic traditions of
a longer duration than we, and what
did they do? They brought into being
something like this measure, the
Defence of the Realm Act, so that no-
body was able to do anything to
jeopardize the chances of victory
of Great Britain and the Allies against
the Axis powers. Hitler was nothing
compared to Mao. Mussolini was
nothing when compared with Mao.
Hitler did not have the man-power
of Mao, and Mussolini did not have
the resources of Mao.

But the Chinese machine has been
geared up to the war pitch during all
these years, and they have sacrificed
the happiness of the masses, the well-
being of the people and the good-will
of the people, and they have tried to
build up this war machine to be used
against a peaceful neighbour who has
always been their friend.

When that is the situation, we can-
not but give up or surrender these™
things for the time being, so that we
should drive the enemy out. What is
this democracy worth, and what is
this freedom worth if we surrender
ourselves to the Chinese, if we do not
fight the Chinese to the utmost of our
capacity? Therefore, in order to fight
that kind of enemy, it is necessary
that we should be able to surrender
some of our powers and some of our
privileges for some time. But what are
we asked to surrender now? That is
the question.

It is said that we are being asked to
do something which a totalitarian
Government would ask us to do. I
think that nothing could have been
farther from the truth. Totalitarian
Governments do not come to a House
like the Lok Sabha to have their |
diktats confirmed. Totalitarian gov-
ernments do not constitute special
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tribunals to sit in judgment wupon
those persons who have been given
Jife sentence or sentence of life
imprisonment or who have been given
a sentence of five years or ten years.
They do not believe in this parapher-
rnalia of a democratic procedure and
democratic institutions and all that
kind of thing.

Therefore, to compare the Defence
of India Bill to something which a
totalitarian government would do is,
I think, wide of the mark, and I do
not think that anybody would subs-
cribe to this position.

Much has been said in favour of
civil liberty and fundamental rights.
No fundamental rights are taken
away, and no civil liberties are going
to be put in jeopardy; all those things
are going o be there. There was a
#eeling that elections may not take
place. I do not think that the strug-
gle would last so long as that, and if
we think the next elections would
not take place I think that that is
making our imagination run away
with ourselves.

I would, therefore, think that what-
ever has been done in this Bill has
been done in the context of the demo-
oratic values of life, in the context of
the freedom-loving nature of our
countrymen and also in the context
of the preservation of civil liberty and
in the context of the fundamental
rights which our Constitution has
conferred upon us.

This Bill has been brought forward
only because, as I have said earlier,
we have to fight a big war machine.
And let me make one point clear in
this connection. This Bill is not meant
to put to trouble the citizens of India.
Let not the citizens of India be afraid
and let not the members of any politi-
cal party be afraid; let them not think
th!.lt something has been brought into
being which will curb their activities.
No, this Bill is bhing brought forward
only against the anti-national ele-
ments, against the anti-social elements,
against those persons who are going
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to sabotage our war effort, against
those persons who say one thing on
the public platform, and do something
else 1n their private chambers, against
those persons who carry on a whis-
pering campaign against the national
effort, against those persons who
believe in double talk and who
believe in double dealing, against all
those people who do all those kinds
of things which constitute a danger to
our nation. I tell the people of India
that they should not be afraid of the
Defence of India Bill. They should
not be afraid of this Bill because this
Bill is a guarantee of their freedom,
this Bill is a charter of their demo-
cratic rights. This Bill is a consti-
tutional guarantee to them of all that
they hold dear. But I warn the anti-
national elements, to whatever party
they may belong, that this Bill is
meant for them. Can you deny that
there are sabotaging efforts made in
this country?

An Hon. Member: Many.

Shri D. C. Sharma: Can you deny
that there are anti-national elements
in this country? Can you deny that
there are anti-social elements in the
country? There are plenty of them.
We want to control them so that our
democracy is preserved and our free-
dom is protected. I think this Bill s
not going to be a punitive Bill; it is
going to be a preventive Bill. It is
not going to be a surgical Bill; it is
going to be a kind of curative measure.
I think from that point of view we
should all welcome this Bill,

It has been said that this Bill may
be administered in a partisan spirit,
affecting certain groups, certain indi-
viduals and certain institutions, I
think nothing can be a greater tra-
vesty of truth than that statement.
1 am proud of the fact that in the
Lok Sabha as well as in all the State
legislatures we have got an Opposi-
tion. I pay my tribute to the Opposi-
tion in the Lok Sabha also to the
opposition in the State legislatures.
They are very very vigilant and very
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very active. Can you imagine that
this can be worked in a partisan man-
ner when the Opposition is so vigilant,
when the Opposition is always keep-
ing the ruling Party on its toes,
wihnen the Oppesition does not let any
;‘J-cm;:ion slip to voice their protest
when there is any breach of its pri-
vileges, when it is always there to
vui€ afy grievances concerning any
party or anybody else? 1 think the
pros:nee of the Opposition in  the
.ok Sabha and in the State legisla-
thres is & guarantee to the fact that
this Bill will not be administered in
& way which will affect people who
wre no! inclined to be anti-social.

I very respectfully submit that this
.«alk aboutl broad-based leadership has
been going on for a long time. In this
war effort, we require the active co-
operation of every political group and
cvory membér of every group;, we
require the co-operation of every citi-

zon of India. But I do not under-
stand the implications of the words
“‘jroad-based leadership’. Cun there

b any broad-baség Teadership in a
country where there is multiple party
' Opposition? In UK. they had it be-
cause they had only the two-party
system. I ask this question. Will my
friends of the Jan Sangh like to he
friends with the Communist Party?
Will the Communist Party and the
Swantantra Party make very good
‘friends? Will the Praja Socialist
‘Party and the other parties co-ope-
‘rate in this matter? Certainly not.
Because their approaches are different.
What is wanted to win the war is a
uniform approach. If that wuniform
approach is not there, God save the
country. If the leadership becomes
multiple, we shall never win any war.
It is the unity of leadership and
_unity of aim that can win the war

‘When England was on the threshold
of war, when bombing was going on
over London and when she was in the
throes of a life and death struggle,
they pinned their faith on only one
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lecader. They did not talk about mul-
uple or poly-party leadership. If
tnere was multiple leadership, I think
Engiand would not have won the
war. Therefore, unity of leadership
is essential to bring about unity of
faith. Can I forget that day—I cannot
forg.i it Lo tae last day of my life—
can 1 forget that scene which I saw
here when we were debating the Reso-
lution on Chinese aggression, when the
whole House stood up under one
leadership and said that we are all
behind him? Can 1 forget that? It is
rat wise, it is not prudent, it is not
c.pedient, to talk of broad-based
leadership, when we are speaking im
different languages and are having dif-
ferent approaches. At such a time, in
the unity of leadership lies the salva-
tion of India and I do not think any-
thing should be done to jecpardise that
unity of leadership which has been
forced by a national smergency of the
gravest kind that any coun'ry in the
world has ever faced.

If you want broad-based leadership,
there is the National Defence Council
In that Council, we have represen-
tatives of all the parties and groups.
The National Defcnee Council will be
there to do things which will be possi-
ble.

It has been said that we want the
maximum co-operation. I agree, I
do not think that this Bill contains
anything which will go against the in-
terests of the good peasant, against
the interests of the good businessman,
against the interests of the good
worker or against the interests of any
technical man. It will not go against
the interests of those whose one aim
is to win viztory over the Chinese. It
will help them. It will bring out the
best in them. It will give them an
opportunity to do their best. But I
must submit very respectfully that i
somebody says that he is niot going to
produce as much as possible, that he
is not going to place his technical ser-
vices at the disposal of the nation, that
he wants to play down the economic
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machine of this country, that he will
wreck this machine, that he will
do something which is *subversive
I think it is only in the fitness
of things that this Defence of
India Act should come into operation.
1 think that should not be difficult to
understand.

There is one thing to which I wish
to draw the attention of the House.
All these rules are going to be placed
or. the Table of the House and there
will be time for us to discuss them. I

+ do not think our Government is so im-
pervious as not to make any use of the
supgestions that will be made.

. Therefore, I think this Bill, what-
ever its nature be, is necessary and
essential in the contex. of circums-
tances today. 1 would request every
Member of this House, to whatever
party he may belong, to try to see to
it that this Bill is administered well
and that it is used for the safety and
waelfare of the armed forces, for better
frunsport services, that it is used
against those who tamper with the
loyalty of the people, that it is used to
bring into being civil defence services
which are to be the second line of de-
fenee in this country and that it, is
used to do all those things which are
a puarantee of our vietory. I also
tnink that nobody, no technical man,
should feel unhappy if he is asked to
do his bit for the country at this time.
‘I also say that if any property is re-
quisitioned for the good prosecution of
the war, people should agree to it wil-
Jingly and gladly. I hope this Bill
wil receive the support of all the
Members because this is a Bill need-
ed for the occasion. Drastic diseases
require drastic remedies. China is sit-

. ting over our head and Ch'na is going

- to do everything possible to take away

jour liberty and freedom. If we make
a little sacrifice to preserve that free-
dom, T think we will he dain~ our
duty. I hope every Mo::her of the
House will try to understand the im-
Plications of this Bill and give it his
support.

Shri H, N, Muokerjee (Calcutta Cen-
tarl): I have listened earefully to my
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hon. friend, Prof. Sharma, and yester-
day also I heard the leader of the
Swantantra Group in this House, Prof.
Ranga, and I fear that though I do not
normally find myself at all in
agreement with Prof. Ranga, he
said one thing which 1 am afraid
I am constrained to share,
and that is, that he is approaching
this Bill with mixed feelings.

14 hrs,

Normally, this Bill should have
gone through without any opposition.
1 can .appreciate Prof. Sharma's ex-
pectation that every section of the
House would support this Bill
For, we have already adopted unani-
mously and with acclamation a reso-
lution in which the present emer-
gency has been referred to, and it
might very well be argued that as a
necessary corollary thereto, it is
urgent to have some legislative
enactment which Government would
require during the period of the
emergency.

Butl the difficulty is that perhaps
our Government still continues to
inherit certain legacies of the British
bureaucratic regime, and when it
drafts a Bill of this description, it
falls back upon the prototype which
the British, in their condescension,
have left to us. And here is a Bill
which is almost exactly in the same
terms as the Defence of India Act of
the British regime used to be. i

On bebalf of our group, certain
amendments have been given, and
apart from the points of detail which
are discussed there, one amendment
has the intention of changing the
title of the ilill, to call it the National
Defence Bill, not the Defence of
India Bill which, even in its nomen-
clature smacks of the bureaucratic
tradition of the previous age.

But it is not merely a matter of
words. It is a matter of substance.
This Bill, as it is framed, shows a
vivid disregard for the feeling of our
peop!  Thers ‘s no question about
the resurgence among our people,
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their desire to repel the aggression
which has taken place, their patriotic
determination to see that the crisis is
overcome. There is no question about
it. And yet, there is such persistent
distrust of our pcople as can only be
matched by the bureaucratic attitude
of the pre-independence days. And
that is why I say that it is necessary
for Parliament to apply its mind
much more carefully than has been
suggested by the speech of my friend
Prof. Sharma, or even by the speech
of my hon. friend the Law Minister
who made the motion before the
House.

Having said that, I would like to
emphasize what Prof. Sharma has
referred to, that we have got in this
country this unanimous determination
of our people, that we have seen
reflected in this House that desire of
our people, that we have every sec-
tion of the House, some of which had
very serious differences with Govern-
ment even in regard to foreign policy,
sections of the House like the Swat-
antra group, whose leader went so
far ag to say that a change in the
leadership is necessary in times which
are not peaceful, but in spite of that
kind of serious and fundamental
divergence, we saw that the temper of
the country is such that it is bound
to be reflecteq inside the House, and
here in this House, as Prof. Sharma
recalled, we all gtood, because it was
a historical occasion, in order to give
our unanimous support to the resolu-
tion of the Prime Minister.

But, in spite of that, we find things
are being done, and are being sought
to be done, which goes against the
grain of what Prof. Sharma cherished,
namely the context of the democratie
way of life, He said that this Bill
has been formulated in the context
qf the democratic way of life. I would
like him to go into the details of the
provisions of this Bill, and find out
how far they really are in tune with

]t!;e context of the democratic way of
Jdife.
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I do not propose at this moment to
go into much detail, because during
the discussion of the amendments
those details can be more profitably
discussed, but I wish to refer only to
one provision, that is clause 18, where
the sentences of special tribunals are
referred to, and there we find that
there shall be no appeal from any
order or sentence of a special tribu-
nal, except for those who are sentenc-
ed to death or imprisonment {for life
or for a term of ten years. This is a
kind of provision which surely Par-
liament cannot be expected in a hur-
ry to say yes te.

Even when war takes place on a

.scale which we surely are not in a

position even to imagine, even when
the Battle of Britain was going on,
Lord Atkin, Lord Chief Justice of Gt.
Britain, made a remark which has
become classical. He said that the
laws are not silent even in this clash
of arms. It is necessary to have that
much of respect for the law, and we
find that in this proposed legislationi
there is an absolute disregard of
those rights which our people have’
come to eypect as a matter of course.
We live in a free country, we do not
live in the kind of country that India
used to be under the British domina-
tion.

An Hon. Member: As China is.

Shri H. N. Mukerjee: Surely we do
not want legislation which is an exact
renlica of the British Defence of
India Act of the previous times. That
is exactly what the Government is
doing, because of its lack of imagina-
tion, because of its having inherited
bureaucratic legacies of the past.

I say this very seriously also, per-
haps because I am speaking under a
sense of stress on account of certain
things which have come to our notice
very recently. This morning we read
in the papers about the arrests and
detention of several hundreds of
members of our party, including a
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number of those whose names have
been mentioned in the papers, who
are fairly leading personnel. A little
before I came to Parliament, actually
after I had taken my seat here in the
House, 1 came to learn that the
General Secretary of our party, Shri
E. M. S. Namboodripad, has been
arrested from his office where he was
working. It might be said that all
this is being done in order to further
the defence of India. I do not know
what the connotation of the defence
of India is, 1 am a Member of this
House elected by a certain section of
our people, and as Members of this
House, as long as we are inside the
House, we are entitled to understand
certain things.

1 have spoken in this House only
ihe other day, in support of the Prime
Minister's resolution, and I said on
that occasion quoting, as those who
are rather philosophically minded
might remember, Kant's words about
categorical imperative. I said on that
occasion that a situation has arisen
where all together to be behind the
Prime Minister and his policies is a
vategorical imperative. Il was exact-
Iy in those words that 1 expressed
the support of my party to the reso-
lution of the Prime Minister,

When the Prime Minister himself
spoke in reply to the debate, he refer-
red to the resolution of my party's
National Council as a resolution
which could have been drafted by any
non-communist patriot of this country,
and he said also that whatever doubts
and dubieties there might be in the
minds of certain people regarding the
.Communist Party, here is a resolution
which is something to be welcomed
highly, and here is a resolution which
should be utilised in our task of get-
ting everybody to come behind the
national effort. 1 am not quoting his
exact words, but that was the sense,
very clear sense, of what he said.

Everywhere, wherever we had an
opportunity, we have stated our stand.
In the West Bengal Assembly, for
instance, unanimously a resolution
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was passed, and our people who
spoke there made our position very
clear, no doubt about it. When I
spoke in my humble way, I tried
to make it very clear that we have
taken a stand, and when we take a
stand we mean it. We might be wrong-
headed sometimes, we might not be as
intelligent as so many other people,
but when we make up our mind, we
state it, we do not play hush-hush
about it, ang when we pass a resolu-
tion, believing in the identity and
unity of theory and action as a social
imperative, we try to execute that re-
solution into action. It becomes a
binding ‘obligation on every single
member of our Party. Every single
member who considers himself tp be
one of the communist movement
should translate that resolution into
effect. We have done it and we are
trying to do it. We have been hindered
by certain forces. In West Bengal
for instance we want to hold meetings
and in Calcutta at any rate we can
hold meetings that would be as big as
any that the Prime Minister himself
can hope to address in that area....
(An Hon, Member: Try and see)
We were stopped there, The police
stops that: permission is noi given
on accouv! ¢f the fictitious plea that
we canti.. keep order in our meetings
and that other people might come and
create disturbance. We are stopped
from having that mecting although we
can tell our people what is wanted to
be done by every si-7tle citizen of
this country in view of the present
emergency. We are ready and willing
to do our bit; we are doing what we
can even here in this House. I am
not referring to what we have done
in our individual capacities, We arg
doir~ all we can. But in spite of
that, in spite of this categorical asser-
tion which we make in the highest
forum of our countiry, in spite of the
declaration which we have sent out
to all the world, this kind of a step
is being adopted against wus. 1
know on many occasions in this
House we were told about the
international character of the com-
munist movement. It is used as
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an argument to prove that therefore
ithe communist in India would have
international affiliations and would not
perform his national duty. I say
categorically that a communist is only
worth his name when he can link up
the sheerest patriotism with his under-
standing of what should be the new
kind of societ f~r all peoples, for all
nations in the world; it is only when
he can link up the two things that
he becomes a real communist. 1 say
a'sn that the Communist Party of India
today has passed a resolution which
is not hushed up by us, which goes
out to all the world and all the
countries of the world know about it.
The communist movement of the
world today has cume to realise how
strongly the feelings of the Indian
people are represented by the Com-
munist Party of this country. We
have done this in spite of our being
part of the international movement,
in spite of some people suggesting that
we are subservient to certain interna-
tional interests. We have sent out to
all the world this determined declara-
tion about the indentity of interests
of everybody in this country, com-
munist or non-communist. That is a
step which whoever knows anything
about the international communist
movement— the Prime Minister knows
a preat deal about it--knows is im=-
portant and whose importance you
cannol forget or ignore. But I do
not know in what kind of wisdom
Government chose to act and Govern-
ment proceeds in this fashion; round-
ing up our people all over the country.
Do you think that it is going to help
the war effort? I do not know. When
I spoke on the motion, I made a
categorical declaration; I said there
was no qualification about it. I said at
the same time as I said that there
should be an attempt by the Govern-
ment to see that price rises are not
manoeuvered by the money bag
interests, I said at the same time that
the working people in the fields and
factories as far as the influance of the
Communist Party extends to them
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will deliver the goods, It is an un-
qualified support, an unreserved state-
ment. Naturally we expect the big
money interests would also play their
rale but we never made it conditional,
one on the other, because we know
that today the working people have
to come forward, They are the salt
of the earth and they bear the burden
of life and it is on them that the real
task: fall—not on the likes of us who
live in upao'stered comfort, sit in
Pariiament and get up and make
specches [rom time to time. 1t is
for these working people that the com-
munist Party tries to do  whatever
work it possibly ean; it is for them
that the Communist Party tries to
carry on in a dedicated fashion. The
worst enemies of the Communist Party
can never deny that here at least
are such people; here are people who
live a dedicated life, who may be
wrong-headed from time to time, who
may not always understand the pulse
of the people but who at the same
time having made up their minds to
serve the people do nothing else in this
life, as long as they live. Inspite of
that we find this kind of thing going
on; in spite of that we find this kind
of lecislation being put on the anvil;
in spite of that we find the Govern-
men trying to take more and more
power in its own hands Who is it
going to be used against? I am not
going to speculate. We may be the
first victims. I do not know what the
Government policy is likely to be.
They may push us out of the picture
as far as political life is concerned.
But surely if Government goes on in
this way, we shail not be the only
victims, The victims will increase and
other people would also get it. What
will happen to the determination of
our people? Why do we take such
risks? Why are we deranging the
minds of our people in this fashion?
Why do we distract them and bring in
these absolutely irrelevant quasi-
political considerations? Why is there
so much distrust on the part of the
Government as far as the people of
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this country are concerned? Cannot
Government feel all over the country
there is this determination and that
determination is necessarily voiced by
whoever is there? What is wrong in
that? Is it not a fact of life today?
That is the real fact of life, But
Government does not realise it. I do
hope that at least in this House re-
flections would not be made on one
another's patriotism. Let us come
to blows; let us have controversies but
let us not blackguard each 'other aad
behave in that fashion. Let us not
cast doubts on each other’s bona fides
and let us not question each other’s
patriotism. I know there are people
on the Congress side with whom I have
very vivid differences and for many
of whom I know I have great respect.

It would never occur to me to ques-
tion their patriotic bona fides. I
know it is cheap and easy to smear at
commun:sts and say they are not
patriotic. But please, for heaven’'s
sake, let not that sort of exchange be
made in this House and let not that
feeling be propagated in the country
because there is no gquestion about it;
there is no question at all about the
pairiotism of our people, all sections
of our people. There cannot be any
guestion about the determination. It
is reflected in the decision of the
Communist Party.

It may be said that the Communist
Party was so late in finding out what
should be done. I am not going to
delve into past history. 1 know even
the Prime Minister has been upbraid-
ed by peanle for having followed a
certain  course of action in  inter-
national relations for years and years.
I know of people on the Congress side
who have been to China and  other
places personally—I have never been
to China—and who have said warmer
things about the People's Republic of
China than we have ever done. Is it
easy to understand the complicated
world in which we live today? Is it
quite so easy to pontificate and to im-
agine that one is always right? How
is iiL possible for the communist move-
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ment in a country like India to find
out all the ins and outs of things?
Even today we do not know, Govern-
ment does not know, nobody seems to
know the motivation; you find a lot
of speculation all over the place but
you tell us: you were so late in finding
out what should be done and therefore
you cannot be trusted. We have put
our cards all the time on the Table
of this House. This is not the first
time that 1 am speaking in this House
on the India-China border issue; so
muny times I have spoken. I remem-
ber two years ago I have used these
words: trust in  negotiations and
possibility of peace but keep  your
powder dry. This is the kind of ex-
pression  which I have used and
honest Members of the House, some
of them will remember, because after
all it was a picturesque way of putting
u thing. I have said that 1 do not
wunt to go into details. Here is an
attack made on us, on the eve of
Parliament passing the Defence  of
India Bill. There is an atlack made
on the principal group in the Opposi-
tion in this House, on the second most
important political party in this
country on the basis of dubious
attacks made in bad taste against the
patriotic bona fides of the Com-
munist Party and only in view of that
certain steps have been taken. I do
not know what is in the minds of the
Government. Ewven the devil does
not know what is in the mind of man.
I cannot hope to assess what the
Government really proposes to do.
But some things have happened this
morning even, which have upset so
many calculations which seem to sug-
gest that the Government does not
wish to follow in the wake of what
the Prime Minister himself suggested
the other day, that Government does
not wish to implement what the Prime
Minister himself proposed the other
day, namely; the utilisation of the
unity of the Communist Party with
the rest of the country over this
effort. It suggests that Government
proposes {n take into its hands certain
powers and very likely they are liable «
to be abused, Therefore, 1 feel
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attention should
provisions of

that wvery careful
be given to the
the .aw. Since we are so fond
of quoting British precedents, 1
shall quote to you what ] have quoted
before, namely, Lord Atkin's saying
that even in the clash of arms the laws
are not silent. Let not the laws be
covered over by emergency provisions
of a sort which would give an
overall authoritarian strength to
the Government of India. We
want the Government to proceed
to the tasks of national defence with
all the vigour at its disposal; the
country will give it to the Govern-
ment with tremendous enthusiasm,
but I do not wish that abuses take
place, and abuses have already been
suggested by the actions taken by
the Government and that is why I
have my misgivings about this Bill
as presently formulated.

Shri A. P, Jain (Tumkur): Mr.
Deputy-Speaker, Sir, I have heard
with rapt attention the speech made
by my hon. friend Shri H, N. Muker-
jee. It appears that he has been so
much upset by something which has
happened this morning that he must
have completely forgotten what is
happening on the borders of India. He
serms to think that this js an ordinary
measure brought under ordinary cir-
cumstances and that there is nothing
special about it. We are fighting a
relentless enemy. My hon. friend
Shri D, C. Sharma has rightly said
that neither Hitler nor Mussolini was
so cruel, so relentless nor were they
so powerful as Mao. Mao combines in
himself the cruelty of Chengiz Khan
and has a bigger force than Chengiz
Khan's hordes. Part of our territory
today is in their hands and therefore
this Bill must be considered in the
background of the circumstances, the
great danger and the peril to our
motherland, and not as an ordinary
picce of legislation.

Shri H. N. Mukerjee has said that
this Bill exhibits disregard for the
feelings of the people, the trust of the
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people. The Soviet Union had fought
in the second world war, I do not
know what laws were passed by them
in the nature of the Defence of India
Bill or of any other kind, but I have
read some literature of the Soviet
Union during the second world war:
things which are almost inconceivable
had to be done during the time of the
emergency of war. War calls for
special  circumstances and special
measures, I am not one of those who
would say that this is an ordinary
Bill or that it protects the normal pro-
cedure of the democracy as it exists,
but I would certainly say that this is
a Bill which has been necessitated by
the invasion of our border-land and
it is a Bill which is totally justified in
the circumstances.

We have to forgo some of our free-
doms. When the emergency procla-
mation was made, it suspended part
‘of the Constitution. Article 19 of the

onstitution on which we lay great
falue. which secures to us, the citi-
‘zens of India, some fundamental free-
/ doms, the freedom of speech, free-
" dom to assemble, freedom to associate,

. freedom to travel, freedom to hold

property, has been practically sus-
pended. Again, the President has
been given the power to suspend the
enforcement of all the fundamental
rights. He has not issued any orders
in that respect, and that by itself
shows that the Government is very
careful that only so much should be
done as is absolutely necessary for
the defence of India.

The proclamation of emergency was
accepted by all sections of the people,
and unanimously, in this House, it
was acclaimed. The Bill which we
are o lscussing today is a corollary of
that proclamation of emergency. So,
we have to look at it in that light. I
do not really understand what Shri
H. N, Mukerjee means when he says
that the Bill is after the pattern of
the Defence of India Act passed by the
Britishers. Of course, it is, and it has
been patterned on what the Britishers
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did during the second world war.
But what is wrong about it? He can
as well quote Lord Atkins, but when
we repeat certain provisions of the
Defence of India Act, is it something
ginful? Certain things have been done
under emergency by different coun-
tries and we are doing it on that pat-
tern. I do not think that there is
anything wrong about the Bil! as has
been framed.

Shri H. N. Mukerjee again said
something about his party. I am not
one of those who would dub the com-
munist party as traitors or that they
are not patriots; while I apprecial:
the resolution which has been passed
by the comunist party, at the same
time, Shri H. N. Mukerjee cannot hold
guarantee for every member of the
communist party. Ewven in the Soviet
Union  there are two schools of
thought: one school of thcught follows
Khrushchev and another school of
thought follows Stalin and have
greater sympathy towards Mao. In
the Indian communist party too,
there are men who have thrown
their lot with the nationalist
feelings, who are prepared to support
the war effort, but there are also men
who are doing things which do not
eontribute o the war ecffort. This is
not a question of dealing with parties.
It is a question of dealing with per-
sons, and those who cither hinder the
war cffort or do anything which en-
dangers the defence of India wil] have
to be dealt with under the law, whe-
ther it is to the liking of any person
or not, whether it is to the liking of
any party or not. India is greater
than party; it is greater than indivi-
duals. Our motherland today is in
imminent danger, and we shall be wil-
ling to sacrifice some of the liberties,
some of the rights, some of the fun-
damental rights which we love and
cherish, for the good of the country.

I said this Bi'l is a corollary which
follows from the proclamation of the
emergency. The pith and substance
of this Bill is contained in clause 3.

2189 (Ai) LSD—é.
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The Central Government has been
given the power to frame rules for
the defence of India, for the civil de-
fence, public safety, ete., etc. Normal-
ly, thes~ things should have come be-
fore Parliament and as a sovereign
body we should enact these rules, In
the emergency, when new conditions
arise from time to time, we cannol
continue to follow the prolonged pro-
cedure.  Therefore, these powers
should be given to the executive. I
have no doubt that they will be used
very cautiously and carefully. If
this emergency it is fully justifiable
that such power should have been
given, i

Sub-clause (1) of clause 3 provides
for the gencral delegation of powers.
There is mention of about 55 items
in regard to which the Government
can frame rules. Some hon. Mem-
bers of this House have given some
amendments to the detailed provi-
sicns of clause 2, T do not think that
thy will help anybody because sub-
cause (1) of clause 3 gives absolute
powers to the Government to frame
rules for securing the defence of
india, civil defence, public  safety,
ihe maintenance of public order and
the efficient conduct of military ope-
rations, or for maintaining supplies
and services ecssential to the life of
the community. Sub-clause (2) is
not exhaustive; it is illustrative; and
the Government will have power to
frame many more rules under sub-
clause (1) ang in fact,"it will help
them to make many more rules under
it. The rule-making power vests
Government with great authority. It
can prescribe that certain offences
will be punishable with imprisonment
which may extend to seven years and
with fine, or with both.

Clause 5 provides for enhanced
penalties in cases where anybody
assists any country committing ex-
ternal aggression against India.

I know that all this means the
suspension of the normal democratie
procedure. But we do it willingly;.
we do it willingly with a view to
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strengthen and to establish our liber-
ty and our fundamental rights for
all times to come, Because, unless
we win this war against a relentless
enemy, all our liberties will be
crushed. Therefore the first consi-
deration before us is to win this war
by whatever means it is possible,
and therefore we have to relinquish
some of the rights which we cherish.

Another important part of this Bill
is the establishment of civil defence
services. War is fought on two fronts.
The main front is the enemy front.
But the maintenance of essential ser-
vices, the maintenance of peace and
tranquillity, the maintenance of the
morale of the people is as important
as fighting on the border. Because,
unless the country is peaceful, unless
the country is putting in all the
necesssary efforts, the soldier on the
front cannot fight. Therefore 1
attach great importance to the civil
defence services, and I do- hope that
they will be organised, and organised
on a massive scale, and soon., The
Bill provides a skeleton and many
more things will have to be provided
by the rules. But it is of the utmost
importance that the civil defence
services must be organised on a
large-scale and soon.

Chapter IV deals with special tri-
bunals. Special tribunals are not
unknown {o law, and particularly in
an emergency of the type which we
have. I have seen some of the
amendments of which Mr, Datar has
given notice and which provide that
at least one person who is qualified
for appointment as a judge of a High
Court will be on the tribunal. T
think that is a great improvement.

He has also piven notice of certain
other amendments which make the
nrovision ahout appeal a little more
liberal. T think that there is a little
incongruity hetween the provision in
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clause 15 and the provision in clause
18. Because, clause 15 says:

“Save in cases of trials of
offences punishable with death or
imprisonment for life, it shall not
be necessary in any trial for a
Special Tribunal to take down
the evidence at length in writ-
ing."

Now, according to another amend-
meni of which Mr. Datar has given
notice, offences in which the punish-
ment exceeds five wyears would be
appealable. In an appeal the mat-
ters are decided only on the basis of
recorded evidence. And 1 feel that
if an appeal is provided in cases
where the conviction is for more
than five years, in that case, if the
cvidence is not fully recorded the
appellant would be under a disadvan-
tage. And I would like the Law
Minister to look into it whether the
two periods, that is the period in
clause 15 and the period in clause
18, should not be the same.

Chapter V is a very important
chapter. It is a new chapter. Wars
are fought not only with arms, but
they are fought with maintaining the
economy and increasing the produc-
tion. This chapter provides that cer-
tain important establishments and in-
dustries could be declared as of na=-
tional importance, and it also pro-
vides for the establishment of a na-
tional service tribunal. All the tech-
nical persons in India will be put
under an obligation to undertake em-
ployment in national service. This is
something very important, and it will
help the war effort a great deal.

There are certain other provisions
which are verv important but about
which T would not like to say any-
thing at this stapc.

Tn ennclusion T wonld like to sav
this  We are todav foregoing some
of our liberties, some of the normal
procedures known {n democracy. But
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we are doing it willingly, we are
doing it knowingly, and we are
doing it with pleasure. Because, we
have to fight this war, and this war
will require total sacrifice from us,
sacrifice of many things Therefore,
I give my full support to this Bill.

Shri A, S. Saigal (Janjgir): Mr.
Deputy-Speaker, Sir, we now accept
that our nation is engaged on the
defensive position against Chinese
aggression. It must be made clear
to every Indian citizen that we are
fighting to secure our Independence,
in other words, for freedom and life
of democratic India, Asia and the
whole world.

Now, what is war? War is not
something that is fought only by the
uniformed soldiers. In modern war
there is no difference between a uni-
formed soldier and any other citizen.
Every citizen—man or women—is a
soldier.

War again is an isoceles triangle. ...

Shri Lahri Singh (Rohtak): May I
submit, Sir, that this practice of read-
ing papers should be strictly prohibi-
ted. If it is one or two lines it is all
right, but everybody comes with a
written speech and reads it That
should be prohibited. That is not the
practice here.

Shri Sonavane (Pandharpur): He is
only referring to his notes,

Shri A, S. Saigal: I may submit to
you, Sir, that when the motion was
made by our Prime Minister, the
Speaker allowed the Members to
consult their notes freely and fre-
quently. I was not here at that time.
I was away on hearing about the
death of my brother. Sn I am speak-
ing on that poini; otherwise I would
not have done it. But getting this
chanee T want that T should be per-
mitted to go through it.

Some Hon, Members: Yes, yes.
Mr. Deputy-Speaker: The hon.

Member may consult his notes as
many times as he likes.
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Shri A, S. Saigal: War, again, is an
isoceles triangle, one side being the
Armed Forces, the other the “Pro-
duction” and the base “Civilian
morale and determination.” Our De-
fence Ministry and Chiefs of Staff
are competent to look after their one
side of the triangle. The Cabinet and
the Ministry of Production are com-
petent to look after the other side,
that is Production. We, as Members
of Parliament who are not directly
concerned with the executive Gov-
ernment, are primarily responsible
for the “base” which again is most
important, that is “civilian morale”.
It is high at present and our duty is
to keep it high and make it go higher,
and raise it to the highest possible
peak until our plenipotentiaries sign
the peace treaty at Peking on our
terms. .

One of the most essential things is
to hold the price line. I am not happy
about it. I am quoting from gstate-
ments of a document in front of me.
This gives the index in respect of
food articles month by month. It
was 119-6, 119-2, 122-1 1260, 1267,
and 1329, on 3-3-62, 7-4-62, 5-5-62,
2-6-82, T-T7-62 and 4-8-82 respectively.
It is seen from the above that the
index in respect of food articles has
risen from 1182 in April to 1267 in
July and 1329 in August. Thus,
therp appears to be a steady rise in
respect of ‘Food Articles’ since March
this year. It also says:

“In the Government Press Note
dated August 28, 1962 this is at-
tributed to increase in the price
of rice, milk, ghee, fish and sugar.
‘Fish and Meat' accounts for
only 17 units out of 504 in the
‘Food Articles’ index.”

I have an appeal to my brothers,
Members of Parliament. I have read
an appral to Members of Parliament
and I fully agree with it. I will read
it out:

“The people from onc end of -
the country to the other have
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expressed their full faith in the
leadership of Shri Nehru. So the
duty is cast upon you of streng-
thening the national leader's
hands and avoiding any word or
action which even to the smallest
extent will weaken him. In
other words, we deem it our
duty to tell you that the vital
debate in Parliament on the Bill
should not be allowed to provide
an occasion for recrimination,
mud-slinging, pettiness.”

To keep the morale up, we must
prevent sabotage. I am reading out
an extract from a paper and 1 re-
quest that it should be investigated
immediately. I am quoting from the
Current dated 17th November, 1962:

“An abortive attempt has been
made during thke last fortnight to
derail a train carrying military
personnel and supplies to the
NEFA front. This is beiieved to
be work of saboteurs and fifth
columnists in this area and their
aim obviously has been to disrupt
India's military supplies and re-
inforcements reaching the NEFA
region The attempt was made on
the Tejpur-Rangiya section of the
N.E. Railway.”

I hope the Minister will make en-
quiries and find ou* how far thesc
facts are correct.

Now, the question is, what should
be done. 1 suggest *hat the following
steps be taken. All stockists, big and
small, of food throughout the country
should declare their stocks and prices.
Citizens committee should be formed
in each ward to see that prices
are not raised. The profit allowed to
any businessman should not exceed
Rs, 1000 per month per family. I do
not say that Rs, 1000 should be allow-
ed for every one, but that is the maxi-
mum. No government seryant should
draw g salary more than Rs. 1000.
This shoiuld not affect their pensions,
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and amounts above 'hat saiary should
go to the national defence. We, as
Members of Parliament, must volun-
tarily agree to meet for one week
every month foregoing our daily al-
lowance and conveyancz allowance.
Those of us who have no families at
Delhi should either give up our flats
or zhare them iwith other M.Ps. who
have no accommendation.

Shri Kashi Ram Gupta (Alwar): On
a4 poing of order, Sir. The hon. Mem-
ber is making paints which are not at
all relevant. He says ihe salary
should not excewd Rs, 1000, ete. That
inas nothing to dn with tne Defence
of India Bill.

Mr. Deputy-Speaker: He is making

s0me suggestions to Government.

Shri A. 8. Saigal: These are some
suggestions which I am making for
the consideration of Goverament.

Wt T pETER (FAT) : famar-
AT | AT AgeEq fm s @ g fr
TH R AT QAT W1 F AT AET A
FA farf3 o oY ? fam g @
qTAT SWARAT F  aTe H T Ay
FrET Aifg F9 @Y g, I A A W
WeT ¥ AR H AT gwT A are
AifT a7 wWr g :

JUAN WERT ;W fgE W oA
g 8§ |

! TETETy A ¢ A AgT 9T AR
g o e 7 wwaAr Ao

Shri A. §. Saigal: All accommoda-
tion thus releascd should he hunded
over to the Defence Ministry All
recruitment to Government service
and civilian services should be stop-
ped. Future recruitment should be
made strictly from those who have
rendered war  service. We  should
make it clear to our pecple that war
front is not merely streiched fiom
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Ladakh to NEFA, bu' is in every city,
village or home.

I do not believe 'hat China has
attacked us only to get their McMahon
line. I believe they have attacked us
to conquer and subjugate India. This
is a war for our existence and for our
most precious freedom and must be
fought by every man, woman and
child until, as I have said earlier, our
plenipotentiaries cign the peace treaty
at Peking on our terms.

Regarding many of our colleagues
who are trying to turn overnight from
friends of China to Indian democrats,
1 believe that is more due to fear for
their existence from public anger than
due to change of heart, their {ears
being crocedile tears.

1 pay my tribute tu our gallant
jawans, of course, including all the
officers. They have fought against
vverwhelming odds; they are fighuing
brilliantly and sna!l fight on until the
peace treaty is signred. I pay my
tribute to all the civilians. I pay my
tribute to the gallant airnien, parti-
cularly our civilian airmen, who, out
of uniform-and under the protection
of uniform, are fighting gallantly by
the side of their air frrce brothers.
It may not be known to al! of u, here
that volunteer pilets of the IAC are
flying on the most dangerous supply-
dropping missions. Dilots of Kalingas
are serving the Assam Rifles in the
advance posts, actually fighting, Pilots
of the other three private airlines are
working side by side with the IAC
and the airforce men from Tezpur. I
am mentioning this, as several of our
colleagues, particuiarly the erstwhile
friends of China, have cast most filthy
and false allegaticns against them in
this House.

I pay my tribute to tne railway-
men, road transpor! men and every-
one of my brothers who are maintain-
ing our lines of transportation in for-
warding areas. We cannot single
them out for decoration. ] salute them
as true sons of Mother India.
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Lastly, I quote our Great Guru
Govind Singhji. When his two sons
had lost their lives in the battlefleld
and the younger two bricked in a
wall, Mata Sahib Deva asked Guru
Sahib in a Diwan:

“Where are our four sons?"

Guruji replied.

" AT & 9 § A fad g7 W,
FTT T Y FT AT A Sy v go<

On another occasion he is believed to
have said:

“I am very happy that I am no
more in debt to the Almightly
—I have repaid His debt ie. four
sons.”

His countrymen should follow his
example.

Shri Lahri Singh: Sir, I rigse on a
point of order. There must be some
relevance to the Bill. We are not bhere
to hear sermons.

Shri A, S. Saigal: I quote for my
counirymen in the various parts of
the nation to remember.....,

Mr. Deputy-Speaker: Order, order.

Shri A, 5. Saigal:....this at this
critical time and take the pledge to
throw the Chinese back.

Mr. Deputy-Speaker: Order, order.
The hon. Member must sit down when
I call him to order. Some point of
order has been raised, and he is going
on with his speech,

Shri Lahri Singh: Sir, the speech
must be relevant to the Bill. His
speech is not at all relevant to the
Bill. It is a sermon that he is read-
ing. We have pointed it cut so many
times,

Mr. Deputy-Speaker: HHe is only
giving some quotations. The hon. +
Member must try to conclude now.
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Shri A. S. Saigal: Sir, our nolicy
is based on satya and ahimsa. I am
confident, victory is ours as we believe,
speak, write and act on satya. Thus,
Satya Meva Jayate.

Sir, T support the Bill.

5t go fa Wiy (wmm)
IITEA HEIRA, AW A9 5 TH W F
FIT BAAT § W@ @, § FA I §
fF fegem & fom 23 & @ &g
T w4 qF WA JET FT W W@,
HIAT TTH A AL AT ST F BT &Y g
g 3a8 qu fear, s gg o gEre
TAT & 37 H gAT A gl A
@ AR A, afew g S
g ¥ gasr urr fam @ AR
TR 2T & 9T gAAT T femr
A F FF IA AT 99 ¥ gAT
w fag "%z o agew &1 oA
FT WT & 397 g% WX THEAT WEE
AR W F A w74 " 9
I UF T TR §RET § 1 4g
oF Er T g 7 frm ox fase w0
Ffad ma oI AR e 1 A ¥
Tg faT g aF av 41 #fea s fagsh
Ro ATOE ¥ TEA AT TAEqIAI F
TR & g7 fw g9 & g9 F9@ 9,
I GHETAT A @Y= w1 AT OgET
gfezstor a1 Iad A= 90 W@ AT
mr g 5 o &1 GFmr ad & o=
TR F ATH FT FEET IH FAET F
& Wt foF wror gwT A #

Star 9 gare @7 fafqee aga R
T fad #1 $EI=g@ F §C wEr 41
f& otgt a® gare fearma) #7 &, 9a%
FRT TF AT AT gA Faar § A
fm T 997 @1 3 1| T IF wEA=
fearsfes o agfa &1 gar § 39%
" oRET §g UAT a1 gl g fad Fe
ga faq amal o aweaml 9 fa=e
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73 ¥ ag aga 0 ol 9 O a0
¥ FodfY § 1 39 737 W g e A
F1 go fawaar 9=y § a1 397 TH
FIAT ag N QAT ar § 1 g
TTfee g =9 I & | WS qraegw
¢ v a7 ofagq @1 a0ifs S0 @t
FITAT IAATT X 9H FEL gER
AT q3ar g | wfwa fo B 7 avm-
gt 8, o 2t ¥ seae AeY g
St o O STEHY BT a1 OF 91 ) gHea
g1t &, gt gg aQF A AT AT
gafag gaam d@q § wmm g fa gt
93 amATmar &, ferr=far &, agr =it
o9 gtar 2 98 frad S A g @
IFAT FAT & 7 feArHAY F1 AR AT
& IAF 30 FaT | @ X 39 At
F 3T & AT FA | gA TR AT g
Far fF gATL 3 & FIC OF 7 § gAAT
g T AT 39 g A gH AT g%
a® FAgTET A4, d1 g7 F1 98 qEA
9T F97L AT 727 f St femrwar #v
Hrar J1ar adE T 8, $ e e
TGO AT 8, ATUR AG IAH! TIAS
FI AEAFAFAT 2 1 AT T4 HTITEEAr
F ATIT T ZT g W AGT &
FHAT F w3 qfvada amar @ g
Tq T3AFT F7 a4 W1 & fAg AGF
afes wva &1 a1 grar &, 1 fawa-
fed 8, 3T%T a97q w@q & fod A A
feafy @ gasr 9% a<g @ aUEAT w9
& fad, 39 avg %1 faa @ of@arge
F wea Uy far mar 1 o faw faw
W 41 F1 q99 faum & @y go agt
T g fF fam g & fa 3t &
ezt fegzexfag g, aemEr & S
f& 17 F w2 g, @1 FIW Jedr g
2 34! T ¥ weAl gEEdr ® gAML
& folt gw oY Fun ol I5T qH |

g % TF 19 FT 9919 ¢ 5 59
&L F7 fae gard 3 F T A,
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¥ Fga Avean g f ower g9 we-
F1A F WY, 0¥ O1F 97 qafy 9w
e 7, fraeY SRt 1 I W wwn
a1, g9 ®1 A a3 uan fear @, a®
fae omar 71 8 | S AT EHR
i gom & @M 9@ w8
T AR He® & HRC qIasT &
FAT FAd @ W A gHTL HifAw
FfqFTe TFIT RETHIA A Fifee-
Zq7A F ww fag g § 9 @al ®
AT g7 §F AN AT § I W
TET FFT g gL W g FE
AT TE J1 TF LA FT LI AGN FL g
HrT gar 2@ w1 v fearrdt & ad
¥ T FT WL @, AT A B Awa
2 | zafag w3t 9% =@ fa= 77 #a-
AT w1 g4 §, TR G #
HAAE A5 @1 AFAT & | WA TH &1 A
weger Aradar g f& gw o ot w1
area gFr =ifed ®T SaE gw A
el § T7 AT & TR #LfF 99
| ®IE QT A 2 | 99 Saau F1
W T & foq &Y ag fao «mar v g
o afearde & ww gegga fear
mr & 1 el & @ faw @ afew
awd Fr |

afew g 39 faw a1 gfas wwda
FIAT § AGT AT AT ST ® A7 TH
e & @Ay # ol OF aw FgAr
HYAT Fdeq AwEAr g | gAre faddr
@l & &1 AW Wad 7 3§ awg w0
wE 9ot g f& w ww faw &
TG 7 fEar Avd | a8 |eaTEaT St
aF F & | AT ATy aFq H GHET T
fidwm g, g 97 mane e A
& WeRM, a7 WA AT d9q dqEEa |
afe & ez § A 3@ §
f§ Wi &« fadY o=l &1 99 g,
69 99 weHl O g1 W E, A9 & a9
ATRHT UF T & 99 @ € | 99
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9 WEH 0F TR FX A% g R @
W AT G F I AL F q9 &,
T2 I N g7 wA @, M A
fagr 35 Faa g, =12 fdt s
WTEATH ¥ I AqAT arEF FY qiar
gY, 79 gFwa 1 oY &1 ¢ fF ag fadniy
& FT wEEl AT fEEr A F%
T 20, &9 faw & W o wfaw
g, o1 @ a0F §, ST OF A
TF & e 7 F2 e g ¥
fad7 aoit 91 a1 3w 3 F WA @A
T wRfedt @ aF g1 fF gt sEer
TERATr geEdl &1, fE w2, e
& fa% gmr =1fed 41 9gi ST T™Wa
TEAHT B @I | 98 OF Ay arq &
forms at 7 &1 9 9% & 1 9T &
f St gAY geEE & 98 3E 9T AN
FUT Y v & | & OFEET U A
oF gia< &1 garen feur fomd fF
a1 aifedt &1 fas fear mar ar, wwiq
e el WIT SAEY &1 | SEE)
F99 &3 ¥ agre fFam a1 | 57 91
& gam & @i aF M7 daw q7r
gET & 1 ¥ dgaT @ fF gEd an
¥ & agW a@R #F avs § & fa
a1l fF o 39 a@ 1 w1 gFen
T &1 I9F qTY I HE Y
T W | 9= FE TEhHe F 3O
femam &7 WA g AT Sar g ar
IuH Y JgE® FT G4 TG @ I |
st JgE &) FW A F g E
99 ZH Fed & % 59 F §9 "Wt q¢
FX F 19 SATAEIT & 19 WA
ga=dl &, &1 ol v 'R &1 A g,
aei oo off FgE &1 9 ¥ | ger we
FWEFTE 1T & a7 gH W AW
wAFAE | 2w gg fa afw &
g &4, fa=r ot #v a@ &% ) ;@
wmWwaT e, v e E
ared # Age qa €, faw avE ¥ wiuw
arar dgTe ¥, THY ave ¥ @l e
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[5i 7o fo Y]

AT a0 v qrd dare € 0 T Ay @
T A gq@ FAA 3, IS AT @
T, @Y AU WANZT AAT F, AT
| @t FoqAT &7 fAawr a9w A
O A qfedt &4 €, UF g
frar @ o st gEAE 39 afaEse &
ggy faq @mar 91 3% Tg ¥ oF
Mg F A g ag &1 & 99 39
¥ omg § AR W= e gETA THM
! & uF 39 9w ¥ I A e
AT I a9 aF gH A7 A ART 47, 39
NG qF AT gART WEAT g, ST FATA
Afae &, ag fasga 0 A2 @
W1 3F AT &1 AT T T T O AT
T8 HYEIT A W FT AT AT
dT &

15 hrs.

ST G aF FAT ATHAT FT FaTT
¢, W F 7@ faw ¥ 9 g A g e
arat w1 fok F7 w13 71 qH A fEar
W G HT FIC STASE] & g
q AT A0 | F4T F &7 wred g
frar, gw fewrddr & amfeag qdmi
# 99 @ 4 | g99 577 fadq fagry
] W@ 7 HR T fAgeT F A o)
OUAT ®TQ FUFA qA4T V2 § | 58F
T FAA §g TEfaUl &1 | §7 and
AT a6 & "AT W@ g% fi fomer
TEH W W A &g w9 U
o {59 aog & w9 g 39 gRY
q1ET gIET &1 Hg TAAT 937 | I8 FEEey
¥ & fadza F @vgm froany d@are
&1 tfog aamar ¥ fE fedr e &
fera ofy dfaw aifar @0 gt e 2
T H A AG FT IowE § A9 @
ug N 3w F oA 2 T R aga
e fean stmar § 1 At 72 oF oA

AT q@@ WS 99 ¢ fF g
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T @YW A1Fd agAT AT arfEd, Wi Sak

arr #r oA fagra o sWa @,
T B9 99 fagmt & mmam aw e
A wré arf & Arq A, gr arfE-
W A W, T 3T a1 a1 F9
T 5H AT &7 WA F1 6 ardy gfn
wfgqr & AT 9T FEAy =rfEw | &
W1 @y wgEqr S ¢ A wfe
IUF WZTT F1 FH T F¢ | gATY Afw
wff @@ wifzr 1 fe7r SR gurd
BT FT AHT GV FT 7 FT AT g
AT AT GHEETA &I | TAT T U,
frr g1 waT fagrmat &1 o s T8
A EW FT S grEr AF 5 &Har |
afe =T o7 ew 9ud fF g v ar
whafas vealw F@r § A W@
g9 ¥ BT 916G F1 FH Far Sg
H B F awz F1 FH fHar amo a
FHT BT 21 a9 € AT g% ag 9
g & fad faaw gAr o7 Owar &
ST T &9 AT A TR 8

o ag wew fgd wmr ¥ O
qutAE gq ArEal &1 gfaar & i
9 W @E 30 & | g9 Al a9 g
FER T 47 fF g me @aa g wear
& at Faw aofesaE @ g1 awar 8, 7T
aifeam & @z & fad 1 gury am
AT, 97T 47 F: ACT Y T A AU
ag FIHN @A 1 A AT AT F g
AT AT FHE e wARA T TG
Iedig 72 fF g H77 gwAr £

ot W@ (frAR) ;. wOE €W
¥ g A IeE FTAT Afay 4F |

q‘}gu Fao aiad : a1 g ard=
¥ 7z guHl Ata A FAF FY TEAT TG
qY 5 g% gg 7E /uad 4 fF gw A
SqF mREt § A WrET Eh R
qAd JEE & ey W aNET g2
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1T guw1 g| feam & asar gom fe
AT wYAr wfE @

gfagra & faardt o7 317 1 517
g fF gare 290 & efgm # o5 gwg
TqT WTET 91 S&fs wEE 7 g8 A
faar qr f& @7 #r wifgd f+ ag 72 5

4F AT T, W AT TG
JEH TIOA TG |

o= AL 4977 § ¥R w1 fif7 F7 qrerea
wifed fear smo | g & AAAT qE
F7AT g ar gAY ureon &7 7g qfoorw
gar f& St gat W OF g 3T
437 & 2T § "rFAw go, 99 AT F
HTEAUT ¥ g9 WUAT T 4 7 A%
wT AR A TF AF | A K FO
=g g v frg® (3 el & g aeh
GYAT TR FT TR FT WA AEH AT
wTT AT R AfE g T A
gaTt ot ot fagra & & 99% A0 ¥
qF TRT |

W& 9% WiTTEwAad g9
2 A Fgw Wgw F gy @ I
qHS A ATA FIO R, AW qg A
fagra qater & AW @ar § faed
QT 9% FHTT WWE 98, ®fET oW
ATl ATE & T WA g oAt
Tgd | Tl A1 FrEAT T3 1 g
"o wfaam # aga & s o9 @
€ | AL g F7 1% T9d AAAd 7 Ao
W | 9T § dgd g g 6 g% a
FT 9T UF ANT AT & | WO IER!
&Y §HT IT GITAT 7T G1 qEET Tgar
¢, o ey f gw 1% g @
FarwidarFF I Mg Iw |

% faggeew 1 o & 1 W®
T A= A9 ¢ | WU A9 G
wYe & ot Tw fagT W | OF weafaal
F1 %I ¥ T fauy mr fms 760 @
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aifed a1 | aga & TgF A gAIL A
@ 4 WA ¥, 97 A 5 e §
FE d2T$ g AT AT IAS ITOT T
T A1 A AFY 9, W9 F FAET &
T o § anfew 710 # | 346 | 9y
dfromifrmimy T Em AN
97 difeat & g Ao ane e
3 o7 gw Ffzmi § 9z 00 | 77 A
ATT AT FHIVEL] F1 TG T2 & | gAY
T F1 6 F fod ae w qwy
ZgT Wifgd fF ag 97 wrgdy & 1 S
aTeHY |72 ATl qer fomr g, afew
o a7 O A F1 wAA @
& a1 sgwr wiw F faeErd & 97 93
TgqT Wfgh | ot feAnt e & S
FT 97 €IS ¥ T59 @7 ¢ IAR
frrge 7 fifse 2 & & &
§ g1 wrafager 05 1 91 femr
T & T 9T FT B H @y Ao
Al g A w et S9r @ S
feamr &7 99 @ gt a6
§ 3% 4 FTH AT T G0 W HH FT
gm0 fesfasm s g s

Shri Maniyangadan (Kottayam):
Mr, Deputy-Speaker, I risp to support
the Bill. This Biil is on!y a logical
consequence of the resolutions moved
by the Prime Minister on the Bth of
November and passed by us. We up-
hold the firm resolve of the people of
India to drive ouy the aggressors from
the sacred soil of India. We also up-
hold the proclamation of emergency
issued by the President. in a state of
emergency it is inevitable that some
of the peace-time freedoms must be
suspended. I am sure there will be
nobody in this House who will say
that this Bill is an unnecessary
measure at this time, It is not intend-
ed to be a permanent piece of legis=
lation, Its life is only for the period
of the emergency and for six months
thereafter. So, with the firm resolve
that we have made that all our efforts



3013 Defence

[Shri Maniyangadan]

will be directed towards the war effort
and to drive the aggressor; out of the
Indian soil, there is no question of
opposing this Bill or not giving the
Government all the powers necessary
for meeting any emergency. There is
no doubt that the people of India
will woluntarily do everything that
is needed to maintain the economic
and social stability and security of the
country.

In spite of the recent announcement
by the Chinese ihat they are going to
order cease-fire, mny subm.ssion is that
we should not slacken our war efiort.
China is now ruled by a s¢t of people
who have no respect or regard for
truth; they are the most unscrupulous
people who will stoop to anything.
Therefore, we cannot put any faith in
their declaration, The offer made by
them on the 24th October is not at
all different from the one ihey have
made recently. So, all our efforts must
be to expose the holliowness of their
present offer.

So, my submission is that we must
get ready for an all-out war. The
Chinese Government has become a
menace not only to India but to the
whole world. A situation must arise
i which the people of China should
be able to assert themselves. Then
only there will be peace in this part
of the world.

We cannot foresee what their ac-
tion will be in future and what all
measures they will adopt to  sup-
press and humiliate India. So, all
possible contingencies must be
thought of and effective measures
must be adopted to meet such conti-
gencies.

I do not propose to go into the
details of the Bill. It was suggested
here that there may be abuses of the
powers now vested in the Govern-
ment. But the present Government
is a government which respects free-
dom and the fundamental rights of
the people more than anybody else.
' Our Constitution gives all freedoms
but in the present emergency it has
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become necessary and  unavoidable
for us to curtail some of our free-
doms and vest in the Government
powers necessary to meet the emer-
gency. 1 do not think there will be
anybody either in this House or out-
side the House who will say that
it is not necessary. So, then the
question is whether there will be
any abuses. Of course, there is a
responsibility on the Government to
see that the powers are not abused
and I am sure, the present Govern-
ment would not do that.

A reference was made to certain
arrests that have been made. It was
also stated that the Communist Party
is being attacked and all that. In the
first place, there is no measure taken
against the Party as such. It is only
against certain individuals, As was
stated here, nobody in the Com-
munity Party can guarantee that
ull the Party members will be=
have properly, It is true that there
is a resolution. But their General

Seeretary, Shri EM.S. Namboodiripad, .

recently addressed a meeting at
Trivandrum. The“object of that meet-
ing was declared to be to condemn
the Chinese aggression, But in that
meeting he had nothing to say against
China or against the aggression
against India. He had nothing to say
about the border incidents. He had to
say much about the vested interests
in India, about British imperialism
and about American imperialism, He
had to say much about Shri Krishna
Menon, the former Defence Minister,
and against his resignation. These
were the things that he explained.
He was trying his best to demoralise
the people and to deviate their at-
tention from the present situation that
has arisen from the Chinese aggres-
sion. He wanted to bring out that
the present Government is now in-
fluenced by certain money-bags and
vested interests as also by America,
Britain and other Western countries.
The General Secretary of the Com-
munist Party who was expected to
explain their resolution ang to call
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the people including his followers to
rally round the Government, who was
expected to speak in terms of grati-
tude about the timely aid thal we are
getting’ from our friendly countries,
was condemning ur friends, the
Government and everything that is
happening in India,

Shrimati Yashoda Reddy (Kurnool):
That gentleman did not even support
the Party's resolution.

Shri Maniyangadan: He did not
mention anything at ali about that
resolution,

Again, in a Municipal Council in
Kerala where the Chairman is a
Communist, there was a resolution
condemning the Chinese agression.
The Congress Party brought one reso-
lution and the Communist Party
brough one resolution. The Chair-
man, who is a leading Communist
and who was a  Minister in
Kerala, overruled certain provisions
which said that the Communist
Government in China was an ex-
pansionist government. He could
not agree ot the fact that the Chine,
Government is expansionist.fﬁd#
they speak of their discipline! After
this resolution which, they say has
condemneqd the Chinese aggression and
has declared that China is expan-
sionist, why does this Communist
leader refuse to pass a resolution with
the words that China is expansionist?
I am not questioning their sincerity.
The Communist Party is wedded to
international Communism and their
object is to see that the whole world
comes under the Communist banner, I
do not think they will deny that.
For achieving that purpose they may
be prepared to make any sacrifice.
They may be prepared to do any-
thing for that, Their motto is: The
end justifies the means. They will
adopt any tactics for achieving their
objeet. It is in this background that
the Communist Party's declaration
and the Communist leaders' speeches
have to be looked into. This is a
time when the Government of India
can take no risks. I know, there are
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certain rumours spread in Kerala by
which people are doubting whether the
Chinese are right or the Government
of India is right. I do not want to
go into those detai.s, but this is a
fact. Innocent people are made to
believe that this MacMahon Line is
an old line which is not existing now,
that there is no line, that in the ter-
rain there it does not exist, that no-
body can show that line and so, the
Chinese must have come here and
should we not negotiate. This is the
kind of propaganda made among in-
nocent people,

I have heard the Communist leaders
speak, They had nothing to say
against the Chinese aggression. They
were critical of America for their
Cuba action and saying that this im-
perialist America was doing this or
that in Cuba, That is what they
speak of in meetings which are said to
have been called for condemning this
Chinese aggression. This is the at-
titude that they adopt. Under these
circumstances, my submission is that
the Government cannot take any risks
and all those people who are suspect-
¢d must definitely be put under arrest.
That is the only alternative. If they
are alowed to go about and spread
these false rumours and demoralise
the people, then we would not be so
successful in our war efforts as we
expect to be, This is what I have to
say about this,

My hon, friend, Shri Hiren
Mukerjee, said that the present Bill is
modelled 'on the pattern of the Defence
of India Act passed by the British
people, Did they object to that? I
would remind his that when Russia
joined the war against Germany they
were supporting that and were taking
shelter under that very same Act.
They were trying to sabotage the
people’s movement in India for free-
dom. It is that Party which says this.

Nobodjr knows what their tactics are.
Because they believe in “End justi-
fics the means”, they are prepared to
take to any means to achieve their
cnds and that end is the success of in-
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ternational Communism and the
spread of Communism throughout the
world.

What is the object 6f China? This
war is an ideological war, There is
no doubt about it. Is a war between
Communism, on the one hand, and
democracy, on the 'other. The people
and the Government of India are
trying their uttmost to maintain de-
mocracy and to see that democracy is
safe in India and in the world. It is
in such a war that the Communists
are pledged to this international
communism. They are well known
for their tactics. It is their own
tactics. If one person is arrested,
they say, it is abuse of power by the
Government.

I would submit, they make much of
the resolution. !How long did they
take to pass that resolution? Will a
loyal citizen of India hestitate to
condemn the Chinese aggression when
our own soldiers are shedding their
blood on the border? In passing that
resolution, it was reported that there
was & long discussion. So many
people were against that. Some of
them may have been for it. There
was a discussion. The wvery fact that
there was a discussion to ccndemn the
aggressor on India shows that they
are not very loyal to cur courtry.
My submission is, the vesting of
powers in the present Guvernment is
an absolute necessity in the present
circumstances and there is no escape
from that. As I said, it is only for
the period of the emergencv. Nabody
need be afraid that the fr.edoms con-
ferred by the Constitution are.gring
to be taken away. For the time b<ing,
in the state of emergency, people have
to accept it. By passing the Resolu-
tion moved by the Prime Minister
here in this House, this TTuuse has
agreed to the passing of (his Bill. I
support the Bill.

st Tro firo an¥T (7AT) @ IUT-
e WERW, §%9 % #mwe W fewnd
ors gfvggr fasr oo fear mar &, &
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IAE AWGT FAT F | qG FAT
g3 gaT g, F1E wFeHA War g, av
L Y BT W g E—UF I
v, g g dfaw, gEr w4,
72 & o g TTafees wee, gt O
g A1 ug dmm g ¢ fe oow gy
AT 3T FY FIEH, T AT gATY
afr &% & fog ore 73 §, @@ 2w
# graf aifer w7 sEer & R,
arfe gu wow dfa=t 1 afus & afas
TEEAT AR T9ET T T9 WK odt
feafg §a1 #7 7%, foed grdy &m
qUT T H WEA &1 69 |

Toma g fFwfam v ant &
g TF FET OF T8l ¢ g g
FUETHER EEH @ g ¢ | A0 T
¥gw @ fam & 570 a9 Goeried
weEd & fawam & e s §
w7 7gd & fF s faue & s 9
STAFATHT  |faFe gAA FqaT &1
fe & 97 #1 g7 AT FCT | SHIRAT
% g7 @ 0 wETHew %W &
fradew & fd g fawr weqa femm
mar g

qFHIG §56, NHEC GO, ¥ 99
AT H qCFT AT AR & I #
g faax ywe g 1SR T &
&1 &1 AT FE AT G T FC
wTE } | 7 g § 99 &Y & wv &
I qGA 3T A€ A1 WA I T
& WATE 31 9T | §9 FT H, ST qgT
1 FAAT FIAG HT T 6 Foredr & ?
TEd AT # FET ¢ 6 et qw
fomm sageene o 9T & 7 W@
"R qE e ot T o feeAr &
Jgl a% 49 #1 49 &, dweA ¥
g S wiT dfeq oY & afemees
TATAT | A TF qeAE F7 A9 g, A
g ari 9T gee §aerE gk, 99
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aT AT I 7, AWEY A4 A, A9T 3,
AAAT & UF PFT 4g AT Tl Wr
s fim gv @t 3 F = qfeq o
& arg &, ST weAr S & 99 8, A
twafsa s F ma € 1

! THIOAR . FAT I AT
wafed 2T & fF 3@ a7 fafadt gt
@ JEr 8, wower, e wfaww,
T o @ X 3 N § A
Teufy @F A7 I9F T4 BN &
AT T ST TAAS D T AR EATE

Iqremw w{ET . WET, WET |
AT dIEq FY A TEF F7AT A0Ed |
Shri S. N, Chaturvedi (Firozabrd):

The name of the President has also
been brought in this,

Mr, Deputy-Speaker: Tt is for me
to call him to order.

Shri S. N. Chaturvedi* The n:ime
of the President has beer brough! in
this. Tt should be expunrged.

Mr. Deputy-Speaker: [ will ser. 1T
there is anything objectionable it wiil
b expunged.

=t Tio Fmomviar:srs?a‘ﬁq?aﬁ-
HTer 77329 7 9 2, WY T 2@
grm fF 29 7 H——a A9 ¥ 39
& W, wgi & Tt enaerg 82— 7w
TE WTEHT &1, W1F 9 Tiawde # 2
T AE qew 2, 77 whaww 2 ¥ Az
i faane snd 57 A% g | H HE-
qar g fF sdar am 7 s W
gfyse 77 smam fen, @ S
saE gt Y " fedm  fafaee
T F off s & 3w qAE A
FTIAT Y | FULTHE 73T T WA
FAHY WA fa=re wFz Fw A fEy
X Y wettEAT F wv wfawre g
2 9 ewAFe F9 & qAAHz T P
/LT w3F I\ 97 IF qLIFTe #7T
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I fFar | #fe 2w wed & 5 s
aifaw 2 & at gw geC F ZeRA)
#, wgi WAz aifeefaw Wadraaw
g &, feelr ot af| #), IR @@
Tferariz & @R, % AR, 9
g A gaT 2 fF ae 3w & @@
T7E FT AT TGT FIA FT 4G FL
fF Zq & T 30 &, A7 57 FIfRE
A A w1 ZRfadfem awN
# qatdE AT 9 08T T @ i
Y of g afuysre =@ frar o @ fe
@ JTETT AT FOHTT AT Aifq ¥ faeg
geeH-geAr AV (Interruptions)
ZAT UF WAEICAF I § A TEH
Tga @t arfear & fom &1 w99 mow
far sFs 73 #1 QO AfewFT §
OF WATTIHF 29 T G4 TEr ASAT
7g & f& owar &' 39 fa=r 9% F9
F1 afuwre AT & 1 &7 W Er
o faet Fwafaes 79 & g, A1, fow
AYE g AT AT I3 FT T2 0T T7 T3
# gt a7 F4 F1 9y T faaan

®t AWEY ;. AALET FEAT &1 FAT
agf 9T qEAr e

it o it amEn - o Fwy Frm
f& garo oF gemaifaE 2w g oA
A9 &9 At & 5 oarr @ & Al
#t Fgfrl o Fegfae:s oEf o
afazarr 2, gwa wft W sfee
qrEt 1 4 771 fwar & 99 zafan
&7 Y Fear wan g f S A, TR
1, dar £, 91 fF FEY A g,
7g SEar v faar o oW dwe-
1 #, Fafs gg F @AW g, 1A
7o & Amg @ AT AT A &) g w
famr & f =07 =7 aTA 71 29 W7 AWH
f& fewiz qrEme et 7 fRaEr
dfrarfesm &

Frfrez a€r w7 £ fx
79 I 9T UF FLA & | W T AT L
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[=: <10 faro qmEa)
AT OF SATAAF 2 § | AR AW
a2 fea F1 wrewor g & 7 A w1—
FeIfter w7 1 1 ‘AT F W
“wrgfree” @ex ff ST EAT & ) T
freet %Y agfa =Y gt 5@ ware Ay
& & gue T &7 797 T qEow FF
97 qg7 feEm FEAT 08T & 1 gAfAy
qg w@rafas & fF Fwgfee gzeq
a1 Fefaee it qz, faasr o st
&y FrEwY §, GATY AAL AT | T 5
e FT 0 I94 qiq gAY 79 ¥ av2g
N wrEar Gar gy &, @Y 7y e
@It & |

FET oF WA g
faaer fax ex vF Fwafme oz &
foFa & | F WO AT T A TR
FAT gt § 5 g e w79 9w
g1 | 919 79 3 H e feweme gl
IA F AR T THLS g WL IR 0T
a7 wearg 9 fean, faad gra &
e ed 4 fr g ol 73 dfgae 3
Tawaa &, 9% g o g7 av 99 A8
&, 77 a5 f5 Ffwe 99 9@ °
TEE AW | KT A9 39 G Famw #
H oY #3771 971 fF 7z 9% & fF A9y
& THgfae §——39 a1 A
FF wAAE) & A7 g €07 & | 9
Zar g fF o= a9y fig-wae g,
a1 g FFgfaee SR § 9rEr | s
oTE | SR &g, EF §, AIEAT FT 06
q gZ ®TET WTAT 2, A VET A gEC
|ATZAT F1 TATAT 1T | §H I &1 ATEH
T fF T #T % 7 #@ FEr o
&1 | T Y A9 § S 0T 3EREE
or$ g, g AT 9T |1 FT a7 w0
AT AEF 2 | IAF 919 qrE ER
AT 3fF 97 a8 097 FeA E, wrr #
= afe a7 grr e § fE TR &
T 9% 597 T 2 6T 497 a9 AF
2 f& w@Es a2 iy | mrue
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g 3 s 3w W S
Foal wed & B g sF AW A
I TATHIC BT ST FARHIA ST
qrF HTET 8, 98 Fer & war g 1 e
WY FAGHTT 3T &, GG EH AT AR A
farerelt & Sfrr fT et 1 qg frer
AT Y, A FT AR |

form @ Ferre § srra e @y
a1 %17 foad @ 99 F 9 g v
72 & f5 gw v Fr A WA, 9w
FT ITF FIT TN frw 7 avEE ?
F19 AT JWAT E ARAT § N IN
N & 14, I9 @9 § A9, 9
AN F AT AN qZ TgAT1 ¢ [0 A B
AT AT A0, 9T FF gHar g |
#19AT 9% FAAE &1 a6l ¢ | 98 FH-
fest Y ar T2 & 1 Y R A g,
a2 F15 FAT A Ay 491 T g, § '
frrar & ara & 1 faelY oY T & § &
&Y, farar F ara | Afrw g8 9% AWl
orar 2 fF #17 wg gar "1 9T e
7HA § "y & fr A 59 A< & w1
FH L, A A AT HEA F 1 F AL 99
qqq 9T, 39 e 97, 39 frdg
T ST A FIO E A ST sEEY
wiFmT & 2 f6 gw ifaat «1 fAers
a7 A0 AT T FF § F1E F9€ II
g% vad, g9 4fza ot & wma §
mfaliz & a7 & 3 & @7 &, afx-
WIEH & T 8, TU7 G & W 98N
¥ &Y AqmA @ o aew g 6 F
FT AT A 1 T IEA A
WA B, 2 wE AN TR @ awa
¥l omE mI AWT G wwarad Y
71 wa F AT T FmeeE f
T AT ZAY AN A3 g1 /FaT
A TEE. L

wY I aw aEew (TOEE)
T T7 97T T3 g0 & AR |
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ot o fito qrda’ gy T, I
9T 99T 9% g0 § | } FY a1 aEe
e oY g T T FEd £ | F AT
T O & at #9 F 7 wewa gy fam

T WEFATE |

fom oog g 2w &Y ww § fAg
ST FIN 98T @ g, faw a9 AW
97 §FT WA g7 &1 99 97 gH T
FT ArEGFAT I3AT § | UF 999 H g
o ot = i) A e asdT
g 1 g Zafaww wefagt & e
qEA, g WELT 99 IH ad &1 @
#1 fF gz oiT T & awg ¥ §9
I gV HSE F7 GF g, HIT ST
¥ o &, 595 gl naEe 0 e
¥ o a2 &, T a1 o fF
g gafew #1 gw TpHIA &1
Wt o E ok | afEa w o
TH 7 F7 g% a1 F 3 ¥ fenfeEy
®T @At A TrAEy &, THAT W 9
I WYET FIAT AT | gETE WA
fafaw &, =T ¥, IFT I ST A
qF, TEET W TAIHT I ERT
za faw & @17 ew w® afuww A=
TR & fF 20w Fi Faredr
HFUF F T @0 4 AT G AT d
ToEer 2 F fad g #r v
FAEANE, AT BT A% | gH Al
miiedt ®1 woAe § 4g w@aeEa o
™ & fr 3 o fa & wame ==
7, AT fAErearT & @ o
g @ 1 afFr e o 2fe-
2ifvae A €, ITHY AT § 2N &7
TEE TR A | AR @
97 #ifs & gray § S o0F T W
SHET THHYET 2, nd "D 97 9T i
TH LT g & | w0 A 61
T EETE WA Al & fasT T
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3 &, S IR A O @ A
Fifer #7 1 & H A IoEH & @
g § TR E H e w4 A A
93 | SEfw gaTT W Wer ¥ Semr
o R, T wefen feafa, gy
e TR gy wifgd | o o qe T
FF ¥ & 9t fF Tead) Gar @ &
% gy TRy ¥ amr T 4, 3 3
ZEY & | ST T T T AT g
T2 femm o =ifed | I THET "
T fear o wfed fr § fe oft
ST AT F1E T AT TS

R T T A G E
FHATE THT ITg 97 AT AT T EHET
§ ) =’ A qAfET T aE g
gh e @ € T a't O T w=ay
A7 ¥ A€ 9w A0 | W gH 9@t
F Aot A A7 FE W T ST @
wagel #1 FEd &, I S F
fF § SYET 92 77 F¢ ar Tl AT
WEFA T 7 dgd g9 0 O
far A geE fF S a 15 "rasmEar
& & T o few o, e aE &
qg® 79 [T 779 4, 97 € 7 F
o W, WA A W7 T ar &g
ar & g, s gw oY a1 avaaidy
g o A A A amadT g, W
AT F7 TTEIGE OF E7 &, GHET €A
AEETE & AR WA O 8, '@
AT F AOGT UF & | §C AT & qAgLd
FT UF WAS aAT T3, @ §ET F
wAgdl &1 WEEA 3 ae
FaThE T @ gAY EAmEHT 97 Ju
A g @9 ST 8 Wi 0§ WaET
07 T8 9F7 & A1 qcd F, SA fHE1 Ay
S+ I AT TEAET TG FAA T AT
T AEf IR

oY AT AT (W) ITe
g2y, Frafaer o #F ovE W1 EA-
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e i ad 21 & waar

g g R odmr 3 g sAefa i
Lud

IGTUH FTET { : TTET WET |

Wl To fito qreym : gTERET WE-
B, B0 W W gAAT @ fAA A
8T g 5 o2 e ¥ g gwm oW
AL AT 3T AT &7 WIETAT 2 & 06
fra wygfe A var & g § oA
WO #7772, I WA Y
¥ OnT 2 g ogw o 2@ W owmmeaew
AT 77T 799 & F15 F47 32T #JT
TG /T 3079 T § T4 9T K1 AGT
O g7 6 29 7 g4 Y syaedT
T AT 7@ A% B EET A@l 7
¥ @ad §77 e 917 gave 54 gaaAl
& AFATT TGTA | SidwT 42 T FE
% & 717 g AW § qHraen 7 2
9 34 TFT 29 Al T TEAT G oA
AT H97 3T WIAI H a4 A 50,
THA BT |

st qeTdt v T o R

FJATELN ANTT : WidT WTET TR
g9 faemn @ w7 a1 @A)

|t A . wT SEET A E-
fae &l &1 A 1 T® TAYEaOT 2
ar qE} 3T

sl RTIHITIR A . IIEGE HRIRA,
wgt ok 37 fa7 a7 AeAF 8, THA wrE
2 T T P awAr # froew oA
fow a7 =fem ot et o oA
EHAT § | AT KA1 I Aqq @ OH E,
IoAT T 70 oA faw F oA oA A
wraggEar § |
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freg 7o faer ¥ fo amat &1 amaw
Zl, 9 @ ad Iad @, a9 6 A
oy & o Sfem Y & @ sfem W=
& FFdT &, AT 39 97 qWA fFq 9
¥ Erm, TA wANT gy awaT & W E
w1 fagem feda wre $fear maz AWl
F 9WTT § FAT 4T IART AT AT
AR AT ¥ A fady wee A9
AET wIAT & | wFaAt F oqwm #§ o
T¥T7 ¥ 34 faw &7 owe ¥ oW #7 a9
AT oY o F FHemT WY gaTe AT
Zm Y &, T a7 A gw oA ¥

SIET AT ATHT WA F ATOAF
& 97 g3 37 T4 IAAE | T AF
TIFANAT T A1 ALE A=A & E,
A AZT I3 A a7 mT § 1 7 A
TAT Y 34 ar7 § "@wa g fF o7 A
T HAA ET AT AW F) A NEHH FA
Fi Aaa7 4\ faar s =feq e gav
faan<i ¥ &t 1 zamar 91 WrE Wi
ZTEWET W7 &, IEY TATET AT TRTE |
TH q7g & AML A1 727 HAT Afg@
o mF F99 A 3 T oa@ T
SFAT § | WA &1 Araen g R
7z fFg TmT B 2T AwAT 8 |

A% wfafas 7 amEr on7 13
ZadY am B avw o frAAy A g
faard & & q@ o 97 AT 2w A
¢, 3o faar zom § —

“the control eof agriculture (in-
riuding the cultivation of agricui=-
tural land and crops to v raised
therein) for the purpose cf increas-
the production and supr!y of food-
grains and other essential agricul-
tural products:”

afz sqraefer gfer & [ s
ar ot ofr /v areafawar £ S §
3 ag ama & o fedlw o
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ifear owe ¥ qga OHT Al w1 amAv
srom s @ aga WO awere 3
arelr g, @Y aga AT g Awar g |
s fFam &1 W g7 e 9o
& foo Searfga F< % § df a8 FMA
& afd & 7 *¢ g6 &, 9 fAg
JqFT AT G T & FT qAS
¥ a FvE ¥ 9@ ¥ afz gw sEt
dE &1 9@ AT AT FT a1 IAN
FEn fF 9 W T d°1 #¢ 6
WF TEA 47T A FL AT W IHA
tar Y frar &t IEET 3 ag &7 @
&1 awdr & ar feam w8 ST
WX T S AT F g &, fmmEl
F WeHT # W 799 &Y ava & 1 gafaw
Fragifar gfte & + a8 S 3gd
T g | FEfAw 4 gy "Eaw ol
faar g & &7 QAT Fr @ A FTF
T fod F90 @i & I g W
g1 =ifgq, 9% FT a9 & | Tg U
aaT faug & fa9 & art § 7 593 FwEt
grfgat & @t Fgm fF sfusar fFami
FANAN FARACE T
faae #¢ 1 7 @1 framl # ARl
F AT E | g9 &Y 19 78 qIHIC H
fore sgragTies T A€ g f ot O
HRHT &, 9% IO FIE I AR AQ
fF o woE 7 9_1 FOAR T FAA
Gor 7 F¢ | W T w0 g A
Wt foe oF wwesr o g wifed
forerd st AT AT K H A7 A9,
forll st T w=T BT 7 7 oW we
F werg faa® 7 99T #9919 |@v
AR T FF R E | T AT F IS
e 1 ¥, ug fedm 1 F19 A & W
3 o ft @a &1 WA 8 e
g

gad T W F TN WA §
W Y F mF (L) o
2169 (Ai) LS—T.
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ferar gar & i —

“preventing the spreading with-
out lawful authority or excuse of
false reports or the prosecution of
any purpose iikely to cause dis-
affection or alarm, or to prejudice
India’s relations with foreign
powers or to prejudice mainten-
ance of peaceful conditions in any
area or part ot India, or to pro-
mote feelings of ill-will, enmity
or hatred between different classes
of the people of India;”.

7g facger wEY §, TOH & 7w W )
aff gawr e § a4 &1 oA gl
AT wA g, SET 99 gW dmd §
ar g & fF fF g # ™ R
99 @gd  §9 fo% &6 & I
grft aifF s 7 @, WK
oy At ¥ s, fad fasg =e
wEA § A o w9 §, 9 g
q JEATET AT AF | T A A G
TR TG & 1 T T NETC WY g
FT AT IET 8 |

TAH OHT A o @ Y T g

“controlling the possession, use
or disposal of, or dealing in gold,
coin, bullion, bank notes, currency
noles securities or foreign ex-
change".

FrEA EYERE & W ald §

§ AT w7 ¥ gad g o W #
qF AT AT | W@l aF &% AW
oY & ket 1 @aver &, 9 CAT AT R
@ THg amw ifewr mae ¥ wvE faw
¥ TE @A g |

fFT znd TaET A4qr D o

“Prohibiting or regulating me«t-
ings, assemblies, fairs nnd pro-
cessions”,

T ¥ W 2, ot meA gw O W
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[ =t w1 T A ]
T § | safag sawr feda am $fem
Q¥ FT qgT A I FAT HEwqFwAT §
“Prohibiting «r regulat'ng meet-

ings, assemblies, fairs and pro-
cessions”.

gt NS Y 9@ gATE ag WA
gTAT dY §@ A9 BT df 1 HAA
gEwa @ Ot ag faa gEma 4@Y
qg YA T FY AL § 37 @I F1 @AY
9 | wT g @ Al ZEAA 8,
W g fegemm F owwefmn &
ufgs agt o § W AW adE
¥ w1 fagr o 5% § 1 A qTW
W a0+ ¥ g8 & wfuwr fag smaw
ar v fomgs @ g § 1 gafag
99 9g 99 9 2@q d WA § A e
wqw gar & fF fom mmw g faw
TAAT T IH AW q4g AET F/iAT T
fir gara 2w oF AR A 3, ag wAe
% @9 F Ag F TATH /W@ AGF |
WS S gATE ST & 9w &1 A
wAgfa @ W § 9 W IIRE AR
fr ag T 1T g s §

A uF A deodi & &dt F a7
w9f &Y @ gwH 999 faar o f&
qgar T ag wfas @ mav a1 afea
IEFT guT A AT v F I
s g fF fam 9 @1 18 e
g Tl I IUH TEA Y [T IwQ@
| IR FAF W@ W ¥ gla g
T GuTEAT FIA g1

T g ¥ AT ¢ T Ao ¥I § 1
Jaq qg faam §

“ensuring the accuracy of any
report or declarationn  legally
required of any person’.

T var A ¢ e aga @
gt o WAt § 1 W gw SAe

NOVEMBER 22, 1962

of India Bill 3030

f‘mﬂmmta#qwﬂﬁ
T TS SAERIE A4 W@ afes
9 q Ffears SeTw gl 1

T A A AT Qo 9T & | Y A
ZTFAT TATE T§ § A I HAUFIC
fed 77 & oY wfex ¥ foar & -

“Sessions Judge. Additional

Sessions Judge, Chief Presidency

Magistrate, Additional Chief
Presidency Magistrate”.

mifax & fefgwe afomge ok
@ fewme fefgae afsegen fomam mam 3
fam# art & gw w717 9 A §
AT #IE i ag AW w3 §
e T FoT MEF F g av g@d ofet
F & o ag fefge o=
R e fefew afveza &
g HETY AT F W7 § AR F o

Loft Froer @ wX W Af T AT E )
wafed gardt ag A @ ¢ fF -

farsrdy faege e 3 | W W @
At X s qme ged FT G &
T ITH JTEgAS #Y T 2 @Y m
ar ag "1 saTer sAERfeR g S
W Ff&TE J21 FC araT g AT |
mﬁﬂfamﬂﬁﬁquéﬁm

it & ooy & § v a1 | 3@t )
S ST A & A wT W@ av
Y OF S=ra afafa & gaw F ¥ fF
79 T A § 9 g T ¥
A 3 &, 97 9 gw WA |l T A
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FC& 7 T THR A T9G W7 ATHIOw
A E FW & | AW T oA F W
%Y aorw § wa § " gg TEr A g
foa® aga & @wi &, Mg I TS
A &AM G AN azEr e
WHTT | gATX W H TET w6 AR u
mr ¢ 5 AE & wEed oaRH ¥
aew € g afed S mfaa @™
F31 FY FITT FA FF 73 A2
afed B 7g S & fr qw faw B A
a8 I A fF Faa FeArg dar F
&, & 2w %Y grerr @7 1 w1 W
7@l 2, 37 #1 WwE waw frww fan
FTAT =Tied |

qAS F SHE 1 OF a7 qH
% & | OF I F HHE A & TG awal
R AT @ 77 | IR & fE AT
0F AFE W9 LuT F 99 &1 "
9 ST AT AT FX T I A qA
&1 @R FT AR @ @ 91 | &
IO Y AT AT FA F, Tfew T wyEr s
FLAT AY | TR AR FE FLF | T TARAL
& "t faem ok 9w foR w0 @
fF AT 9T THT A6 ifeqr v F
wgT WFIAT S@@r Wi wifE &
AAWMFT AL FE A & | 59 a<g A

T A T | I AT AV qg AGET AT

A1 Fidg arl ¥ fawg ag 9« feav
YT 97 St gHAT H ATH § | AT
o ot FrE OFY q@ A9 & fFoam
@ q@ T ager 7 aar & | gfa
@R oY Wrarge fear @ g e A
®q ¥ FH aFers 81, 9g foa ar
mar g fed wfEax @ @ 9T

W &M ! gt ¥ Hgw@ wEAHe
T AT AL, A waa & fafrw ar
% fafreee #4 | @ T wET
AT FT AAAD W T I AW
6 gwEfyd @Y § 1 e
Y ARIFAHAT T ACE ¥ WA TG
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.
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FC wifed | g¥ g T gETEe 5
¥ fd @@ e T oW gen ¥
FIAT &, AT T gW TN AR H
s} @ § e gt & w0
W F oftad ®1 gwew @ o, ar
Ig aga aWd A0 g S

#F A AR W A T I
fear f @t & A ® g aga @
g & WEawWEar § | gW @dr @
FETEIC 99T ¥ G o § AfeT g%
fod gw wegar F1 a a%a Eafw
Iq+Y fehg e Sfeay uae F qeaq @ |
gt s @€ I 1w Al
9 A s g v § afdwfa s
|y gu fF g9 &1 & foq gadr ad
F@ | FF O IE ¥ R A
W W Y @ AR FY oaw fawdr
Wt & semaifes wim & fOa
i e fFaERrwm R &
wf@ § Fmmides wifas FIOET 0
St AN T SFR FT R AT
I+t w1 faar s ar Tee aErEr
AT s ag | 3w Ad grina
gafeg 3w faew ¢ % o o @
s # § e sy A §
AT FTA A Y 9 99 o g,
TR FA FEEE A § OHRL A
T AqG

o9 ¥ 9 0F AW Fedr § 6
ag ag fF ga ¥ s A wat @ fw
T R & qrg g 9 ¥ A faad
Y WYF T F wEE § 7 gl § A
™ a@® ¥ F9 FL fF fomy amEw
gsg aq | afFd gg &3 Afaw &
w19 § #4ifF 5= ot fqQd) g9 & I
TG FW F70 § a1 A1 gardr wfern o
¥ AW & 7 TE g wG S §
Wi o wferr gl F A w1 w §
At AN 7% g B =0t W § )
wafad g§ sawmn a1 e gw  fes

\
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[ = Fvait T e | _
TR ¥ T 9T AW AR e
IAAT § AT WA A B | g
FR TE ¥ T gfiEd o gwdr &
WYX 7 AT FAT &) AFAT § | I AN
I T UFR AT AR A FI A
TR F A0 9% sE«t=a g
W@Ar & | A AT F qWIER W
TaAfaq @A § | w1 & W @
FATT AT 7 R AfFT g § g
Mg aw e g AT R gw
ey @Famagamd | @
FRE R FTEET F IR W &
oA F AR T gah WG T, TR
SfEraTr & F1 97 R AT W FaH
% fod dary F g6 1 = g
Il § 9IS & @ ST A § a1 I
MafemsA dfod ads@g @
q9 G757 F WA § | AT gH qA
N g WR FAA SwEa F
FTHI AT TEN. 1 Ig7 A qg Y FAaArT
&, @9 T IF fg # A R argw
¥ 9w @9 §, IR T AET AT
FT &1 a1 Tifeear &7 &, fF g7 agi
qa% @A B WE@ET § | gEfad
W w1 ag a9y 43 f5 o= gw Gwe
I FT & A1 IqF AR FATA FIE
T AE @AW T AT A,
7g agd W A grlY | ¥ e & 9w
FF F AT FE ¥ @ AR
M gr M e F @ A ¥
g g fawe &1 9 famy q9mn
F1 wfgg aar &, T 77 T F 7
AT A g @, g F A am
T8 N ¥ | 3G U qF s g,
TG 9TTH d AN FAAET S OAT AT
AT | & wn w3ar g 5 oI ar
9 gAfaaT F77 F a2 I fra

faar @maw

Shrimati Lakshmikanthamma
(Khammam): On a point of informa-
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tion, Since the House is sitting up to
the 11th December, are you extend-
ing the hours for this?

Mr. Deputy-Speaker: Yes, it will be
extended.

L]

st g W ()
I ARG, A TH g faA
TS & ATWA W4T § SR fraeT @n
w1 & o & @t gf ¢, ag a7
T W IaE A § $g WA
TFE G | AT AW OF Fgfae
are 7 fromnfal & O & @,
9% Tg faedt @t a@ & W
faffeet wgm & Fgar AmEdr g
Tafad ¥ ag 419 A7 Fed| g (% Fgfae
e & St Fg e aga w=ar f,
W TEE =i 99 9 fFar @ Iuwy
IE FW q FH UF T 92 9 FE@T
aifed ar | a7 T § zafa ot @
Fgr Jgdt § 5 v fae o afae
qref w=dt & a1 o= A8t g 0§ S
I FEAT AT § g Wl F Fwa
oo § A FUA RN =Gy g |
o T 7 FHfAEz qEl & #= oA
UIR H AE AT AR A7 A F qg
FgAT AT g R IAFT wrwwy wwew g
ar o= AEY AuEdl | W § gAdT
ooy gHedY gy a1 § 99 9t &
gt | fe & et g f s wea
ol 39% SgA 7Y & |

OF AT g q Fgr fF oW
o 7 fFR Fgfe 1 g & at
F1 g F oF Fgfaee # oel g
o 3T g5 F A gaedl g
FCATE T AT AT AraT F}qeEr
§ 1% o gu T v
Shri Ram Sewak Yadav: On a point

of order. Is it parliameniary to call a
Member uncivilised? I want a runing.
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Mr. Deputy-Speaker: Order, order.

Shri Ram Sewak Yadav: Is it pro-
per to call a Member uncivilised?

Mr, Deputy-Speaker: Order, order.
She may go on.

siwat g A F oA g
fafieex oga &t F8 & @Y fF &
w faw &1 @ 5§ 1 ag aga
AT % 9T 9T T 8 |56 I
T 7 W 9w AT & At gE
2 &1 o &€ oft a=an GET A
aHAT A HIAT FT T 7 F1 AL 7SN
o Am e} R, g2 R E
7 w2 @ W F arw
35 T F 41 &15 Y g7y 47 TP B
ZATHY AT FT AT FTH FE Y ATARY
FIA9 T dT Ug qgd AfAa i gl |
wgt @ flt 3 @ 3, W Ty
& o wnfed, A=t F1 wETH e
a9 F g S i N Fm
AT FEFAT | F A ag o FEAr T g
f g st F AT g faedt @
¥ 2T A A Fw aFAr § W% W
& oY Fg A F Fq H A A
iz 7 faet oft el & f—3=
TS a9 FEAT & a1 IR R
¥ A Wt FT GFA E A IR,
A IAH T AG wAT ATER |

# 3 gw fafrer aga &
ATl GTEAS AT ¥ FF FgeAr vt
g o it frewnfeat g% € 3 safefesfaae
gE 2| # T¥ aga ¥ @W AT o
fe ot s=free aef gro fFeiegae
9E F § dgT Ted 4 I9F faw
FH & @ 4, 99 & faars a9 d 4
0 a3 9, 7ErE & AU S &
4 9T &F 9T F7d G | qAIET gew
fir o faeet & Fio9 & G § 7 ITH
T W Fg w3 | < ggi  firwfar

AGRAHAYANA 1, 1884 (SAKA)
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gT T gL & | gt AT fewnfat
FAHF A E | ITH A TF F AR
¥ A @ Fg e vt AfwT A F
a H # Fgm gt g 5 F aga wW
FX R G, fOr o F ¥ IWA agd
Fr fan, aET wegfree qet ¥ w9
aree®  AG 41, 7 IFA ITH AR
fear— (Interruptions) ¥ @‘H
fafrees aTea & Fgmm Tt 6 o9
9 A B 4 gEwA T 9riea fE
gq d9 %Y a2 ogfaara ¥ Rww &7
0T I AT &1 W |

fratfe & art & & #gar gt § -

Shri Manaen (Darjeeling): On a
point of information, on a point of
clarification.

Mr, Deputy-Speaker; Is it a point
of order or information?

Shri Manaen: On a point of clari-
fication. Are the Communist Party
members arrested on the evaluation
of the individual member or on the
report of the Inteligence Dcpartment?

siwet gwam wst o gafea &
AT WEA B .. ...

Shri R. S. Pandey: On the basis of
the information with the Government
certain people were arrested. I think
Government should be considered
correct, so far as their action is con-
cerned, insteag of briefing on behalf
of some one who has been arrested.

Mr. Deputy-Speaker: What is it you
are objecting to?

Shri Ranga (Chittoor): We do not
know.

Shri P. R, Patel (Patan): I rise on
a point of order, whether now is the
time to refer to cases......

Shrimati Subhadra Joshi: He asked
me to quote instances
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Shrl P. R. Patel:. .. .and to say that
out of the three cases, thcre are two
which have not been proper, and that
the detention was not proper. I want-
ed to know one thing from you. The
point of order is this, that if she
refers to thesa two cases, would the
other Members be allowed to support
these two cases and say that they were
correctly taken into deterftion. They
are absent today, and in their ahsence
would it be proper to discuss a matter
which will go in their favour or
against?

Mr. Deputy-Speaker: Order, order.
There is no point of order in it. She
may refer to cases to show that there
is sabotage in the country.

st g v F
1 Ty &y o ed ¥ O3 ¥ waw
fr e 2 @ 9% fom, @ A &
R Gl

A AL A F1 794 g Fr s FTA
1 7g7 wefvara & seaama fear s,
foad faars gasr F1% § = o,
o IFF FG F T[T IT ¥ oA
fear smq 1 wET AT gET saT @
fe meadr & ff ® 3z o o
<Yl FT, g Y aog ¥ ar e
e q ATATAA FTAST S Fr R
W § AT 999 g grwe X AW
uraT & | safee F g8 @ SRe § )
e gAIRE & @ R AR
q9g ¥ TTFRI OO g7 e §
A FEY WXHIT agAw EET g

Fq am @ ag wEm AEd§
g W faw ®1 gwfem o
TFN FEr §fF oW ofr gEre A
g ¥ a‘mz 0w a9 §
%‘ rey & a1 O wi A

Hﬁﬁi‘l%ﬂﬁtﬂtﬂi‘g’ﬂiﬁmﬁ

-

qga@ g1 e 4 gm  fafaew

g.ﬂ!.ﬂlr;‘)
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R ¥ B0 I qs faemr =y
fram R W & sEwa R
fomer & o<y = ¥aw Ew
W e fafreex wga i @
fe st ag &1z wwEC @R
R A gZ W1 F @
sarEfe. . ...
ol AT qE | R
o g g ?
Mr, Deputy-Speaker: Whatever

anybody wants to say, he must say
to me, and not to the Member.

Shri Lahri Singh: On a point of
order.

Shri Ram Sewak Yadav: Can two
Members stand together? It will
create confusion and disorder,

st wgQ Fog - o ww wTET
% ag weaig fe grew § e ot
9 SEF T El, WY GG g1 %g
gaa &, & ot & ae ¥ 7Y wgn
Tifgu |

Mr. Deputy-Speaker:
point of order.

Shri Lahri Singh: My point of
order is that no attack on any party
should be made in the House, unless
there are certain grounds to establish
it,

Mr. Deputy-Speaker: Let not this
occasion be taken to sling mud at
other parties.

st gwan o SgTerw
ey § g fafaee agw & Aifew
¥ qga TE AT AT AR E - -

§t TRmTEe ;. fedy w@iwe
e, § swAr o W g fw
e qer o R Tgm wd
gy Zw Ffamy & fau w=&m < @
g ...

What is your
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16 hra. roan “The Jews and the Parsis have
identified themselves with Hindu

Mr. Deputy-Speaker: This cannot society. But the same s not the

go on, two Members standing at a

time and speaking,

mmm:mqgjza'
A xq fede ow €fem fasr &
r §fF ewfafrex ama dad
@ A T RfF gq aw @
Y oF qEt & fawrs 33w dwEm,
oF FE F AR G AW @ a9
AR ST W W S ww &
w9 ¥ qFA qgarm ar9y fedw
ote feqr &7 & wraga g &
st | W Y AF @ H wafw
H 3 AT FIOF Y, gr W g
aF # e FAF fan Jaw ww
g ORI ArEE 2 wWR
A ag aga a&A A o gfF A
AT FH A gEa foay vF aifg W)
g wnfy, oF 99 AR gAY =W,
TF W1 SR GEIY AT AA ATt
F 49 AR HAAr &l IR
Wiy HR U g WK s 9%
frear &1 & a8 fewg ww gfem
gF @ @ar Tifge o

ta faafad & 73 wor 2w
fafreer &Y a1 ¥ fAwmsET g fs
gL AW F AL oF QEr dw R
afs faurd & faems swsEr
0T W gwe faum gsw s fawmw
I FE § ) 99 I AT AT AN
g WTE AT @A S E | A%
wEEaE 69 & §A9F 7€ M-
T 7 AE & q@IA WWATEAL F
gt 5 qg fomsr f& @ & -

Identification with traditional Hindu

case with Christians and Muslims.
It is a manifest fact of our history
that it is the Hindu society which
has regarded Bharat as its
motherland and built up a mature
national life here, This, conse-
quently, is the Hindu Nation.

I L T AT § —

“feg onfa T g g@ & AT aqr
# afam FgagEd feg
oifa &7 §6< &Y g9 &« Sy
¥ fag wmer §9 f R
wifs & AW @ gwEe
a7 & g g, ¥ A%
T A9 FTF WEAT TS
foerg #r T Hwx M H
T A oA g
Jf'l’'i'ltt."r'l'w.u:n‘.im‘r.s}.
st swwwER areAt (faeeiR):
O T @ A% e, 871 &9
faq awa @ @ 71 ANU & @
a1 WX IEA HI AT F IRadt
Wt TEeEEE & 3& I8
erEsT & {2 oY 39 gug woq el
F oA ¥ wTaw e omam fF o
safer ggi A8 W S 69T §E
Foagr &1 @erf I¥ T T AT
% gy ¥ wrf w9 wamw §
D AFAY | T AT H gAmar §
fF =t Meaewen € Tg"
@udas 99 HareF AY W A
aifgw | 9g7 R H IEET 99T A=A
frest fr a1 awd 72 ¥%, =@
gz wafEml Ffwm
IO WRlEW, WITE! TH Oai d
sgaear 34T ATMEO, |

national life can only be the Mr. Deputy-Speaker:
bases of emotional integration—

wh Aafaw TE oW A gwW A
T S —

The hon.
Member will avoid using names.

Shri Ansar Iarvani (Bisauli): On a-
point of order, Sir. She is not men-
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[Shri Ansar Harvani]
tioning names: she is only quoting
from a newspaper article of sorpebody;

she is not mentioning any name her-
sell. i

Shri Bade (Khargone): Yesterday
also Shri Ranga was quoting from the
papers and the Chair ruled yesterday
that the name of Shri Chakravarthy
Rajagopalachari should not be taken.

Mr, Deputy-Speaker: She is read-
ing from the papers: she is not herself
criticising.

;AT AERA, W & A%
w1 § og & THE R F AEd
ST W g W Fuw Zsafadi
"R F FAr TR CE qE A I A

Shri Sham Lal Saraf (Jammu and
Kashmir): Sir, I seek your guidance.
Right from the Prime Minister, every-
body is now seeking for a united front,
May we request our gister not to dis-
turb that?

Mr. Deputy-Speaker: She may try
to avoid offending others.

st g WS g @Y s

@ g T Fe ok A
dar dEr W= 2R

2
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W F OEFAT FF wEE g G A
W AT FF G g ! AEE F)
AR F AT FHAFE AT &
faers #3 Faw I fg=Fa T
afem

ot @ : o TRT FFE FE A
g9 99 9T AT qrieai oF g §
W A AT FFHA A CE AT §
WfaT T &g § A 9@ @ T
T AT H A0S ®4T A< HATaw
I AE 2
Mr, Deputy-Speaker: I would

request the hon. Member to avoid all
offensive phrases.

sfrerelt gwan S - gurerer wErET,
ozg e @ U9 Zgl 9x S99 *

qio &

T A B

(Interruptions)
16.07 hrs.
[MRr, SPEAKER in the Chair].

sitwelt gWaT W wq wgAr &
ff Tomw 3 wefos q@@m A
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a.

ot @ : 5l v e w@lw e,
A | AET T oATE 99 H fEr
sfe wAaar Hem & faars @
Fraar Tifgn #ifF @ oavg wm| ®
AT T gL GeRm W o AT
faa T o arq T AT WA T A
a7 famr g, AeAE AT 98 F AW
I OHFAT T TFAF GGAT WO

WEAW WEEA : Ag 47 A1 WA
g™ T femr sy aFar & fF faeger
et @1 #1f fafearw a9% T
ST gEART A WA WY oFar
fegard a1 @ F@x & fF g
T @ A F¢ fomd 9w nEEr #@r
AT TR WR gArd WK ¥ oHaE
ag @A g e 98 whar gerd
F @ | zafen g 9% farar w9 8
T 0F AL TC AIAEAT H AT

sitwat  gwaET v Afe fAe
aEd H ¥ W T g Agi g |

T WERT ¢ W WY SART
F@a fax #T @ & fF g Al
T g g@ar § T fau g
gATAd Tl X AwAT |

siteelt g S . F A s
Y F/d FT T E | AT I AT qg
aE &
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weaR WERT ¢ dga g R e
w7 9 fors 7 7% | 77 geAw &
F &t T F a7 TR w0
A 3% deT 1 gE A AR Ay
78 avw < 5 ow @@ oF Aew
& & fod T g e A AR
" @ @fFw dgaT qg g fF
&9 9 91T & amal ¥ 9T #< |

ot @ gAEe J dET
AT IS ATEH grr 0

WEW WERT : gAY 95
T A9 T ST W A AT T
# A FCAS | F §F @ T AW
& R ogw ¥ it S uwar faaed
& 9 ¥ QaT 7 @1 5 A far A g
=97 &, 99 ¥ g9 39 wFa1 1 fams
¥ afes 33 W SameT woEd FF g
T 3rfgd o

SAAY GwaT A . geqey wErEy,
T AT TR @ A A
ATEAT § F1 FIF qa9T @I g F A4
T 3T H ALY THAT A1 g F HA-
=FAT §, Ig AT I A< FT ¥ AW
ward fored f& oF 98 o gl aw
F A & 9 A% W, oF el
g fadem B W W F1 el
T A9H, T TH A<E ¥ 0% gE3 & fad
TELT GO AT I AT A FA A
St & gw F foar @ 9ed oW ¥ g
I AT | K A 39 A ¥ T w1
o A EfFmaeaa g
w¥, fedra mfz #r afomer £ st
I WA GO F FW F A
e T & F @ gm-fafret oe
#1 78 qJaerar  Angar 9y fF wrer ot
TR W A uw oft e Y R
AT FT gFA &7 @I & W H Iq I
& qR ¥ SO A T TG 77 7€ I
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[t mwar )

T TG ATFTEIE | I TG
1 “wrdr” F fEwnT wEw g,
‘g Y oFAT §, IT A A
w1 FEITT wew , SAET AT
% SFRATaT WAT @ | T AT FATL
FAT X FEIIT & farda o34t
i | (Interruptions) T g &
g fafrecams Fams. ...

wSIR WEA : g=ay, @ far |
o "qE Sfed
o & AT T@r @ 9, S fF
Waed fegmfasigmgadr. ..

{Interruptions).
WA REAA : W ATAANT FTETT

sl gEAT W ¢ eqiET aTes,
F5g I 3&@RE 74 T F® 7

oege qﬁ'ﬁ'q . Order, order. I

might be allowed to regulate the
debate.

9 AT g7 TW 97 #91 fag
FTEY g, qg 1 I T B YT FT
@y !

st g ;g g A
RYATA 1 W91 94 F fgg #1 w w@
FAT A gaq w1 qAATE )
(Interruptions).

Shri Bade: What js thiz? I do not
understand, (Interruptions).

Shrimati Subhadra Joshi: You
won’t understand. (Interruptions)

Shri Bade:....why she is quoting
all these definitions, Are we anti-
nationalist? (Interruptions)

% HAAI 8T6d : 59 FT ®1% Wo-
Cer ol
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STt G WA ag oF qieE-
o TaTT FEATdr & |1 99 A G
F O ARA fAaar § f5 ag o=
Aifqsw TAHT TG & | TAHE F FH-
T 39 A Nfewr ¥ oy q9q 2, 99
fF 3 g s & Afow & 4@
arawd § | F gm fafret agE
¥ 7y g At § fF A oF -
ffes awm@ g | FITH I JwHA
N ‘woEfa’ @ AETE FmEr
e g, wifs 3 wEh oA -
fifes o T &1 weEfa &
e qga ... (Interruptions)

Y TRTEOAE ;. wems wEied,
N F1 T9 a ¥ g A & f@d
o faar wd | fergeam B S oY @@
2 9 fagumy @ 1 | W0 FT &
feer w1 7 fergeam & @ A Y
fog &1 3 Fg ot gwwa &, W TF
F qEAT T TS TE §

WEIR WERA : AT AT WA
qTEg I FT oGl % A A, a1 #
AT g9 AEAE agear & A fear
g, arff ag aedt @ FL |

sfwet g Wt - g fme
FAN I B

Wew WEEW . WEE 90
¥ & 7g TveaTed w1 Agar g fF 1%
areaTT WK 2 &¢I T H1 gLy
wm o g 9 g femr o IR A
wrdtizg ¥ fad & | W 3T F 9
X F1 e g, @1 98 7% |

s{rRa gt Wi 9 .

(Interruptions)
weR WA : fRT “IRE &)

§ gw # o Ag ¥ §Ear |
(Interruptions)
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& R T@ Iy gm A EA.
N IT FAT§ | T AT g
faz &%, @ af famraar q@mm )

Q¥ WA §9€ ; zrgw oY @ g
L

SIAT g WS wdFT g
o9 3 v 747 fRar § 7

oA AR - HA AT TH
am fFm g Far ais =1 &z #<
A HIEAT HAAT a1 9% 99, ATFT
qg I@ A, ¥ §3 @ & 5 A
97 %31, I TAHT F F97 S[HEITA
2

st wgrrrt T () -
waT wfgm, g & A @ o
(Interruptions)

st g Al sa wre WY
a9 A1 5137 F foag w5 @ & A 951
9% WY 98 WA FT @ g, a1 6T wmw
gm fafieex agg %1 38 19 ¥4 &)
gA1A 37 9Ed fF oA ot g &
AIQZ § AL AW H1 g FqmET A1
g & f& “gaer qar far§ ArEar-
A F & F WG F G F why
o7 A% 99 §FF | (Interruptions)

weam RgRd . qa ag faw
TIAT | WAL ATAAIG FZET A AT FA
qT Y A AT, A qH T FTAT AT |

Shrimati Subhadra Joshi: Then I do
not want to speak %I FAT AdAA a‘?

=t TRAAT TA © [equy ARG,
% UF swAET ® W ISMAT ATEAT
g | gt fF AT aeEn, A are,
F A AEEm & A & #§ A
- F I TG AT F@T §-
Nt 92 w71 5 AT g w ol
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v oft § 1 a1 fedt A wEe
I & a7 s’ er # werATr fear
ar gifeaTRE & 7 osar ag &
T F =T 1 § AT AG ! W
AF R, A frxd g wmEr g fF
SIVGIT FT A AT G27 P WY @
g 99 A €W e FT gAW fEar Ay
2

WEIR WEA 7y 79 AhgE 7
TEI gHT | I THT A AR FATTS
@9, 37 & ANfew § arw ar | 77 9%
# gagr Nfew 73 ¥ gwan |

ot THAEE A”T - TR EEE
favrg 7Y feam, za fag & g & Afew
¥ AT 9TEar g

wem WERA . wv IiA faig
7g fagr, @1 7% qtw 37 F7 w95
2w 20

ot THATE AA : § {77 F7 fAug
9T § fF “wavg” ez arfemriedy
2 ar =gt

W AERT ;. FeewE & @i q
% dgAT FT R g7 H IR
frwrer &7 2@ar § 1 w0 EF g

Shri Frank Anthony (Nominated-
Anglo-Indians): Mr, Speaker, Sir, I
was not in the House when my es-
teemed friend Prof. Mukerjee, Spoke,
but I believe he spoke with a great
deal of a sense of distress at the news
in the papers this morning about the
country-wide arrests of members of
his party. This decision to arrest a
a large number of members of the
communist party could not have been
an easy decision and certainly not a
pleasant decision. But I am one of
those who feel that it was a neces-
sary decision, taken according to &,
stern sense of duty. Many of us who
know them, some of the members
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of the Congress Party who like
them, who have respect for
them—people like Mr. Hiren Mukerjee
—will feel a little sad on their
personal  account. But  what is
involved is not personality. What
we have to consider is the position of
a party with certain covered purposes
and policies. Certain individuals are
casualties, that is, casualty at the alter
of war.

I for one say it, not with any sense
of glee but with a certain sense of
satisfaction, that it is a good thing that
the Government has at last realised
the nced for maintaining the civilian
morale, It is notorious that democracies
move slowly. It is equally notorious
that our own democracy moves more
slowly than others, because in many
ways, we are an easy-going people.
In the words of the Prime Minister,
we are a mild, gentle, ahimsa-loving
people and that makes us even more
unrealistic than others. We have paid
and we continue to pay the price of
lack of realism in many spheres. We
have paid the price of lack of realism
in the international sphere. Thank
God, under the impact of the grim
reality of war, we have been able to
repair some of that damage of lack of
realism in the international sphere.
We are still paying dearly for lack of
realism in the military sphere. Eeven
there, let us hope that we will be able
to repair some of the damage. But
what I feel is we cannot take any
risks whatsoever, so far as the civi-
lian morale is concerned.

1 said the other day that what the
country needs is total mobilisation.
At that time, the Government de-
murred somewhat to that proposition
of mine. What is total war? Some-
body 'on the Congress Benches, a
senior Member, said, if we mobilise
for total war, it will mean nuclear
war, What I meant was that war
fought in a modern context today,
" even in a relatively modern context,
must necessarily be a total war in
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the sense that there must be total
mobilisation, in the sense that your
civilian is in many ways more impor-
tant, your civilian morale is more im-
portant than your military man and
your military morale, because on
your civilian morale, on the main-
tenance of your civilian morale, will
depend whether we lose or win. That
is why I feel that we dare not make
any mistake, so far as the internal
civilian position is concerned. We may
be able to repair the damage done
internationally. We may be able to
repair the damage done militarily. But
we will never be able to repair any
damage if our civilian morale is
undermined, if in the civilian popu-
lation the will to war is demoralised.

That is why I say this with great
respect, to Mr. Hiren Mukerjee. 1In
every party, even in the communist
party, in spite of its avowed policies,
of course they are good, decent people
but are misguided. That is the tra-
gedy. The hon, Lady Member who
spoke before me referred to some
other party, I do not want to make a
reference; I am not in a sense say-
ing that it is only the communist
party that we should bear in mind.
There are probably other groups,
there are probably members in the
Congress Party itself, fellof-tra-
vellers, crypto-communists, who in
their own way are helping to demora-
lise the national will anq spirit to
war, What I say is this, I am talk-
ing in terms of a party. As a party,
1 feel that the threat to the country
from Indian communism is a greater |
threat than the threat from Chinese
communism. I feel that, because
we are dealing with a party
which has perfected the techni-
ques of confusing, which has per-
fected the technique of demoralis-
ing the people—you have a party here
that is wedded fanatically to interna-
tional communism. You have a party
here that is wedded fanatically to the
victory of world communism. Now, a
party which has that as a basic tenet,
how can that party—I am talking In
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terms of a party—do anything but
ensure the victory of world commu-
nism, do anything but ensure the
victory of Chinese communism, do
anything but ensure the defeat of
Indian democracy? That is why I am
glad that this sense of awareness, this
sense of realism seems to have been
borne in on the Government today.

And, 1 wish here only to indicate,
what I feel are, three major grave
danger points. I do not wish to men-
tion names, but I know that certain
leading members of the Communist
Party were using the Prime Minister
as a stalking-horse. The Prime Min-
ister is nothing if he is not an ultra-
democrat, he is ultra-sensitive; but
sometimes—and that is what I said
and he resented it—ultra-sensitivity,
ultra-softness can be 5 danger to a
country at war. And I say this. I
have allowed the Prime Minister—
whatever he likes to call it, whether
he calls it a luxury or anything else—
to retain his policy of non-alignment.
But the Communists have been his
greatest supporters. Why? They nave
given a cunning, a vicious twist, a
Communist oriented twist to the Prime
Minister's policy of non-alignment.
And, they continue to do it. They are
using him as a stalking-horse, his
naivete in this matter.

Sir, what they are saying is this: no
socialist country can aggress. And it
has been said in this House: we must
not under any circumstances buy
arms, we must pay for them. This is
all a vicious communist orientation to
the policy of non-alignment. What
can we buy?

Shri K. €. Sharma (Sardhana): Sir,
I rise to a point of order. What the
hon. Member is saying has little rele-
vance to the subject. He is a lawyer;
he must stick to the point at issue,

Shri Frank Anthony: I am very
sorry that a fellow member of the Bar
has not been able to follow an ele-
mentary line of reasoning,
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Shri K. C. Sharma: This is no sub-
stitute for legal arguments.

Shri Frank Anthony: Sir, what 1
was trying to say is this. Here we
are dealing, and I am dealing, with
the civilian aspect of the Defence of
India Bill, and I say the most impor-
tant, the most crucial aspect, which
my unfortunate friend has not been
able to understand, is the maintenance
of civilian morale, I am pointing out
that the greatest single menace to the
maintenance of civilian morale are the
techniques of the Communist Party.
1 hope my hon. friend has been able
to get a glimmering of understanding
of what I was trying to say.

I was saying this, that they have
used thc Prime Minister’s policy of
non-alignment. There is another grave
danger point. That is the Communist
dominated and Communist unions. 1
know, because ] have had something
to do with unions, that the Commu-
nists have infiltrated into and they
dominate most of our ordnance factory
unions here. That is a grave menace
I know that they dare not say any-
thing openly about sabotaging the war
effort. But remember this, it is a
truism which has come down from
the time of the October Russian Revo-
lution. How did they bring it about
One of their basic techniques was this
keep the army ill-equipped, sabotage
the war effort in your ordnance fac-
tories, an ill-cquipped army will be
defeated, the country will rise in
revolt and a minority political group
like the Communists will ride on that
crest to political power. Remember
this, one of your gravest dangerous
spots is the attempt, not only the
attempt but certainty, that the Com-
munist-dominated unions will. ae-
cording to their scientifically-perfected
techniques, do their best o undermine
and to sabotage your war production.
And I say this too. There is another
danger point, and the danger point
is in our border areas. 1 have always
said this, that this is one of the prongs
of the multi-facet attacks, of the
multi-pronged attacks if you like, on
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this country by communism. It is a
grand strategy—military expansion on
one side, subversion and infiltration on
the other. And I said this long ago—
I do not know whether anybody else
agreed with me; I know the Prime
Minister did not—that one of their
plans is, after getting a bridgehead, to
subvert and infiltrate through our
border areas NEFA, Assam and
Bengal. So, I say this, this offer that
the Communists are supposed to make,
it is palpably a trick, a snare. Let us
see what they do, but [ am quite clear,
with this sort of Chinese Communist
bag o‘f monkeys, they will produce
many tricks before they attempt to
move out of NEFA area. 1 feel almost
certainly that before they begin to
move out from the first of December,
almost certainly, they will lay the
ground work for a Communist regime
in the NEFA area. They will have
plenty of Indian puppets, drawn from
the Indian Communist Party, to ensure
a puppet Communist regime there to
take over,

Shri Ansar Harvani: They will not
get any Indian puppets.

Shri Frank Anthony: That is one of
the most dangerous falacies.

As I have said, Chinese communism
has never come to power by a frontal
military attack. What did they do
with Viet Nam? What are they doing
in Laos? They are creating their
bridgeheads. As I said the other day,
Stalin said to the Indian Communists:
you are morons, you undertook your
Telengana revolt before having a land
bridgechead. Now they have created
a land bridgehead. I was in Bengal
the other day and I met the officials
from Assam. They told me that every
village in Assam, every village in
Bengal has a Communist cell. Their
field work is something with which
the Congress people cannot begin to
compare their work. My friend, Shri
Jagjivan Ram, is shaking his head. He
does not realise the dedication of the
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Communist Party, their capacity to
have cells in every village,

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): 1
know something more than you.

Shri Ansar Harvani: You do not
know a Congress man.

Shri Frank Anthony: 1 hope the
Congress also has its cell.

But what I am saying is this, that
you will have a ready-made, powerful
fifth column in this country. What
was the technique that the Commu-
nists employed in Viet Nam to bring
it under their control? How did they
do it? Not by a frontal attack; they
infilterated; they subverted; they had
Communist puppets among the Viet
Namese people. Then, do you mean
to say that they will not be able to
mobilise tens of thousands of Indian
Communists? That will be one of the
next stages in their plan. They will
arm them, they will train them in
guerilla warfare. Their next phase
will be Indians fighting Indians, as
Viet Namese in Viet Nam. Indians
will be purporting to fight Indians for
their cause. That is the next stage of
the warfare. As I said I will ask the
Government to bear this in mind.
Before the Chinese clear out of Indian!
territory, they will have laid the
ground work, a tremendous ground
work for this preparation in respect of
subversion and training of saboteurs
and guerillas.

I want to say something more
directly on the Bill. There will be
little disagreement with the general
intendment of the Bill, with the gene-
ral tenor of the Bill, but T say this,
that let us recognise it—T have gone
through it fairly carefully as a law-
yer—that the powers that we are
taking are absolute; they are not cnly
absolute, the powers that we are tak-
ing are Draconian. The fact, the
simple fact. is that we are supersed-
ing civil liberties; we are superseding
fundamental rights. They are all
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being put into cold storage. I am
prepared to accept this that a neces-
sary hostage to the grim reality of war
is the supersession of civil liberties,
the supersession of fundamental rights,

But I would say this that there is
a real danger specially in the States
that these Draconian powers will be
abused, that these Draconian powers
will be used as instruments of oppres-
sion. There is always that danger.
That is why I am very glad that the
hon, lady Member, who spoke before
me, had the courage to indicate what
she regarded perhaps as a wrong
exercise of this power because in the
final analysis this is not subjecl to
judicial review. Remember this alsgt
that we are giving power—I do not
know whom you are giving it to—but
we are giving power to an official,
absolute, unfettered discretion in his
subjective satisfaction to _deta'm with-
out trial. We do not know who will
do it. Then, we are giving powers to
punish upto ten years. I was glad to
see the comment by the hon. Law
Minister that the punishment upto five
years even will be subject to appeal.
But whom are we giving it to? We
are giving it to a special tribunal.

When 1 was speaking on the Law
Ministry's Demands, I spoke of one of
the essential attributes of the rule of
law, the predominance of the legal
principle. I said then and without
qualification I say that the legal
spirit in India has receded, that since
independence the executive has shown
increasing impatience with judicial
control and checks. I said this too
that deliberately the executive has
impaired and undermined the inde-
pendence of the judiciary. When I
said that I had the affirmation of the
Law Commission. Look at the con-
clusion of the Law Commission. It is
a disheartening conclusion that even
the appointments to the Supreme
Court in this country have not been
made on merit. They have been made
on other considerations that is, on
considerations of religion and conside-
rations of region. It iz a terrible
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indictment that even into appoint-
ments to our Supreme Court, accord-
ing to the Law Commission, these
considerations have entered. 1 know,
as a practising lawyer, that these
executive and political considerations
are entering in everywhere. In our
High Courts today the executive has
played utter havoc with our judiciary
with the result that there is very little,
if any, independence left in our judi-
ciary.

What I say is this. Let us be a
littie careful. The hon, Prime Min-
ister objected to my talking of bruta-
lisation. He did not answer any of my
other questions, but he took a phrase
completely out of its context. I said:
Brutalise. War is necessarily a bru-
talising process whether we like it or
not, the most decent nations rub off a
certain amount of brutalisation. Its
leaders rub off a certain brutalisation.
But’ I myself, more than the hon.
Prime Minister, am against that kind
of brutalisation which means the
undermining of the rule of law, That
is brutalisation, undermining of the
rule of law, because when a nation
loses its legal conscience, when a
nation loses its essential democratic
sense then it is brutalised. That form
of brutalisation I am against,

I say this with great respect that
your special tribunals being able to
sentence to death, who will appoint
people to them? Ewen the judiciary
is today at the beck and call of the
executive. It is a tragedy. 1 know,
you lay down their qualifications.
Their qualifications mean exactly
nothing. When I was talking to a
former Chief Justice of India I told
him, “I had just argued a case in one
of our leading High Courts and the
members of the Bar had come to me
and complained of senior judges of the
High Court waiting on the Ministers
hoping. after they retire, to get exe-
cutive preferment.” He was then the

Chief Justice of India.

Shri K. C. Sharma: There should
be no blackmailing of the judges.
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Shri Frank Anthony: It is np black-
mailing, I am not saying even what
the Law Commission has said. The
then Chief Justice told me, “Mr.
Anthony, if the High Court Judges
only waited on Ministers, it would be
something; but they usually wait on
Deputy Ministers.” I have said that
before. So, I say, “Be careful with
the special tribunals”. I do not know
how you are going to appoint them.
You may say they will be people with
ten years experience. But they will
be political appointees at your beck
and call. They will not dare to exer-
cise any judicial independence, And
that is my fear.

We may be fighting a life or death
struggle. Let us not abandon the
basic democratic decencies. Let not a
single innocent man be sentenced to
death. Let not a single innocent man
be sent to jail merely because your
Special tribunals have not got the
necessary judicial independence that
they should have. I say this. This is
a test of our character. I say this to
the Home Minister, it is a test of our
character. 1 am against giving hos-
tages to parties that may impair or
imperil our security. At the zame
time, ] am ggainst giving hostages to
abuse of power by the executive. I
am afraid of that. I am really afraid
that in the States particularly you will
use this an instrument of political
revenge. 1 hope that will not occur.

As 1 said, we are on test. The Gov-
ernment today is on trial. Democracy
still is on trial in this country. We
are fighting because we have a firm
dedication to democracy. I say this
that this will be one of your greatest
tests. We accept it. Your greatest
test will be as to how you implement
it. Let us hope you will never imple-
ment it In such a way as to allow
democracy to degenerate into an abuse
and excessive exercise of political
pOWer.

Shri Basumatari (Goslpara): Sir, I
rise to support wholeheartedly the Bill
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which has been placed before the
House. This Bill is quite befitting the
time. This Bill gives power to the
officers that they may deal with the
situation. Here, in this House, it is
criticised in various ways. The other
day, without any controversy, whole-
hearted support was given to the
Prime Minister's Resolution. Un-quali-
fied support was given. I was surpris-
ed to see today why the Communist
party which supported wholeheartedly
the Resolution, has opposed it. I do
not know why Shri Ranga has opposed
it. They may have some motive be-
hind. I do not understand.

As regard to Communists, when I
heard the criticism, I think of the whis-
per in Assam before the passing of the
Resolution. What is the whisper that
I heard from the Communist party
or the other circles and from students
of the University was, Sir, that the
Communis{ party will now rule
Assam—the Communist party of Assam
will be handed over power by the
Communists of China. There are
some—] do not like to mention names
—Ileaders of the Communist party
who were Ex-M.L.As. sometimes, They
said in a shop or somewhere that they
must rule Assam under China, They
compare this to Formosa. They say,
Assam will be like Formosa. When I
heard of Shri S. N. Mukerjee, 1 was
convinced why they say like that I
am convinced why the students tell
me like that. That is, now the cat is
out of the bag., The Communist party
supported the Resolution in a pat-
riotic way. They wanted to show to
the country that they are also patroits.
Only because some people have seen
arrested, they are now revising., They
are now afraid of. They say that the
Communist party will not be able to
show that they are patriotic in the
country. That is the point.

Shri Ranga also opposed the clreu-
lar issued by the AIC.C. The cir-
cular is meant for Congressmen top see
the safety of the States. I donot know
why Shri Ranga has opposed it. If he
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thinks that the country is bigger than
a man or a personnel, I do not think
he should oppose this. The other day,
he questioned whether Prime Minister
should be leader of war time. We all
stocd united and supported him and
accepted him as the Leader of the
Nation, Still, he questioned him now?
I know why. They are thinking that
the party of their own is greater than
the country. This Bill provides power
to the officers sp that those miscreants
cannot do any harm to the nation.

Sir, I come from the State of
Assam. The State of Assam is turn-
ed into baitle field of China. And what
are the proposals which the Chinese

have put forward for negotiations?
For negotiations they say that the
customary line should be regarded

as the basis. What do they mean
by the customary line? To my know-
ledge, by customary line, they mean
the whole border of NEFA. The
NEFA area which is about 35,000
square miles, and they want this NEFA
area. But I am sure that with their
proposals they will not stop and after
they take NEFA; their aim is at the
oil-fields at Digboi, Naharkatiya and
50 on. Therefore, we should be very
cautious. We should not relax or slow
down, b

Now, I come to this Bill and I shall
state what T understand the purpose of
this Bill to be. This Bill provides
power for civil defence measures. And
civil defence is something which has
to be looked to very seriously, parti-
cularly as regards the State of Assam,
The reason for my saying ‘particularly

as regards the Assam State’ is that

Assam is in a delicate position, because
if you were to go to Assam, you will
have t» go through a narrow 40-mile
corridor through Bengal. At the same
time, you have got also only two lines
of communications one is the railway
line and the other is the National high.
way. This railway line and this high-
way line pass all through some vil-
lages which cannot be trusted. In fact,
the other day, I asked a question how
to protect this rallway line and this
highway line.
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Coming to civil defence, I want the
hon Minister, therefore, to tell us what
kind of man has been appointed there
as Controller of Civi] Defence and
Director of Homeguards.

If because of the policy of non-
violence and the policy of a secular
state, we do not look to the security of
the State, T do not think we can pro-
tect this state of ours. Because of cer-
taip wrong doings of our Government,
or because of some wrongful policy of
the Government of India, we cannot
die like cats and dogs in Assam. There-
fore, I want that the Government of
India should look to this point also
regarding civil defence.

1 come from the Siate of Assam'
and I am receiving letter after lelters
that the C mmunist Party people have
penetrated in the whole tribal area and
the foot-hills, and they are under-
grounding there. I do not know if my
hon. friend Shri H. N, Mukerjee
know ; it or not; I think he knows it,
and that is why he is objecting to this
Bill. 1 submit that there should not
be any lenicncy in arresting the Com-
munist Party members if frund guil-
ty. At the same time I find that
people are now talking of wvarious
things about the party. As [ said a
little while ago, a party cannot be hig-
ger than the country. So, we should
not think on party lines or in terms
of parties. We are here to protect the
whole c-untry and we have to think
only on those lines,

1 am sure that this communist China
will not stop at getting Assam only.
They would like to have Bengal also.
I do not think that it will be very
difficult for them just to bombard this
great city of Delhi, cnce they get into
Bengal.

This is how we are in a precarious
position internationally. They want to
put us in a precarious position, by ask-
ing us to decide whether we would go
to the red line or to the non-Cmr.n-
munist line. That is the position, This
is not a type of fight for a territory,
for this area or for that area. This is
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a fight between two ‘isms’; it is a fight
between communism and demsccracy.

So, this is a fight which is not a small
one,

In this matier, you know very well
the attitude of Pakistan. We should
not say and think for a moment that
we are having a secular Stale. In the
name of secular State, you cannot kill
all the people in Assam. Therefore, I
warn the Government of India to be
serious about this thing. I did not like
to speak all these things in details; 1
did not like to mention anyone by
name, but I would only say that you
should be very serious about the men
who are there in power. They do not
think of the country; they seem to
think only of their powers; they seem
to think, ‘Let your country go to dogs:
we must have the power’. [ say that
this is the mentality and these are the
people there. Rightly, my hon. friend
Shri Frank Anth~ny was referring to
the Ministers. There are Ministers—
I do not refer to the Ministers here but
to the Ministers in Assam—wheo do not
think of the country at all.

Therefore, I say that this Bill is
_quite befitting the situation in the
country, and if this Bill is passed, it
will be able to give protection to the
country.

With these words, I support the
Bill,

Shri Hem Barua (Gauhati): These
Defence of India Rules are very com-
prehensive and I welcome them be-
eause of this emergency, this critical
situation that is facing the country to-
day. TUnder normal circumstances,
these Rules would have been prepos-
terous, but because of this national
erisis, if the Rules take away some of
the liberties of our people, I would
welcome it because we want to face
a relentless enemy.

Now, when this emergency was de-
clared together with the promulgation

NOVEMBER 22, 1962

of India Bill 3062

of Defence of India Ordinance, I
had the pleasure of listening to Peking
Radio. The Peking Radio broadcast
was wailing over these measures adopt-
cd by our Government because of the
perfidious attack she has launched
against us. Do you know how Peking
Radio described this Ordinance and
the state of emergency? The Peking
Radio said—‘here is India like a Rama-
yana demon trying to crush the liber-
ties of the people of India. This comes
from a ¢ untry where, it pains me to
say, there is np liberty. This comes
from a country which by its aggressi-n
on our territory has created the condi-
tions necessitating this Ordinance. This
comes from a country where people
are herded like ordinary cattle into
so-called comrmunes, where they are
whipped to work, where they are
penalised to work, where they live
like serfs, like slaves. That is their
standard. And what about the com-
munes? The history of these com-
munes is a sordid history of suppres-
sion and oppression, of morbidity and
rf sub-human treatment.

These are the people who have been
accusing us of fe'tering the libertics
of people because of the conditions
that China herself has created by her
apgression. This criticism of fettering
the liberties of a country comes from
a country—from China, T mean—that
covets rur territory, a neighbour's ter-
ritory. Fettering the liberties of
whom?—I would ask. Fettering the
liberties of those people who are, ac-
cording to them, pro-Chinese and pro~
gressives, If wewant to fetter the
liberties of any body, it is the liber-
ties of these people who want to
undermine the preparedness or defence
preparations of this country at this
most critical hour of our destiny and
history.

Therefore, when Peking Radio offers
this criticism, I say it is unfounded.
China should have pondered over the
fact that it is she who has created the
¢ 'nditions for this type of emergency
in our country.
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Very recently, Ching has publishea
a book and circulated it widely in
Ceylon. It is a 42-page book entitled
More on Nehru's Philosophy
What does this book say? This book
tries t; develop one theme, the theme
that is perpetually dinned into our
ears over Peking Radio broadcasts.
What is that theme? This book says
there are progressive and pro-Chinese
elements in India who wanl to rebel
against the bourgeois government of
the country, who want to establish a
“‘workers' raj’, as Shri H. N. Mukerjee
has said. Now, here are pcople, mean-
ing the Indian Administration, who
have oppressed and suppresSed, these
progressives! It js this book that has
been widely circulated in  Ceylon to-
day, in the midst of this conflict bet-
ween the two countries, that has an
nounced Mr, Nehru's philosophy like
that for consumption in our neighbour-
ing countries.

What is China doing? China is in a
very nefarious way trying to crive a
wedge between two sections of the
population of our country. They cate-
gorise the population of India into two
groups: one the progressives and the
other the ‘reactionaries”. Who are
the progressives in this country today?
Those people who support China—they
are the “progressives” today according
to Chinese terminology. Those people
who are ready_to betray the country,
who are ready to undermine the at-
tempt of this country, this nation, to
preserve its independence, its freedom,
they are the pr-gressives according to
Chinese terminology.

Who are the reactionaries? The re-
actionaries are those people who want
to fight for the freedom of the country,
who want to preserve the unity of the
country, who want to preserve the
solidarity of the country. I want to
ask these people, the Chinese, who are
the reactionaries in India today? Is
the shoe-shine boy in Connaught Place
who has given all his earnings to the
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National Defence Fund a reactionary?
Is the chaprasi of the Prime Minister's
secretariat who has left tg fight the
Chinese in NEFA a reactionary? Are
the jawans who have bled in defend-
ing our frontiers reactionaries? Are
those people, the political parties in
this couniry who want to defend the
honour of this country, the prestige of
this country, are they reactionaries?
That is the nefarious game that Pek-
ing is trying to play with India.

f
That is why I say these Defence of

India rules might fetter the liberties of
the people to a certain extent, but the
tremendous response of those people in
the China lobby today is there. I will
only say what Shri Anthony said, that
every care should be taken to see thai
these Defence of India rules are not
misused. I wouid request you to see
that no honest person, in the name of
these rules, is brought to book or ar-
rested. These rules should be imple-
mented with a very fair mind, with a
sense of justice.

I do not want to say anything about
the Communist Party, but I had the
pleasure of listening to Prof Muker
jee. He said he was pained because
of the news of the arrest of some 350
members of the Communist Party, his
comrades. It has pained us also, be-
cause our rules had to be used to
arrest people who belong to this coun-
‘ry, to this sail, because of their con=-
duct, because of their behaviour.

The Defence of India rules must bas
all-embracing, There can be no com-
promise when the guestion of the free-
dom of the country comes, and that is
why, however much it might pain me,
I would say that this is the most
legitimate action that the Governmemnt
has taken .

Prof. Mukerjee has said that the
arrest of the Communist might mean
the undermining of the national efforts,
the defence efforts. I dg not under-
stand how. It is this argument that
some of the communist leaders put for-
ward in South India, They said that,
if communists are not taken into the

"
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defence committees, they would see
that the work in the factories suffers,..

Shri Ranga: Ordnance factories.

Shri Hem Barua: . . .that the work
in the ordnance factories suffers. For-
tunately or unfortunately, they have
some control over the workers, but I
am quite confident about our workers
also, These communisis cannot lead
them to paralyse the work, becauze
our workers are also impelled and 1ns-
pired by a sense of patriotism. They
alsp know that this country belongs to
them. They also want to make the ut-
most sacrifice. This is being reflected
in the tremendous response that the
country is getting today from the wor-
kers. Therefore, to boast that they
would paralyse the factories if they
are not taken into the defence com-
mittees is a tall boast. China might
welcome that, we are not going to
welcome a boast of that sort. '

I have seen the resolution of the
Communist Party, read it as thorough-
ly as possible. It pains me to say this.
1 do not say that there are no patriots
in the Communist Party, therc are
patriots in the Communist Party, but
at the same time, even after this
resolution was adopted, in spite of the
fact that there are loopholes in the
resolution itself, there were people,
even top-ranking communist leaders,
who went about preaching a separates
doctrine calculated to undermine our
national front. 1 would have liked
these honest people here, our com-
munist leaders, to come out with open
denunciation of them, they could have
denounced these leaders. They have
not denounced them. We would have
appreciated their sincerity of purpose
in tune with their resolution if they
had come out with disciplinary action
against these people. Did they come
out with disciplinary action.

Shri Tyagi (Dehra Dun): They hope
to win them back.

Shri Hem Barua: After the resoclu-
tion was adopted a spokesman of the
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party explained it further: no such
action is contemplated. Why? If we
think today that the Communist Party
wants to preserve this pro-Chinese
wing deliberately so that it may be
utilised when the appropriate moment
comes, can they argue that it is not so.
It can be interpreted like that. I say
that their honesty and sincerity could
have been proved if they had taken
disciplinary  action against those
people. But they have not.

Now, what about the communist
parties of the world? From Tokyo to
London all the communist parties of
the wdrld with a singleness of purpose
and mind have supported the Chinese
aggression on India. The Chairman
of the Indonesian Communist Party
sends a telegram of congratulations to
Soviet Russia for not siding with
India or giving any offer of help to
India. It is the British Communist
Party with which I am told the
Indian Communist Party has moral,
material and spirityal connections,
that has come out with a truly
wonderful argument it has accused
India—an’ imaginary charge—of firing
the first shot against the Chinese in
NEFA out of which the conflagration
broke. I would have wvery much
appreciated the Communist Party
doing one thing: sever its connection
with the world communist movement.
But it has not. Or, on the other hand
has it made any appeal to the com-
munist parties of our neighbouring
countries or of the Afro-Asian coun-
tries to condemn Chinese aggression in
unqualified terms? So far I do not
know of any communist party, except
one of course, condemning the Chinese
perfidious aggression on India. It has
not been done,

Now, what about the resolution it-
self? It does not speak of the true
character of the Chinese aggression.
The resolution negatively says that
the party could not expect a socialist
country trying to settle a border dis-
pute by force of arms. This is what
Pravda also says, on the 5th Novem-
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ber: “the desire for war is alien to
the very nature of a socialist State.”
This is what Shri Dange said when the
first Chinese aggression came to our
notice I remember Shri Dange saying:
“this cannot happen because China is
a socialist country.” They still pin
their faith on this imperialist, power-
mad, power-hungry, and power-
intoxicated communist country like
China. How can have you faith in
these people? Now, what about the
functioning of the party? In some
parts of this country, they are fune-
tioning in a very odd way. I said on
the floor of this House that in the bor-
der areas of West Bengal and Assam
the communists collected money from,
the people and issued receipts to them
telling them to preserve those receipts
50 that these receipts might be
delivered to the Chinese when they

come as liberators! Now, my hon..

friend Shri Vasudevan Nair gave a
reply and he said: “Mr, Hem Barua is
a blind man” I am a blind man,
even love is blind, because, I could
see through the intentions of the
Chinese much before these people
could see,

Shri Vasudevan Nair: I am more
convinced that you are blind. I am a
blind man because I have seen through
the intentions of the communist
party's re_olution, and if this is blind-
ness, I would .ay that I am cent per
cent blind! It is the love of my
country that has made me blind,

17 hrs.

Mr. Speaker: Would he like to
continue?

Shri Hem Barua: Yes, Sir,

Shri Ranga: [ thought we were
going to sit till 6 O'clock.

Mr. Speaker: Was it declared?
Some Hon, Members: No, no.
Mr, Speaker: I[f the hon. Member

desires to finish, we can sit for some
time more.
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House
Some Hon. Members: No. No.

17.01 hrs,
BUSINESS OF THE HOUSE

Mr. Speaker: 1 have to make an
announcement. This morning we
were told by the Minister of Parlia-
mentary Affairs that the committee
representing different groups, Cong-
ress ag well as others, had met and
they have decided that we will sit up
to the 11th December gs originally
planned. That had been announced
here by the Minister of Parliamentary
Affairs,

The second thing that the commit-
tee decided was that during these
days,—because we had not been send-
ing notices to the Ministries and we
2ould not now call upon them to
answer because ten days’ notice was
not there—there would be no Ques-
tion Hour till the 11th, that this is
only for this session and would not
apply to any other session that comes
after this, and that we will sit from
12 o'clock to whatever time we like
to, to give the Ministries more time
for concentrating their attention
towards the war effort and for defence
purposes. That is for the House as
well as for the Government to consi-
der. Probably, in my opinion, it
would be much better if we sat either
in the morning or in the evening. It
they think that it could be from 12 to
5 I would have no objection. Either
it may be from 9 to 1 or half-past
one, or, after lunch, from half-past
two to seven or half-past seven. Any-
how that can be considered.

Then the Committee has also decid-
ed that there will be no questions
with regulation notice. Short notice
questions would be allowed but the
Members would realise that they must
also be essential and important ones.
First I will exercise the discretion
whether really the question should be
admitted or not, and whether it is
really worth answering by the Minis-
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ter, Then the Minister has that option
to accept it or not as is under our
rules,

This should also be borne in mind,
namely, that there would not be a
large number of questions. At the
most every day, normally I could
allow only two short-notice questions,
but if there are more than two, and
after the Minister has not accepted
that notice, if I feel that there is some
question in respect of which infor-
mation must be given to the Members,
I will admit it as an unstarred ques-
tion and ask the Minister 1o send that
information to the Member himself, so
that that information could be had.

Shri Hari Vishnu Kamath (Hoshan-
gabad): It may be placed on the
Table.

Shri Ranga (Chittoor): Would you
consider one or two Calling Attention
Notices?

Mr. Speaker: I am nol debarring
that, They would be independent
things. I am not talking of them
because that would continue. These
are the things that 1 wanted to convey
to you, I am sure the House agrees
to all this.

Shri Hari Vishnu Kamath: May 1
request you to sece that this arrange-
ment is only for this session? Then,
I would suggest that the sitting may
be from 2 to 7. That will be a good
time if you agree.

Mr. Speaker: Unless the Govern-
ment representative also has his say,
1 could not decide about the time—
whether it suits the Ministries and
the Government people also—because
we want to give them facility so that
they might have more time to attend
to defence efforts.

Well, so far as these sittings are
concerned, there is a desire that from
Monday onwards we might sit either
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in the morning—half-past nine to one,
—or, after lunch, in the evening, from
half-past two to seven. I do not know
whether Government would find it
more convenient, because Members of
the House think that that would give
more time to the Ministers to attend
to their work and they can come after
the lunch hour. If the Minister wants
to consult the other Ministers, he may
do so.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Regarding the new arrangement which
vou propose for being enforced from
Monday, I would like to have time to
consult the others and tell! you tomor-
row.

Mr., Speaker: We will start at 12
o'clock on Monday and we will decide
then.

Shri Hari Vishnu Kamath: To-
morrow we meet at 11 as usual?

Mr, Speaker: The whole arrange-
ment begins from Monday. Tomorrow
we meet at 11, as usual.

Shri Ranga: You may kindly agree
to extend the time for this Defence of
India Bill by two or three hours for
the general discussion.

Some Hon. Members: Yes,

Mr. Speaker: I think there is a
justifiable demand on the part of
Members; there jg not so much pres-
sure of time and we can extend the
time.

Shri Satya Narayan Sinha: By 1
hours,

Mr, Speaker: Ag already desired by
hon. Members, we will have 10 hours.

17.08 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday,
November 23, 1962|Agrahayana 2, 1884
(Sako), -
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CoLumMns WRITTEN ANSWERS TO

ORAL ANSWERS TO QUES-
TIONS . . . . 2835—71 QUESTIONS—contd.
i?. Subject Uﬁf. Subject CoLumns
321 Distribution of Rihand ici
Power bctwccn U ]" and = L'I'C_’ policies 2878—8o
M.P. 2835—37 706 Municipal Corporation . 2880-f
322 Epidemics due to ﬁcods - 707 New Children's Hosp:mla
inthecountry . 2837—40 in Dethi ; 2881
323 Gold smuggling . . 2840—45 708 Eye . diseases . .« 2881-82
325 Jhelnm river Hydro-elec- 709 Family Planning . 288284
;ncSchcmch &K. . 284546 710 Primary Health Centres . 2884-85
327 Irrigation and Power 711 Water supply in K
Seminar at Qoty . . 2846-47 712 Shortsge of Ymcld:cn erala 2885
328 Supply of power generat- personnelin Delhi . - 2885-86
ingplantsfromRussia . 2847—49 713 Joint pool of power for
329 AduItcratmn of food and Punjab, Delhi and Ra-
medicines 2849—54 jasthan 2886
330 Kl.:t::yadl Power l"rn- 714 Violation of fomlgn ex-
ject 2854—56 change regulations . 2886-87
331 Srisai'am Hvdro Icctnc n 715 Recognition to Unicns of
Project 2856—57 Government employees . 2887
33z Surplus power in thc 716  Under invojcing in exports 2888
States 2857—60 717 Scheme for acquisition and
333 Cancer 2860—63 develcpment of Jand . 2888-89
334 Insecticides 2863-64 718 Costing cells for river
335 Tribunal for tax evasion  2865—67 valley projects - 2889—o1
336 Squattersin Delhi 2867—70 719 Cure ofcolitis . . 2891
338 Poshampad Project 2870-71 720 D.V.C. Navigational canal 289192
721 Repayment of Central
WRITTEN ANSWERS TO loanbyStates . . 28g2-93
QUESTIONS . . 2871-2921 722 Settlement  of  East
Pakistan refugees . 2893
S.Q. 723 Irrigation Schemes in
No. Madras State : 2893-94
724 Survey of Hydro- eiecmc
320 T.B.patientsin Delhi 2871-72 Projects ) 2894
324 Paralysis cases in Malda - 2872 725 Shortage of power in
B i Eastern India 2895
326 ‘Note pass’ cases pending
in Customs Department 2872-93 726 #g;m;’p‘gmﬁ loans in 2805
Rajasth i 9
337 :']ask anlca.gal 2873-74 727 Srisallam Hydro-elcnnc
339 Quackeryin States 2874 Project X 2896
U.5.Q. 728 Provision forprmcm . 2Bgb-g7
729 M.D. and M.S. courses
698 Sterilisation of patients of Bhopal - 2897
ufferirgfrom Leprosy .  2874-75 730 Rural electrification in
699 Drinking water supply to Kerala . 2897-98
Municipalities in Punjab 2875-76 731 Right Bank Power I-lsmu
700 R:cnvcrg of sales tax pa1d at Bhakra 2898
by D.G 2876-77 732 Mental hospitals and
70z Foreign Excharse Banks . 2877 lunatic Asylu:m - 289899
e 733 Anti-water ngzmg in
703 Gandak Project 2877-78 Punjab ) . 2899-2900
704 Increase in D.A. of Cr.n- C.H.S. in Delhi
tral Government mplo— 734 C.HS.in . ' 2300

yees 2878 735 Properties of mango sced  2900-01
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WRITTEN ANSWERS TO
QUESTIONS—contd,

US.Q. Subject

No.

736
737

738
739
740

741
742
743

744
745

746

T47
748

749
750

751

757
753
754
755
756
757

758
759
760
761

762

763

764

Kosi Project

Nurses in Agartnla hosp:-
tals

Drugs .
Overtims allowances
Agricultural Dzvelopment
Finance Corporation
Import of pr:mmg ma-
chinery

Sharavathi Hydel Prc--
jeet

Two-roomed quarters l'ur
Class IV Government em-
pl yees N
Cultivation of ““Lang’’
S.P.E. enquiry into
Dandakaranya Project
irregularities -

Housing for land]ess agri-
cultural workers in Pun-
jab

Dams in Mysore

Power generating Umts
in Tripura ,
Markets in Agartala

C=ntral Council of Sani-
tary Inspectors

Opium Factory, Ghnzlpur
Ayurvedic medicines
Awards for meducal
books
Ayurvedic and Unam
drugs
Intensive programmc t'er
rural housing
Pln * cases in Madtas
Mysore
Hy.iro Electric Schemes
on Suil river :
Survey of medicinal
plantsused in Ayurveda .
Koyna power supply to
Goa . i .
Thormal Power Station
in Jammu and Kashmir
Drmkmg Water Schemea
in Vidarbha
Drop in profits of publlc
s~ctor industries

Monkey menace in South
Avenue and Somh Block
areas

Poppy cultivation

[DamLy Dicest]

CoLUMNS

2901-02

2902
2902-03
2903

2903-04
2904
2904-05

2905
290€

2907

2907-08
2908

2908-09
2910

2910-11
2911
2911-12

2912
2912-13
2913-14
2914
2914-15
2915
2915-16
2916
2916
2917

2917
2917-18

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.sS.Q. Subject
No.

768 Uppar Jamura walley
Electric Supply Company

966 Donation of b'cod for
Jawana

767 Water supply .n Calcum
768 Sharavati Valley Project .

769 Defence Gold and Frize
Bonds .

770 Saial Hy-irr—-FI:-rtrc Pro-
jzct in Jammu  and
Kashmir

771  Contraband gold hau] at
Bombay

PAPE RS LAID ON THE
TAR

The following papers were laid
on the Table :—

(1) A copy cach of the following
papers :(—

(r) Text of letter dated 4th
November, 1962, from
Premier Chou En-lai to the
Prime Minister of India.

(i) Textof reply dated 14th
Mov. 1962, from the Prime
Minister of India to the
Premier Chou En-lai.

(z) A copy of the  Public
Debt (Annuity Certificates)
Third Amendment Rules,
1962 published in Notifi-
cation No. G. 5. R. 1257
dated the 29th September,
1962, under sub-section
(3) of section 28 of  the
Public Debt Act, 1944.

(3) A copy of the Annual
Report of the National
Research Development
Corporation of India, New
Dethi, (English and Hindi
versions) ? the year
ending the 31st March, 1962
along with the Audited Ac-
counts and comments of
the Comptroller and Audi-
tor General thereon, un-
der sub-section (1) of sec-
tion 619A of the Compa-
nies Act, 1956.

(4) A copy of Annual Re-
port of the Bharat Electro-
nics Limited, Bangalore,
for the year 1961-62 along
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2918
2918-19
2919
2919-20

2920

2920-21

2921

. 2926—30
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with the Audited Accounts
and the comments of the
Compt-oller and Auditor
Generul thereon, under sub-
section (1) of section 619A
of the Companies Act,
1956.

(5) A copy each of the fol-
lowing Notifications un-
der sub-section (4) of sec-
tion 4B of the Sea Cus-
toms Act, 1878 and section
38 of the Central Excises
and Salt Act, 1944, making
certain further amendments
to the Customs and Central
Excise Duties  Export
Drawback (General) Rules
1960 —

(@) G. S. R. No. 1395 dated
27th October, 1962,

(#) G. S. R. 1306 dated the
27th October, 1062,

(¢) G. S. R. 1297 dated the
27th October, 1962,

(d) G. S. R. 1398 dated the
27th October, 1962,

(e) G. S. R. 1437 dated the
3rd Novembrr, 1962,

(f)G. 8. R, 1419 dated the
3rd November, 1962,

(6) A copy each of the fol-
lowing Notifications under
sub-section (4) of section
43B of the Sea Customs
Act, 1878 :—

(a) G. S. R. No. 1400 da-
ted the 27th October,
1962,

() G. 8. R. 1401 dated
the 27th October, 1962,

() G. 8. R, 1402 dated
the 27th October, 1962,

(d) G. §. R. 1403 dated the
27th October, 1962.

(¢) G. S. R. 1421 dated the
3rd November, 1962.

(f) G. S. R. 1422 dated the
3rd November, 1962.

(#) G. S. R. 1433 dated the
3rd November, 1962.

(h) G. S. R. 1434 dated the
3rd November, 1962,
(7) A copy of Notification
No. F. 4 (33)/62-Fin, (E)
published in Delhi Gaze-
tte dated the 4th October,

1962, containing the Delhi
Sales  Tax (Amendment)

[Dawy DreEst]
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Rules, 1962, under sub-
section (4) of section 26
of the Bengal Finance
(Sales Tax) Act, 1041 as
in force in the Union Terri-
tory of Delhi.

(%) A copy of WNotification
No. 13/62 dated the 27th
October, 1962 making
certain - amendment to the
General Regulations of the
Industrial Finance Corpo-
ration, under sub-section
(3) of section 43 of the In-
dustrial Finance Corpora-
tion Act, 1948.

(9) A copy of the Forelgn

Exchange Regulation (Third
Amendment) Rules, 1962
published in  Notification
No. G. S, R 642 dated
the 12th May, 1062, un-
der sub-section (3) of sec-
tion 27 of the Foreign Ex-
change Regulation Act
1947.

(10) A copy each of the fol-

lowing  Notifications ma-
king certain furthcr am-
erdments to the Fareign
Exchange  Regulation Ru-
les, 1952, under sub-sec-
tion (3) of section 27 of the
Foreign Exchange Regu-
lation Act, 1947 :—
() G. 8. R. No. 897 dated
the 1sth July, 1961.
() G. 8. R._ No. 972 dared
the 2oth July, re61.
(i) G. S. R. No. 50 dated
the 13th January, 1962.
(i) G. 5. R. No. 264 dated
the 3rd March, 1962,

REPORT OF PUBLIC AC-

COUNTS
PRESENTED

Third Report was presented .

COMMITTEE

ARREST OF MIEMBER .

The Speaker informed Lok
Sabha that he had received
intimatior  from the  Su-
pericterden t of Police.
Tiruchirappalli. that or the
215t MNovember, 1662,
Shri R. Uma~ath. Mem-
ber. Lok Sabha, had been
arrested under Section 151,
Crimiral Procedure Code.
ard remarded or the same
dav tn the Court of Addi-

3076
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ARREST OF MEMBER—comd.
tional First Class Magis-
trate  of Tiruchirappalli.

for a period of fifteen days
perding action under De-
ferze of India Rules.

LEAVL OF ABSENCE .

The  following  Members
were granted leave of absen-
cc from the sittings of the
House :

(1) Shrimati
Laxmi

(2) Shri Lal Shyam Shah

Lalita Rajya

(3) Shri U. Muthurama-
linga Thevar

(4) Shri Panampilli Govin-
da Menon

(s) Shri Babunath Singh

(6) Shri Era Sezhiyan

(7) Shri Yashwantrao Mar—
tandrao Mukpe

(8) Shri T. Abdul Wahid
and

(9) Shri Ramachandra,Ulaka.

BILLS PASSED

(i) The Prime Minister and
Minister of External Affairs
and Minister of Atomic
Energy (Shri Jawaharlal

2931

3932—s6
2958—68

BILL PASSED--coved

Nehru) mov:d that  the
I’ondicherr{) {Administra-
tion) Bill be taken into
consideration,  The mo-
tion was adopted. After
clause-by-clause cansidera-
tion the Bill was passed.

() The Minister of Inter-
national Trade in the Mi-
nistry of Commerce and
Industry (Shri Manubhai
Shah) moved that the In-
dian Tariff (Amendm-rt)
Bill be taken into  conside-
ration. The motion was
adopted. After clause-by-
clause consideration the
Bil! was passed.

BILL UNDER CONSIDERA-
TION ) :

s078
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296869,

2976 --3068

Further discussion on the mo-
tion to consider the Defence
of India Bill continued,
The discussion was not
concluded.

AGENDA FOR FRIDAY, NO-
VEMBER 23, 1962/AGRA-
HAYANA 2, 1844 (SAK )=
Further  consideration and

passing of the Defence of
India  Bill and considcra-
tion of Private Member's
Resolutions,



